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Report submitted in accordance with the Order dated 25.11.2025
passed by the Hon’ble National Green Tribunal (WZ), Pune.

Application No.37/2023 (Shri. Sushant Subhash More
VS.
M/s. Hotel Sahyadri Pushpa & Others

BACKGROUND:

Original application no.37/2023 (WZ) filed by the applicant
Sushant Subhash More regarding to demolish all illegal construction made on
Kaas Plateau by respondent nos. 1 to 100 - private respondent, which are
stated to be hotels and situated at kaas Plateau, Tal & District-Satara. It is
also prayed that Kaas Plateau is a reserved forest and situated about 25 kms.
from the city of Satara, which is a biodiversity hotspot and is spread over
approximately 10 sq.km Western Ghats. UNESCO, in 2012, Declared Kass
Plateau as a World Natural Heritage site, which is rich in its bio-diversity.
Hon’ble NGT (WZ), Pune directed vide order dated 25/11/2025 to submit
fresh Joint Committee report by MSRDC as Nodal Agency. Annexure-I

Site Visit of the Committee:

As per order of Hon’ble NGT (WZ), Pune order, Joint committee
conducted site visit at aforementioned 100 locations during 05/01/2026 to
16/01/2026.

OBSERVATION AND FINDINGS:
a)Violation of EIA Notification - 2006

During visits, the committee verified whether the structures under
considerations were falling under the purview of the provisions of
Environmental Impact Assessment Notification, 2006. The schedule of the
EIA Notification, 2006 provides for activities mandating prior EC, Wherein,
the Category 8 of the schedule is for building / Construction projects/Area
Development project and Townships. However, the same is applicable for
construction of total build up area equal to or more than 20,000 sqmtr.

On the basis of the information provided by the Land Records
Department and by site inspections it is observed by the Committee that none

of above visited structure comprises construction of total build up area equal
to or more than the 20,000 sqmtr., hence these structures are not mandated for
prior EC under the said notification.

Hereto annexed the copy of the chart, mentioning list of establishment
and built-up areas of the 100 objected constructions. The same indicates that
built-up area of the structure / s is less than 20,000 Sqmtr.
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b) Violation under the Water (Prevention and Control of Pollution)
Act of 1974 and the Air (Prevention and Control Pollution)
Act of 1981:

As per CPCB letter dt.07/03/2016 CPCB categorised hotels in RED,

ORANGE and GREEN category as mentioned below.

Hotel having rooms up to 20 rooms (without boiler)- GREEN Hotels
(<3 star) or hotels having >20 rooms and less than 100 rooms- ORANGE,
Hotels having overall wastewater generation @ 100 KLD and more-RED.

Further CPCB issued guidelines for Mechanism / Guidelines for
Control of Pollution and Enforcement of Environment Norms at Individual
Establishments and the Area/ Cluster of Restaurants/ Hotels/ Motels/
Banquets in 2021 mandating all hotel to obtain Consent to operate from
SPCB. Therefore, All Hotels falls under Consent regime of MPCB. Herewith
attached report of MPCB Satara. Annexure-III

1. The Committee found that out of a total of 100 objected
establishments (private respondents 1 to 100), 40 establishments running
hotels, restaurants, or lodges and have built-up area under 20,000 Sqmtr.
These establishments come under the consent regime of the MPC board in
Green category of industry as classified by CPCB vide direction
dt.07/03/2016. Out of these 40 establishments, 3 establishments have
obtained consent to operate from MPCB.5establishments have closed their
hotel operation and remaining 32 establishments have not obtained consent
from the MPC Board and have not provided wastewater treatment systems.

Details are appended at Annexure-IV.

2. 7 establishments are small restaurants, and 9 establishments are
small Residential Houses plus restaurants with Seating capacity of less than
36 Chair. Details are appended at Annexure V.

3. 38 establishments are residential or Farm house or home stay type.
Residential or Farm house or Homestays are not covered under Consent
regime of MPCB. Details are appended at Annexure VI

4. The remaining 5 Nos of properties have demolished construction
and 1 property is vacant i.e. open plot. List is annexed at Annexure -VII

Pg. 3
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¢) Violation of the Maharashtra Regional and Town Planning Act, 1966:
The information of the constructions in this regards as per utilisation is as

follows:-

During the site visit, the Joint Committee observed the following current
status of the use of the structures:

N
Type of Sr. umber Respondent Numbers in Original
. Use of Property of :
Construction |No. . Suit
Properties
A. Open Plots | 1 |Demolished Constructions ] 3, 14, 18, 54, 60

2 |Plot with no construction 1 53
B. Residential 3 |Residential Houses in use 21 5,9, 11, 13, 15, 17, 31, 34, 38, 40, 41, 42,
Use 44, 56, 70, 73, 75, 78, 79, 83, 100
(Purpose) | 4 |Residential Houses not in use 10 |[8,10, 35, 43, 45, 57, 63, 87, 88, 89
5 |Farm Houses 4 20, 59, 64, 85
C. Commercial | 6 |Residential House with Domestic 7 27,29, 32, 33, 36, 65, 86
Use Mess / Hotel
(Purpose) 7 |Hotels with food facilities 12 4,6,22, 37,39, 58, 66, 67, 68, 77, 98, 99
8 |Hotel and Lodging (with Food & 24 1,2,7,19, 25, 26, 30, 46, 47, 48, 49, 50,
Accommodation facility 55, 61, 62, 72, 74, 82, 84, 93, 94, 95, 96,
97
9 |Lodging (Stay facility only) 6 12, 16, 23, 24, 28, 76
10 |Resort (Dining, Stay, and Event 8 51, 52, 69, 71, 81, 90, 91, 92
facilities)
11 |Health Resort (Commercial) 1 21
12 |Turf (Enclosed grounds for 1 80
Football, Cricket, etc.)
Total 100

In Details:-

A) Open Plots:-
1. Demolished constructions:-

Out of the said 100 constructions, 5 constructions (by
respondents no. 3, 14, 18, 54 and 60) had demolished by them selves.
Their site inspection reports, Panchnamas and the report of the
concerned Village Revenue Officer are attached herewith this report.
Also, the photographs taken during the site inspection are attached for

the further information.

2. Plot with no constructions: -
No construction of respondent 53 found on his site. The

committee’s site inspection report, Panchnama and the report of the

3
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concerned Village Revenue Officer are attached herewith report for
further information. Also, photographs during the site inspection are
attached for further information.

If the said respondent wants to do any construction in the
future, it is necessary to apply for construction permission from
MSRDC by submitting an application on the BPMS online system.

B) Residential Use(Purposes) :-
3. Residential houses in use:-

Out of the said 100 structures, 21 structures belong to
respondents No. 5, 9, 11, 13, 15, 17, 31, 34, 38, 40, 41, 42, 44, 56,
70, 73, 75, 78, 79, 83 and 100 and are currently usedfor dwelling
(living). Their site inspection reports and Panchama’s are
attachedherewith this report. Also, the photographs taken by the
inspection team during the site inspection are attached for further
information.

4. Residential houses not in use :-

Out of the said 100 structures, 10 structures belong to
respondents No. 8, 10, 35, 43, 45, 57, 63, 87, 88 and 89 and these
houses are currently in a closed state. The site inspection reports of
these properties are attached. Also, the photographs taken during the
site inspection are attached for further information.

5. Farm Houses:-
Out of the said 100 structures, 4 structures belong to
respondents no. 20, 59, 64 and 85 and are being used as farm houses.
They have not yet taken permission for the farm house.
_ They require a minimum area of 40 R as per the provisions of
UDCPR 2020 (Rule No. 5.5.2, Appendix-L, PART-II, B. f.). Also, a
maximum construction area of 160 sq.m. can be allowed in the said
area.

The respondents who are using the above constructions for
residential purposes have not yet applied for permission of the same.
Earlier, in the report submitted by the Joint Committee on 04/12/2023,
it was stated that all of them require construction permission. They are
currently required to obtain construction permission from MSRDC by
submitting an application on the BPMS online system.

C) Commercial Use:-
6. Residential house with domestic mess / hotel:-

Out of the said 100 constructions,7 constructions of

respondents no. 27, 29, 32, 33, 36, 65 and 86 and it appears that the
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said building is being used by the owner for his own residence as well
as for commercial purposes like domestic restaurant/hotel. The
inspection report made by the inspection team during the inspection
was submitted along with it.

7. Hotels(with food facility):-
Out of the said 100 constructions, 12 constructions are of
respondents nos. 4, 6, 22, 37, 39, 58, 66, 67, 68, 77, 98 and 99 and
these are hotels with only food facility.

8. Hotel and Lodging (with food and accommodation facility):-

Out of the said 100 constructions, 24 constructions are of this
type. They are of respondents nos. 1, 2, 7, 19, 25, 26, 30, 46, 47, 48,
49, 50, 55, 61, 62, 72, 74, 82, 84, 93, 94, 95, 96 and 97 and there is
food and accommodation facility for visitors.

9. Lodging (Stay facility only):-

Out of the said 100 constructions, 6 constructions belong to
respondents no. 12, 16, 23, 24, 28 and 76 and they are running only
lodging business.

In the case of respondents no. 23 and 24 are in the same
household (husband and wife) and 7/12 is in the name of Sampat
Rajaram Jadhav.

10. Resort (Dining, Stay and Event facilities):-

Out of the said 100 constructions, 8 constructions belong to
respondents no. 51, 52, 69, 71, 81, 90, 91 and 92 and are in use as resorts.
They have not taken permission from MSRDC. They are also required to take
building permission.

11. Health Resort (Commercial):-

Out of the said 100 constructions, 1 construction belongs to
respondents no. 21 and it seems that the Tehsildar Satara has given
permission to him for the purpose of a health resort. The site
inspection report and Panchnama of the said construction are attached.
The defendant has obtained a certificate from the Tehsildar Satara in
the form of Javak No. Land / Uncultivated / Construction permission
has been obtained under S.R.-01/2024 dated 24/10/2024.

12. Turf (enclosed grounds for Football, Cricket etc.) :-
Out of the said 100 constructions, there is 1 construction of
respondent No. 80 and it was used as an enclosed field for games like
football and cricket, as stated by Mr. Mahesh Kisan Lotekar, a worker
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of the property holder who was present there during the inspection. He

has signed the site inspection report in this regard.

The respondents who used the above constructions for commercial purposes

did not apply for building permission. In the report submitted by the Joint Committee

on 04/12/2023, it was stated that all of them require to obtain building permission

from MSRDC by submitting an application on the BPMS online system.

In the case, a site inspection of 100 properties revealed that the following
properties have been transferred (changed in ownership). The changes are
attached. (recent 7/12 extract & mutation entry)

;r - |Respondent|Owner at the time of Filing Case |Owner at the time of Site Inspection

* |No.

1 27 Shrikrishna Ramchandra (Chandru) Ravindra Shrikrishna Umbarkar & 3 others
Umbarkar (Deceased) :

2 28 Shankar Nana Jare (Deceased) Jayashree Kisan Jare

3 33 Dattatray Tukaram Bhange (Deceased) |Raju Dattu Bhange & 6 others

4 36 Baburao Genu Umbarkar (Deceased) Ramchandra Baburao Umbarkar

5 45 Prasanna Ravindra Gadkari Diparani Anil Vibhute

6 46 Jagu Changu Mane Vijay and Sanjay Jagannath Mane

7 56 Hemlata Purushottam Nikam Kanta Jagannath Phadtare

8 61 &96 |Ramesh Anil Ubale / Pratapsinh Dilip Krishnarao Pawar & 2 others
Laxmanrao Rajemahadik

9 67 Madhukar Tukaram Patekar Dilip Tukaram Patekar

10 72 Shrirang Dhondiba Gogawale (Deceased) [Megha Shrirang Gogawale & 3 others

11 84 Manisha Nandkumar Nalawade Anil Bhanudas Bhavar & Sandhya Vilas More

12 89 Jahangir Khan Ahmed Khan (Deceased) |Imran Jahangir Khan & 3 others

During site inspection and after verification of 7/12 extractit is found that the
constructions of the following respondents are located at the place where the
title is in the name of Gramastha Mandal Petri.

Sr. No.|RespondentNo.|Name of Respondent
1 40 Sampat Tukaram More
2 42 Ankush Vitthal More
3 43 Shantabai Narayan More
4 44 Nitin Ganpat More
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In the respondents list Sangeeta Ghanshyam Mane has been made a respt.
no.17. But the said property is not belonged with her. It Belongs with Jayashree
Sudhir Sasane. Both of them have given a written application during the site
inspection. A copy of it is attached herewith and appended annexure -XV

After looking the 100 respondents list keenly it is observed that the name of
Mr.Ranjeet Shankarrao More is repeated twice at respondent no.68 and respondents
80.However, as stated by Mr. Mahesh Kisan Lotekar, a worker present at the
construction site respondent no.68 during the site inspection, and looking at the 7/12
extract of Gat no. 25 of the Yavateshwar area, it has been observed that the said
property belongs to Sudhir Parashuram Pawar. It also seems that Ranjit Shankarrao
More is related to the case only as respondent no. 80.

d) Forest Conservation Act, 1980:
In order to assist the Committee and the Tribunal, the Deputy
Conservator of Forest has submitted a Report to MSRDC, Satara
dtd-23/01/2026. As per this Report, none of the objected structures
violated the Forest Conservation Act. 1980. The said Report is
appended at ANNEXURE-X.

Committees Conclusion & Suggestions:
a) EIA Notification - 2006:
Since, prior Environmental Clearance is not necessary. There is no
violation of this Notification, hence Committee has no suggestion to make in
this regard.

b) Water (Prevention and Control of Pollution) Act of 1974 and
the Air (Prevention and Control of Pollution) Act of 1981:

As regards those Establishments for whom, the Consent to Establish
and Consent to Operate is necessary, MPCB is taking action against such
establishment. MPCB has already issued proposed direction to 25
establishments. Environmental Compensation can be recovered from them.

C) Violation of the Maharashtra Regional and Town Planning Act,
1966:

Out of 100 objected structures, 3 have (Resp-21, 30 & 91) obtained
the building permission from competent authority. There permission is
appended at Annexure-XIII.

Out of 100 objected structures, 6 have (Resp. No.51, 71, 90, 92, 94 &
97) applied for building permission. There receipt is appended at Annexure-
XIV.
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In the said 100 constructions above table, permission is not required in
a total of 6 cases namely Sr.No.I demolished Constructions (5), Sr.No.II Plot
with no construction (1).

The remaining 85 construction holders have been instructed to submit
online applications to MSRDC on BPMS system for building permission.

The Urban Development Department Govt. of Maharashtra notification dt.-
08/01/2018 declared the regional plan for Satara. A copy of it is appended at
Annexure-VIIIL.

From the said Notification, It is clear that the Kaas Plateau falls in the
conservation zone of the said plan. Thereafter, by notification dated
23.12.2021 the State Government has framed regulations for Conservation
Zone in Satara region. A copy of it is appended at ANNEXURE-IX.

It is observed that all the structures fall in the Buffer Zone and not in
the Core Zone. As per the Notification dated 23.12.2021, the construction is
conditionally permissible in the Buffer Zone.

As regards 3privates(Resp.No.-21, 30 & 91) have obtained
building permission from competent authority. (1 from Tahsildar Satara & 2
from MSRDC) herewith attached copy of building permission. Annexure-
XIII

5 private respondents (Resp.no. 3, 14, 18, 54 and 60) already
demolished their structures and 1 private respondent possess open plot.

(Resp.No. 53). Total = 6.

As regards 6 private respondents have applied to MSRDC for building
permission. Receipts of application for building permission is a copy of
Receipts attached herewith. Annexure- XIV
Recent condition of 100 structures in brief.

Obtained Applied for Not Needed Total
Permission Permission Permission
3. 6 6 15

Remaining 85 respondents have to apply for regulisation of their
structures. Otherwise the said structure is to be demolished under the MRTP
Act, 1966 for violation of the provisions of the said Act by the Planning
Authority.

D) Forest Conservation Act, 1980

pg. 9
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Since there is no violation of the Forest Conservation Act, no action
needs to be taken.Copy of the report dated 23.01.2026 from the Dy.
Conservator of Forests, Satara Forest Division 1s attached herewith.

Annexure-XI

Hence, this Report.

(Santgsh Patil)
District Collector,
Satara

ydl Sop”

(A‘l. A. Satpute)
SRO, MPCB,
Satara

(Joy hak-ur) (A. R. Satapute)

Deputy Secretary The Deputy

& Scientist-1Environment Conservator of
& ClimateChange Dept. Forest, Satara
Govt. of Maharashtra

P

(Prashil Pazare)
ADTP MSRDC, SPA,
Belapur.
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Item No.9 "~ (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
. WESTERN ZONE BENCH, PUNE

{THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

ORIGINAL APPLICATION NO.37 OF 2023 (W2)
WITH
. IA NOS.379/2025, 398/2025, 399/2025,
IA NOS.407/2025 TO 420/2025 AND 422/2025,
ALL IN 0.A.NO.37/2023 (WZ)

Sushant Subhash More | Applicant
Versus
M/s Hotel Sahyadri Puspa & Ors. ... Respondents

Date of hearing : 25.11.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Applicant : Ms. Shriya Awale, Advocate, holding for Mr. Asim
Sarode, Advocate

Respondents : Mr. Shivshankar Swaminathan, Advocate for R-2
Mr. Shubham Rathod, Advocate holding for Mr. Rahul Garg,
Advocate for R-1, R-16, R-22, R-23, R-25, R-26, R-27, R-29,
R-30, R-31, R-32, R-33, R-34, R-36, R-38, R-39, R-46, R-47,
R-48, R-49, R-50, R-56, R-62, R-65, R-67, R-72, R-82, R-83,
R-84, R-86, R-93 and R-97
Ms. Kirti Bhoite, Advocate for R-21
Mr. Nitin Deshpande, Advocate for R-101
Ms. Manasi Joshi, Advocate for R-102
Mr. Aniruddha Kulkarni, Advocate for R-103,
Ms. Anchita Nair, Advocate holding for Mr. Saket Mone,
Advocate for R-105

ORDER

1. In response to our order dated 29.10.2025, an affidavit dated

24.11.2025 has been filed from the side of respondent No.103 - Environment

and Climate Change Department, State of Maharashtra through its

Secretary, stating therein that previously the information about the meeting

Page 10of2
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to be convened was received with delay as the meeting was already held, in
which the answering respondent could not participate. Further it is

mentioned that nodal agency of the Joint Committee is changed and instead

of District Collector, Satara, MSRDC i.e. respondent No.105 is made nodal

agency of the Joint Committee, which will intimate the date of next meeting

p s

and on that date, the answering respondent would participate, so also

during the site visit.

2. In view of above affidavit, we direct respondent No.105 - MSR[_)_(Z_ to

submit fresh Joint Committee report within a period of two months as

prayed by the learned counsel for respondent Nos.103 and 105, because the

elections to the local bodies are declared. We allow the request made by the

P S—

learned counsel accordingly.

3. From the side of respondent No.2, respondent No.21, respondent
No.101, respondent No.102, respondent No.103 and respondent No.105,
their respective counsel are present today, so also learned counsel for
respondent Nos.1, 16, 22, 23, 25, 26, 27, 29, 30, 31, 32, 33, 34, 36, 38, 39,
46, 47, 48, 49, 50, 56, 62, 65, 67, 72, 82, 83, 84, 86, 93 and 97 is present.
4, Put up this matter for next consideration/further orders on

09.03.2026.

Dinesh Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM

November 25, 2025
ORIGINAL APPLICATION NO.37 OF 2023 (WZ)

npj
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, PUNE AT PUNE
ORIGINAL APPLICATION NO.37 0f 2023

| DISTRICT : PUNE

SushantSubhash More @ ====m- APPLICANT
V/s
M/s Hotel SahyadriPushpa
and 102 others. --—--  RESPONDENTS

INDEX TO THE REPORT IN COMPLIANCE WITH THE
ORDER DATED 04.12.2023 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL (WZ), PUNE

Sr. | Particulars Annexur Page Nos.
No. " :
From | To
#+ | REPORT oll | ac
1. Copy of the order dated| Annx-1 | n
04.12.2023 passed in O.A. No.37 27 '
0f 2023

% Copy of the Minutes of the| Annx-2 LA 6|

Meeting dated 01.01.2024

> Copy of the chart, mentioning | Annx-3

up areas of the 100 objected
constructions. _

list of Establishments and built 62 6’8
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Copy of the chart showing
position  that remaining 31
establishments have not obtained
consent from the MPC Board and
have not provided wastewater
treatment systems

Annx-4

€9

213

Copy of the details regartding]1
properties are residential plus
home stay types

Annx-5

77

Copy of the list of remaining 55
establishments those are either
private  residential property,
private farmhouses, or open plots
and therefore do not come under
the consent regime of the MPC
Board :

Annx-6

-

Copy of the Notification dated
08.01.2018

Copy of the notification dated
23.12.2021. that the State
Government has framed

regulations for Conservation
Zone in Satara region

e

Copy of the map clarifying that
the Core Zone is marked by blue
colour and the Buffer Zone is
marked by green colour,

‘Annx-9 |

10.

Copy of the Report of the Deputy
Conservator of Forest submitted a

| Report to the Collector, Satara

Annx-10

LastPage
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REPORT IN COMPLIANCE WITH THE ORDER DATED
© 04.12.2023 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL (WZ), PUNE
~IN
APPLICATION NO. 37 OF 2023
(Mr. SushantSubhash More Vs. M/s. Hotel

SayadriPuspa &Ors).
1.0 BACKGROUND: |
@ ' a) The Grievance in . ‘the Original
Application 37/2023 (WZ) filed by one
SushéntSubhash More is that Kaas Plateau is a
reserved Forest situated a distance 25 KM from
Satara, Maharashtra. It is part of UNESCO World
Natural heritage Site. It is la biodiversity hot spot

and has an area of approx. 10.0 sq.KM. According
to the Applicant, there exists 100 hotels and farm

houses that have been constructed illegally on

O ; Yavateshwar to Kaas Road. These establishments
are polluting environment. Despite a letter dated
03.10.2022, MPCB did not take any action.
According to MPCB Officers the structures are
located in the pollution prevention area under the
Water (Pre'vénti‘on & Control of Pollution) Act, 1974
and Air (Prévention & Control of Polhitibh) Act,
1981 and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules,

14
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2016 and the Solid Waste Management Rules, 2016.
From 13.10.2022 to 19.10.2022 the Respondent
No.102 MPCB issued Notices to the private
Respondents. Pursuant to the observations by the
MPCB and the notices sent by them, the Applicant
issued notice to the District Collector, Satara, calling
upon him to take action. The Tahsildar, Satara
issued notices to some of the Respondents regarding &
construction  of stfucture withoutr - statutory
permission from the authorized Authority.
According to the Applicant, as per the guidelines for
Control of Pollution and Enforcement of
Environmental Norms at Individual Establishment
and Area/Cluster of Restaurants/ Hotels/Motels/
Banquets etc , it is mandatory to obtain Consent to

Establish (NOC) before commencement of
construction activities and Consent to Operate w

~ T L
}%?X/a\ J/;%dz (CTO) before starting operation of Units as per the
W

W provisions of Water (Prevention & Control of
M ~ Pollution) Act, 1974 and Air (Prevention & Control
ﬁd;);{\ of Pollution) Act, 1981 The private Respondents are

© ?/1?
/@ ‘\EO M’k illegally operating without any such Consent. They

Yoy

@ have been extracting ground water  from the
|  Authority. They have not prowded Effluent

“’;J&MM
Treatment Plants to treat the waste water generated

15
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by them. There are no exhaust systems to channelize
the fugitive emissions including cooking and kitchen
emissions. The provisions of sold Waste
Management Rules, 2016 are observed in breach.

On 04.12.2023, Hon’ble National Green Tribunal
(WZ), Bench Pune considered the pleadings of the

parties. It constituted a Committee to go into the

~ details of violations allegedly made and su@t their

hether
the sa';% constructions_deserve. 1o _be demolished
and/o

vironmental damage compensation needs

e

to be imposed. The Committee comprises one

member each from

i) The District Collector, Satara,

i) The Maharashtra State Pollution Control
Board.”

iii) The Environment & Climate Change Dept,
State of Maharashtra.

iv) The Deputy Conservator of Forest, Satara

I/ v) The Maharashtra State Road Development

Corporafion Lid

c¢) The Committee is directed to visit the site and

submita factual and action taken report as to whether
there is a violation of EIA Notification-2006, Water
(Prevention & Control of Pollution) Act, 1974 and
Air (Prevention &Control of Pollution) Act,
1981,Maharashtra Regional & Town Planning Act,

16
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-

& 11966 and Forest Conservation Act, 1980. The office

e

‘S ‘/ of the Collector was to be the Nodal Agency for

——

coordination and loglstlc support. Hereto annexed
and marked as ANNEXURE -1 is the copy of the

order dated 04.12.2023 passed in O.A. No.37 of
2023 |

2.0 APPROACH:

a) As the Nodal Agency for coordination, the District
Collector arranged a Meeting for which
representatives of the remaining four members were
invited. This Meeting was held in the office of the
District Collector, Satara Shri. JitendraDudi on
01.01.2024 at 11:00 AM. The Collector, Satara
presided over the Meeting. For that Meeting, the

following representatives of above referred five

members were present.

Sr. | Name of the ofﬁcér to whom the said officer
No | & Designation represented

1 . | Ms. Aditi Bhardwaj | The Deputy Conservator of
- The  Deputy | Forest, Satara |
Conservator of
Forest, Satara

2 |Mr. S.S. Bhosale, District Collector, Satara
SDO, Satara

17
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3 |Mr. A.A. Satpute, | Maharashtra State Pollution
SRO, Satara Control Board.

4 | Absent The Environment & Climate

Change  Dept, State of
Mabharashtra.

5 |Mr. PrashilPazare, |The Maharashtra State Road
======="""""5""| Development Corporation Ltd

6 | Mr. Rajesh Jadhav, | Not a member, but as an Officer
Tahsildar, Satara concerned with the issue in the

capacity as Planning Authority.

7 | Mr. Dattatraya Kale, Not a member, as a
Asst, Director, | representative of the Town
Town Planning Planning Department, which is

concerned with the
implementation of Regional
Plan.

9 |Mr. TusharPatil, Dy. [ Not a member, asi: a
Superintendent ~ of | representative of the Land
Land Records, | Records Department, which is
Satara concerned with the record of the

properties.

10 | Mr. Prashant|{Not a member, as a
Khairmode, Dy. | representative of the Public
Engineer, PWD, | Works Dept. Satara, which is
Satara

concerned with the measurement
of roads. '

b) At the time of meeting, it was decided to visit the

Site in order to

find out; whether there aré

illegalities as mentioned in the order of the Hon’ble

Tribunal dated 04.12.2023. The Minutés of thé

18
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Meeting dated 01.01.2024 are annexed and marked

as ANNEXURE -2 .

¢) The representatives of the Committee visited the site
on 16.01.2024. At the time of the said visit, all the

above mentioned Officers/Representatives were

present.

3.0 OBSERVATIONS INDIN

10la lon of EIA Notlficatlon 2006 :

—— e i 4

—At the 1 tlme of visit, the Comrruttee had in its mind
the notification dated 14.09.2006 issued by the

Ministry of Environment and Forest u/s 3(1) (2) (v)
of the Environment (Protection) Act, 1986, The

said notification deals with requirements of prior

Environmental Clearance (EC). The Schedule to the

said Notification enlists the projects or activities

requiring prior EC. Clause 8 of the said Notification

deals with Building & Construction Projects. The

said Clause runs as under:-
Clause 8 :-

8) |Building or Construction Projects or Area
Development projects and Townships.

a) - >20,000 sq.mtr and
| <1,50,000 sq.mtrs
of built up area

The term “built-up
area” the purpose of
this Notification the
built up or covered
area on all floors put
together including its
basement and other

19
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R

service areas, which
are proposed in the
building or
construction projects.

| Note: 1- The projects
or activities shall not
include industrial shed,
school, college, hostel
for "~ educational
institutions, but shall
buildings shall ensure

sustainable
environmental
 management, solid and.
liquid waste
—= .
management, rain

| water harvesting and
may use recycled
‘materials such as fly

ash bricks.

Note-2 — “General
conditions” shall not
apply.

Therefore, the Committee wanted to ascertain

W whether the area of construction exceeds 20,000
d’zo,ﬂ - sqmti' as contemplated by the 14.09.2006
ﬂ&w &VW Notification. In this regard, the Land Records Dept
mm’b 0’9 3'7\/ ‘informed the Committee that it has carried out
0 measurements of 100 objected stfuctures.

Q% Accordingly, it brought the record. The Comniittee
d’\w verified the record and found that none of the
%,..- objected striictures is having built up atea thore than

20
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20,000 sq.mtr . Therefore, prior EC is not required.
Hereto annexed and marked as ANNEXURE -3 is
the copy of the | chart, mentioning list of

~ Establishments and built up areas of the 100
objected constructions. The said Chart shows that
the Built up area of none of the structure is more
than 20,000 sq.mtr.

ﬁ?(\oo b) |Violation under the Water (Prevention and

Ol.)‘k ; Control of Pollution) Act of 1974 and the Air
&

2 ! a,&o\\;\“ k, (Prevention and Control of Pollution) Act of

9

| \(\’D\f?".\ \ g 1981: |

9,4-4 \, Qﬁﬂa 1-/‘E['he Comm1ttee found that out of a total of 100
s % objected establishments (private respondents 1 to
@%\m? 100), 34 establishments conduct hotels, restaurants,

; or lodging and have bu11t-up area under 20,000 sq m.
| Qoﬂ e e -
w These establishments come under the consent regime
e
\#: of the MPC board in Green category of industry as
M 5 6\\6 classified by CPCB vide direction dtd. 07/06/2016.

‘}_ consent to oﬁéi'ate from MPCB. The refriaining 31
SOSRIT 0 Upeite 1

% 91” yj" estabhshments have not obtained consent from the
e ()Ud, \(’,Q’ (p{':&c, MPC Board and have not provided wasfevbater

3 O? ;= Q{i atment systéms. Hereto annexed hetéwith and
&\(‘1’"” marked as ANNEXURE:4 is the Chart explaining

this posstlon

21
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. T
QJ- x"mﬂ\& 5 | ‘&f'o
Apd L, O s%fV

Q\?})\ M\ﬁ propertles are residential plus home stay types.

Vel
& V\“ betalls are appended to ANNEXURE -5 .They do
/ . e S e —
2 ﬂke/ not require Consent from MPCB.
2N > :
9 —~ ? / The remaining 55 establishments are either private
9 o I L

residential property, private farmhouses, or open

plots and therefore do not come under the consent

PR

regime of the MPC Boarc'i. Hereto annexed herewith
and marked as ANNEXURE-6 is the list of such

- Establishments. »
Won of the Maharashtra !Regional;d‘z
Town Planning Act, 1966 |

— o)
! None of the objected structures have obtamed the

- Ly\i"“@ \§ @prmr permission of the Planning Authority to carry |
\*4}5\6 @? - b o\ out constructions as required U/s 44 r/w 45 of the
MRTP Act of 1966. Notification dated 08,01.2018 v~
e e o ey :

declares the Regional Plan. From the said
Notification, it i\s clear that the Kaas Plateau falls in

the conservation zone of the said Plan The said

Notlm‘]ms:?;ﬁ‘ﬁ;ﬁhﬁ Thereafter by
notification dated 23.12.2021 the State Government
has framed regulations for Conservation Zone in
Satara region. The said Regulations are at
ANNEXURE:8. The map attached to the said
notification clarifies that the Core Zone is marked by

Py

blue colour and the Buffer Zone is marked by green

e i B TS A
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colour, copy of which is at ANNEXURE-9., With
the help of representative of the Town Planning
Dept , the Committee ascertained the location of the
objected structures. It is revealed that all the

structures fall in the Buffer Zone and not in the Core
T ———

Egpg.,As per the Notification dated 23.12.2021, the
A— : —

construction is conditionally permissible in the
Buffer Zone.

B o v

s T et

In order to assist the Committee and the Tribunal,
the Deputy Conservator of Forest has submitted a
Report to the Collector, Satara. As per this Report,
none of the objected structures violated the Forest
Conservation Act. The said Report is at
ANNEXURE-10,

3.0 Committees Conclusion & Suggestions:

a)

b)

- EIA Notification - 2006 -

Since, prior Environmental Clearance is not
necessary. There is no violation of this Notification,
hence Committee has no suggestion to make in this
regard.

Water (Prevention and Control of Pollution) Act

of 1974 and the Air (Prevention and Control of

- Pollution) Act of 1981

23
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As regards those Establishments for whom, the
Consent to Establish and Consent to Operate was
necessary, MPCB shall take action against them.

Environmental Compensation can be recovered from
them.

¢) Violation of the Maharashtra Regional and Town
Planning Act, 1966
If the private respondents do not apply for
regularization of their structures, the said structures
will have to be demolished under the MRTP Act,
1966 for violation of the provisions of the said Act
by the Planning Authority,

d) Forest Conservation Act, 1980
Since there is no violation of the Forest

Conservation Act, no action needs to be taken.

Hence, this Report.

i % @
/Ay %? &A‘Xgﬂm\
Prashil Pazare, A.A. Satpute,  Aditi Bhardwaj  Jitendra Dudi _

Assistant SRO, Satara - The Deputy District
Planner and Committee = Conservator of Collector Satara
MSRDC and Member Forest, Satara  and Committee
Committee and Committee Member
Sferlior Member
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REPORT IN COMPLIANCE OF HON’BLE NATIONAL GREEN
TRIBUNAL (NGT)

IN THE MATTER OF ORIGINAL APPLICATION NO. 37 OF 2023
(WZ) TITLED MR. SUSHANT SUBHASH MORE VS. M/S. HOTEL
SAYADRI PUSPA & ORS.

1. BACKGROUND:

Original Application No. 37/2023 (WZ) filed by the applicant-
Sushant Subhash More regarding demolish all illegal construction made on
Kaas Plateau by respondent Nos.1 to 100 — private respondents, which are
stated to be hotels and farmhouses of these respondents situated at Kaas
Plateau, Tal & Dist-Satara. It is also prayed that Kaas Plateau is a reserved
forest and situated about 25 kms. from the city of Satara, which is a
biodiversity hotspot and is spread over approximately 10 square kilometers
in area and falls under the Sahyadri Sub Cluster of the Western Ghats.
UNESCO, in 2012, declared Kaas Plateau as a World Natural Heritage Site,
which is rich in its bio-diversity. 100 hotels and farmhouses, which have
been constructed illegally, are constantly engaged in the acts of discharging
untreated effluents outside their premises and emitting harmful air pollutants
in the environment and illegally extracting the groundwater for commercial
use and are dumping the kitchen and other wastes in a dumping site at Satara.

Hon’ble NGT directed vide order dated 25/11/2025 directed MSRDC

to submit fresh Joint Committee report

2. Site Visit of The Committee:
In compliance with the Hon’ble NGT order, Joint committee visited
Site the following members conducted a site visit at location

3. Observations & Findings:

The following observations & findings are made & discuss

26



> Violation under Water (Prevention and Control of Pollution) Act
and 1974 and Air (Prevention and Control of Pollution) Act, 1981

A)

B)

C)

D)

1924

Vide letter dtd. 7/3/2016, CPCB had categorized hotel in RED,
ORANGE and GREEN category as below.

Hotel having rooms upto 20 rooms (without boiler)- GREEN
Hotels (< 3 star) or hotels having > 20 rooms and less than 100

rooms- ORANGE, Hotels having overall wastewater generation
@ 100 KLD and more- RED.

Further CPCB issued guidelines for Mechanism/Guidelines for
Control of Pollution and Enforcement of Environment Norms at
Individual Establishments and the Area/ Cluster of Restaurants/
Hotels/ Motels/ Banquets in 2021 mandating all hotel to obtain
Consent to operate from SPCB. Therefore, All Hotels falls under
Consent regime of MPCB.

Out of total 100 Nos Establishments (Private respondents 1 to 100)
40 Nos of Establishment are having activity of Hotels / Loding and
having built up area less than 20000 Sq.mtr. These establishments
Comes under consent regime of the MPC board. Out of 40 Nos of
establishments 3 Nos of Establishment have obtained Consent to
Operate from MPCB. 5 nos of Property have closed their hotel
operation and remaining 32 Nos of Establishments have not
obtained Consent from the MPC Board also Not provided

Wastewater treatment system. Details are appended at Annexure I

7 Nos of properties are small restaurants, and 9 Nos of properties
are small Residential plus restaurants with Seating capacity of less

than 36 nos. Details are appended at Annexure II

38 Nos of properties are residential or Farm house or home stay
type. Residential or Farm house or Homestays are not covered
under Consent regime of MPCB. Details are appended at
Annexure I1I

The remaining 5 Nos of properties have demolished construction

27
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and 1 nos of property is open plot Open plot. List is annexed at
Annexure [V
4. Conclusion & Suggestions:

Water (Prevention and Control of Pollution) Act of 1974 and the
Air (Prevention and Control of Pollution) Act of 1981

As regards those Establishments for whom Consent to Establish

and Consent to Operate is necessary, MPCB is taking action against such
Establishment, MPCB has already issued Proposed Direction to 25 nos of

Establishment. Environmental Compensation can be recovered from them.

Amd FEAA*

Amol A. Satpute

Sub Regional Officer, MPCB

28
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 P Jog Centre, 3" Floor,
Fax No. 020-25811701 T Wakdewadi,
e-mail :  ropune@mpchb.gov.in —— 0ld-Pune Mumbai Road,
visit us : www.mpcb.gov.in EIo Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020019 Date: 02/03/2024
To,

Mr. Vinit Kiran Sabale (Minor) with Mother Mrs. Sheetal Kiran Sable,
At. Post. Aatali, Gat No. 322, Tal. & Dist. Satara.

Sub: Proposed Directions under sectidn 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224024, Dtd. 20/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2...
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

: m
(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 e Jog Centre, 3" Floor,
Fax No.  020-25811701 S ARARTTRA Wakdewadi,
e-mail :  ropune@mpcb.gov.in ﬁ Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in Pune- 411003
"Your Seﬁc!{u'mr Duty"
MPCB/ROP/PD/2403020025 Date: 02/03/2024

To,
Mrs. Vaishali Pramod Tankasale,

At. Post. Aagundewadi, Gat No. 16/4, 16/5,
Tal. & Dist. Satara.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224029, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2.
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

: ‘.\
(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 p— Jog Centre, 3™ Floor,
Fax No.  020-25811701 “STAMARARITIA Wakdewadi,
e-mail :  ropune@mpcb.gov.in = Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in “?--’ Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020024 Date: 02/03/2024

To,
Mr. Vaibhav Kundalik Pharande,

At. Post. Kanher, Survey No. 51/7,
Tal. & Dist. Satara.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224030, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2...
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of

Maharashtra Pollution Control Board
™

(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to
1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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MAHARASHTRA POLLUTION CONTROL BOARD

: REGIONAL OFFICE - PUNE :
Phone No. 020-25811694 . it _ Jog Centre, 3"’Floor

Fax NO. - 020-25811701 n E TOLARLATRL : Wakdewad:l, ek
i e-mail = ropune@mpcb.govin e ‘ Old-Pune | Mumbm Road,
1§1t us: www mp_ch g'cv,'in S ﬂ# (4 i Pune!- 411003 -
SR i -‘YourSem:euourDuq“ ;
- MPCB/ROP/PDI ?,A—D'Bo Lob\ S" - Date 0'2..['::3 \2024—

Ms. swafada Shirish chithla (Hotel Eg!e and Fam House),

_Afp. Yavateshwar Survey No. 5, Tal &Dist. Satara

Sub- Proposed Du'ectrcns under sectnon 33A of Water (Preventlon & Ccntrol of

-Potlutron) Act 1981

. Complex, 34 Pantacha Goat Satara Dtd. 29!09!2022
e 2) Visit of the Board official to your hotel unit on 1 5!01!2024

'MPCB—LEGAL-—ACTION-200224014 Dtd 20/02!2024

WHEREAS rt IS obhgatory on yoLEr patt to obtarn Coneent to Estabtlsh and Consent ;

S -'.to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
_ the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
~ Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and e
- Other Wastes (Management and Trans-boundary Movement) Rules. 2016 It is also
: obhgatory on your part to provrde adequate poﬂutxon controt devrces. N L

o AND WHEREAS 'Gcrnplamt recetved regardmg ccnstructed_ and operated hotetl
S -restaurant! rescrtflcdgmg without necessary permissions and po!lution control systems o
o due whrch caused water and air poltutlon in the surrounding area. :

AND WHEREAS In order to verify the ccmptalnt the off czats of the Board at Sub i
Reg;onai Ofﬁce Satara have vrslted to your hotellrestaurant!rescrt and accordmgly' j

i _submitted the legal actron proposal vide above reference mth fotlowmg non-ccmphances ' :
o (t) You have not obtained consent to estabhsh and consent to operate from the o .

Maharashtra Pollution Control Board for your hote!!restaurantfresort actt\rltres

‘(2) You have not provrded the effluent ! ‘sewage treatment plant to treat entrre : :

wastewaterl sewage generated from kttchen bathmg, tcrlet ﬂushrng, taundry other
' actl\ntres i

(3) You have not provided the sept:c tank followed by soak prt for the treatment oft S
: sewage :

'j (4) You are d:schargmg efﬂuent on land wrthout any treatment

-'(5) You have not channelized the fugitive emrssrons mctudlng emnssrons from cookmg :
and kitchen operations by providing proper ducting / hood arrangement and proper

i : " exhaust system chxmney with oil catcher as an arr pollutrcn control system

35

~ Pollution) Act, 1974, and under sect:on 31 A.of Air (F'reventlcrs & Controi of._ A ;

.Ccmplamt received from the Shri Sushant Subhash More 4 Keshar .

o 3) Legal Action proposal submitted by Sub Regrcnal Gfﬁcer Satara vrde no S -
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3 : _(6)'*?0'1'1 have not prdvided' the fécility for_rségrégation of bio-dégfadabfe waste (food

; wast'e) from the solid waste generated in hotel / resort / restaurant / lodging. j 2
(7) You have not provided organic waste converter / other treatment facility to treat o
bio-degradable Wwaste (food waste) and the treated compost shall be used as

- manure.

_ AND WHEREAS, it has been observed fthat you are operatng your
. hotelfrestaurant/resort and lodging activities without obtaining consent from the MPCB

and also failed to provide adequate pollution control devices, thereby discharging: g
untreated effluent into the environment and discharging air emissions and thereby causing Sen iy

- water and air pollution into the environment, - -

NOW_THEREFOR_E_,‘;'iﬁ_ti'ew of the é_bove__ﬂ'qgi-gompiiance, youare hér_eby'dir_e__cted : i

toshow cause asto: =

) Why your hotellrestaurantiresort actviies shall not be closed down forthwith? g

) Why the cnmpetaht@ﬂlbriﬁ_es shall not be directed to disctihhé‘_bt wétér_l electricity

- supply to yo'ur'hotéllreSért]rQSfauraht(Inging unit ?

 these ' directions, failing which, MPCB will initiate  legal tion agai

srmaznc o Forand oh,béhalf of i
Maharashtra _Po!lu_tio_n Control Board i

(Ravindra Andhale)

Regional Officer,

e e T M. P. C. Board Pune

Copy Submitted for information to T SR

1. Joint Director (APC), M.P.C. Board, Mumbai. S
2. Law Officer, M.P.C. Board, Mumbai.

Copy tél.ﬁ'hé_.SubéRe‘glbh.éi:I“bfﬂcéf. M.P.C. éoéi-_d, Satara ;- Keep hécé%arjf follow _':: i

up and submit the compliance report within time. e
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You are hereby given an opportunity o respond within 07 days from issuance of
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MAHARASHTRA POLLUTION CONTROL BOARD

: REGIONAL OFFICE PUNE |
Phone No. 020-25811694 | — Jog Centre, 3" Floor,

FaxNo. 020-25811701 S Wakdewadi,
e—gailo: ropune b.gov.in ——m Old-Pune MumbL.l Road,
isitus o pch.goun ey . Pwme-411003 |
"Your Service is onr Duty"” -
MPCB/ROP/PD/ ZH 0%0200\8- __ Date: 1)2[ 03 \ 202—4— -
To, ' ' Fs '
M/s. 8wapnanagar| Kas Hill Resort,
Alpt Anavale, Gat No 358 Tal. & Dist, Satara

Sub' Pmposed Direct[ons under sectlon 33 A of Water (Preventton éx Control of -
- Pollution) Act, 1974, and under section 31 A of A:r (Preventlon & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4‘ Keshar
~ Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022,
- 2) Warning Notice issued by Sub Regional Officer, Satara on 1Pl1 012022 :
3) Visit of the Board official to your hotel unit on 16/01/2024
4) Legal Actlun proposal submitted by Sub Regiona! Officer, Satara vide no.
; MPCB LEGAL—ACTION-200224020 Dtd. 20!0272024 ; : ;

: WHEREAS rt is obhgatory on your part to obtain Consent to Establtsh e{nd Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and :
- Control of Pollution) Act, 1981 & Authorization under the provisions of the Haiardous and
Other Wastes (Management and Trans-boundary Movement) Rules 201é It is also
: ‘obllgatory on ycur part tc provide adequate pollutlon ccntrol devrces : i A

AND WHEREAS, Gomplaint received regarding constructed and operated hotell
restaurantl resortnodgrng without necessary permissions and pollution control systems
~ due whrch caused water and air pollution in the surrounding area e

AND WHEREAS In order to verify the complaint, the officials of the Bcard at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and Iaccordingly
submitted the legal actiun |:}roposal vide above reference with fol!owing non-cqmplrances

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Potluhon Control Board for your hotel!restaurantlresorl actrwtles

' (2) You have not provrded the effluent 7 sewage treatment plant to treat entire
wastewater/ sewage generated from kitchen, bathmg, to;!et ﬂushing, laundry other
activiies, . r

(3) You hava not prowded the septlc tank folicwed by soak prt for the treatment of
' sewage. S

(4) You are drschargrng effluent outsude the premises on land without any treatment.

(5) You have not channelized the fugmve emissions including emissions frbm cooking
and kitchen operations by providing proper ducting / hood arrangement and proper' ;
exhaust system chnmney with oil catcher as an air polluttcn control system :

37
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: '(6) You ha Xe? nct prowded the facihty for segregaﬂon cf bio-degradab!e waste (food"'-
s waste)-mmt solid _waste generated in hote!lresortlrestauran t/lo
(7) You have not provided organic waste converter / other treatm t f

bre-degfadable waste (food waste) and the treated...compost
- manur : L

s ar d 1 m:t' the réply élong wrfh;:comp 3
ed 20 c _mpiy wnth the otice and SmeISSiO '

_'i'_:;'_.;h" eby grven an opportumty to respond wlthln 07 days from lssuan_ce

iling which, MPCB  will [initiate legal action _against your
_ resort without giving any further notice in accordance with the provisions
ofthe Water (pr¢ventmn & Control of Pol!utlon) Act 1974 and A!I‘ (P ventlon & Control of

o 'f.j_Pouutnon) Act, 1881, which please note.

' ff

Copy Submltted for mformatlon e
i 1. Joint Director g(APC) M, P.C. Board, Mumbai
SR Law Off‘cer M. PC Board Mumbal

M P C Board.Pune

' Copy to The Syb-Regional Ofﬂcer M Pc Board Satara Keep necessary follow '
_up and submitthe comphance reportw:thm time SR s a0
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MAHARASHTRA POLLUTION CONTROL BOARD
: REGIONAL OFFICE - PUNE

Phone No. 020-25811694 ey Jog Centre, 3% Floor,
Fax No. = 020-25811701 ST Wakdewadi,

e-mail ¢ ropune@mpch.gov.in —————— Old-Pune Mumbai Road,
visit us : www.mpch.gov.in %9’ Pune- 411003

"Your Service is our Dllty"

.'MPCB./ROP/PQ/ ZAi0% 02000 Do oZ|oslz0o2 A~

TO,___-_ & R ; -
Mr. Shrirang Dhondiram Gogavale,
Alp. Choragewadl, Gat No. 189,
Tal. & Dist, Satara. e

Sub: Prdposed Directibns'under section 33 A of Water (Preve_ntibn & Cohtrol of

Pollution) Act, 1874, 31 A of Air (Prevention & Control of Pollution) Act,

et
Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 20/09/2022, :
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224018, Dtd. 23/02/2024,

_ WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board under the provisions of the
- Water (Prevention and Control of Pollution) Act, 1874 and the Air (Prevention and Control

- of Pollution) Act, 1881 & Authorization under the provisions of the Hazardous and Other

Wastes (Management and Trans-boundary Movement) Rules, 2016, It is also obligatory
on your part fo provide adequate pollution control devices. 2 e

o ANDWHEREAS, Cdmpl'aint received regarding constructed and oberated_ hotel /

rest'a(jrant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. :

- AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub

Regional Office, Satara have visited to your hotelrestaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

“(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotelrestaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire

\Wastewater / sewage generated from Kitchen, bathing, toilet flushing, laundry other -

'activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
eswage, i oo o

(4) You are dischérgiﬁg effluent on land without any'_treat.ment; :
(5) You have not channelized the fugitive emissions including emissions from cooking

~and kitchen operations by providing proper ducting / hood arrangement and proper
~ exhaust system chimney with oil catcher as an air pollution control system, -

2
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a2

waste) from the solid waste generated in hotel / resort/ restaurant / lodging.

 (7) You have not provided organic waste converter / other treatment facllty to W
- bio-degradable waste (food waste) and the treated compost shall be used as

i {6) You have riot prowded the faclhty forsegregation ofblo-degradable waste(food -

. Mmanure.

toshow causeasto:

REFORE, nvew of the abave non-complance, youare horeby dreced
a) Why your hotel/restaurantresort activities shall nof be closed down forthwith 7

) Whythe competnt Authories shal notbe directed to disconnect waler /lecticty
E "supptytt_jyom hotel/resort/restaurant/lodging ? e aee

~ these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further nofice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Controlof

~ Pollution) Act, 1881, which please note, . - T TR 2

 You are hereby given an opportuniy to respond within 07 days fomissuance of

] e For and on behalf of

£ .'.Maharashtra Pollu'_tiqri CpntrOJ:'B__qézrd )
(Ravindra Andhale)
- Regional Officer, -
Y s M.P.C.Board Pune
- Copy Submitted for informationto s e
1. Joint Director (APC), M.P.C. Board, Mumbai. :
2. Law Officer, M.P.C. Board, Mumbai. -
Copy to- The Sub-Reglonal Officer, M.P.C. Board, Satara :- Keep necessary follow
up and'su‘_br_n’i_t the compliance report within time. Bl o e
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE i
Phone No. 020-25811694 : PSS ' Jog Centre, 3" Floor,
FaxNo. 020-25811701 P Wakdewadi,

e-mail:  ropune@mpcb.gov.in ——— Old-Pune Mumbai Road,
visit us : www.mpeb.gov.in Pune-411003 - -

"Your Service is our Duty”

To, L
Mr: Shankar Rajaram Jadhav, ! ik
Alp. Aatali, Gat No, 344, Tal. & Dist. Satara

Sub; beposed Dife_ctions under section 33 A of Water (Prevention & Control of

Pollution) Act, 1981, .

Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of

Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
- MPCB-LEGAL-ACTION-200224017, Dtd. 20/02/2024,

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar

WHEREAS. itis obligat’ory on your part to obtain Consent to EstébiiSh and Consent

to Operate from the Maharashtra Pollution Contro! Board (MPCB) under the provisions of

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and

Other Wastes {(Management and Trans-boundary Movement) Rules;'__2016. _j_t ,Es__ja_iso

obligatory on yo’_lilj_‘p_an fo provide adequate pollution control dewces n

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and 'pollutiqri_*cohtrol systems,

due which caused water and air pollution in the surrounding area.

; AND WHEREAS, In order to verify the complaint, the ofﬁ_cials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

submitted the legal action proposal vide above reference with ft_;!lowing non-compliances,

(1) You have not obtained consent to establish and consent to operate from the

Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewa

activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage. L SO e e S e SR R

(4) You are discharging effluent on land witl_id'ut any treatment.

(5) You have not channelized the fugitive emissions including 'emissio'ns from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper

exhaust system chimney with oil catcher as an air pollution control system. -

MPcB_)ROP/PQ/ ’2-A—_D_?_‘>t'100\’q - Date;D'l\D‘_S.XZDZA_— .

ge treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, t_qil_'gt _ﬂushin_g_. laundry other

5¢-
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(6) You have not provrded the facthty for segregatron of bro—degradabte waste (food' -

_ waste) from the soltd waste generated in hotel / resort Irestaurant / {odging

2 (;f) You have not prowded organic waste converter / other treatment faclllty to treat'_:'_'" ,
bto-degradable waste (food waste) and the tteated compost shal! be used as"_:'; G

. manure

FL R AND WHEREAS. lt has been observed that you are operating your__" T

 hotelirestaurantiresort and lodging activities without obtaining consent from the MPCB o
and also failed to provide adequate poliution control devices, thereby dtschargmg gl

- untreated effluent into the environment and dischargrng air emisslons and thereby causrng: g
f water and air po!!utton into the envrronment :

o show cause as to:

NOW THEREFORE tn wew of the ahove non-t:ompllance you are hereby drrected e

c) Why your hotet/restaurantlresort actwttres shal! not be closed down forthwrth '?

d) Why the competent Authortttes shat | not be directed to dleconnect waterl electr'rctty it o

supply to your hotellresortlrestaurantllodgmg umt ?

: You are hereby grven an opportumty to respond wlthm 07 days from issuance of"- S
these directions, - failing which, MPCB will initiate legal  action against your !
o hotel/restaurantlresort without gwmg any further notice in accordance with the provisions = | o
~ofthe Water (prevention & Control of Potlutlon) Act 1974 and Atr (F’reventton & Control of

' Pollutron) Act. 1981 which ptease note- At o
: R e : Forand on behalfof
Maharashtra Pollution Control Board

~ (Ravindra Andhale)
- Regional Officer, :
: Hisgeniin - M.P,C.Board Pune =
Copy Submltted for rnformatron to ST SaR e
1. Joint Director (APC) M PC ‘Board, Mumbal
2. Law Officer, M. PC Board Mumbar

- Copy to- T he Sub-Reglonal Ofﬁcer, M. P c Board Satara Keep neoessary follow :

up and submit the comphanoe report wrthm ti

42
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MAHARASHTRA POLLUTION CONTROL BO

REGIONAL OFFICE - PUNE :
Phone No. 020-25811694 | P Jog Centre, 3 Floor,
Fax No.  020-25811701 = T T Wakdewadi, _
e-mail:  ropune@mpcb.gov.in e S - Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in % Pune- 411003 -
Andahete ! "Vour Service is our Duty” :
mpceropp, DU O3V SO0 Date:n 9 |0 R\ Q0 O'JT
Mr. Shamafa Madan Joshi,
- Alp. Yawateshwar, Gat No. 104/11/1,

~ Tal. & Dist. Satara,

Sub: Proposed Directions under section 33 A of Water (P';evéritién‘ & Controlof =
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of

~ Pollution) Act, 1981. = o Lk
Ref: 1) Complaint received from the Shri, Sushant Subhash More, 4 Keshar
© Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
 2) Visit of the Board official to your hotel unit on 16/01/2024

3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no,

MPCB-LEGAL-ACTION-230224015, Dtd. 23/02/2024.

WHEREAS, itis obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board under the provisions - of the

‘Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Contral
~ of Pollution) Act, 1881 & Authorization under the provisions of the Hazardous and Other
Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory -

~on your part fo provi__d_e adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resor/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. S L

- AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal at:t'ip'ri proposal vide above reference with following non-compliances,

(1) You have not obtained coﬁsent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effiuent / sewage freatment plant to treat entire

wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities. Sl e e

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage. o b i

(4) You are discharging effluent on_ land Without_any_tréatment._ e

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

5
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: :(6) You have not prowded the faclhty for segregatlon of blo-degradable Waste (food,
waste) from the so!id waste generated in hotel / nesortf restaurant / todgmg

:"7(7) You have not provided organic waste converter / other freatment facility to treat:";:f'

b:o-degradable waste (food Waste) and the tneated cempost shatt be used as’ e .

manure. | ¥ B g e

AND WHEREAS I has been observed that you are operaﬂng your

hotel!restaurantlresort and lodging activities without ‘obtaining consent from the M. pp. o

‘Board and also failed to provide adequate pollution control devices, thereby dtschargmg

untreated effluent into the environment and dischargmg air emiss:ons and thereby ceuemg e

~ water and air poltutlon tnto the envuronment

NOW THEREFORE m \new of the above non-cornphance Vou are hereby directedt o o

o show causeasfo:
a) Why your hotetfrestaurantlresort act:vnbes sha!l not be otosed down ferthwith ?

b) Why the competent Authormes shal! not he dlrected to dtseonnect waterl electricfty.ﬁ" o

supply to your hotel!resortlrestaurantﬂodglng P

A Ycu are hereby gwen an opportumty to respond withtn 07 days frorn assuance of o
these directions, failing which, MPCB will initiate legal action against your

hotel/restaurant/resort without giving any further notice in accordance with the provisions |

'of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevenbon & Contrat of
: Poltutton) Act, 1981, which please note. - bty ;
e i Fot',a_hd _oh_ '_Tb'ehal'f of
Maharashtra Pollution Control Board

(Ravindra Andhale)
- Regional Officer,
: : : : M. P. C. Board Pune :
Copy Subm|tted for Enformatlon to * %
1. Joint Dlrector (APC) MP.C. Board ‘Mumbai.
2 Law Ofﬁcer M PC Board, Mumbai i

COpy to- The Sub-Regtonal Off‘cer, M P.C. Board Satara ,:-: Keep r{ecessa_fy follow
up and submlt the eompllance report wnthm tlme g o e

44
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. e-mail ;  ropuné ch.gov.i

7 visit us : www.mpch.gov.in : ﬁ? 5 Pune- 411003
S ' : “Your Service is our Duty” - ;
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MAHARASHTRA POLLUTION CONTROL BOARD
' REGIONAL OFFICE -PUNE
Phone No. 020-25811694 ; U — Jog Centre, 3" Floor,

Fax No.  020-25811701 : ey Wakdewadi, :
= Old-Pune Mumbai Road,

MPCB/ROPIPD/ ). A D5 C2001=  Date: o2[oz {2024
Mrs. Seema Avinash Pawar,

Alp. Yawateshwar, Gat No. 52/2,

Tal. & Dist, Satara.

Sub 'Proposed Directions under section 33 A of Water '(Pr_evengtion'&_ Control of 2

Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,

- fgE o il |
'Ref: 1) Complaint received f’ro'rﬁ'the Shri. Sushant Subhash More, 4 Keshar -
- Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
- 2) Visit of the Board official to your hotel unit on 23/02/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.

- MPCB-LEGAL-ACTION-230224020, Dtd. 23/02/2024.

% WHEREAS, itis bbli_gatory on your part to obtain Consent to Establish and Cbns_ént

to Operate from the Maharashtra Pollution Control Board under the provisions of the

Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other

on your part to provide adequate pollution control devices. =

Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area, :

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub

Reglonal Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the

Maharashtra Pollution Control Board for your hotel/restaurant/resort activities,
(2) You have not provided the effiuent / sewage treatment plant to treat entire

wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other |

activities.

~ (3) You have not provided the septic tank followed by soak pit for the treatment of
‘sewage. v L i S

(4) You are dischérging effluent on land without any treatment.

(5) You h_ave not channelized the fugitive emissions including emissions from'coo'kihg
and kitchen operations by Providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

3.
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(e) You have not provided the facmty for segregatmn o bio-degradable wslo (food; ot

~ waste) from the solid waste generated in hotel / resort / restaurant / lodgmg

'(7) You have not provrded organlc ‘waste converter / other treatment facllity to treat
: blo-degradable waste (food waste) and the treated compost shall be used as

- manure, ; o

i (8) You have not obtamed the Permlssron I NOC from the Central Ground Wata.-- Al

Authonty to extraot the ground water through well / borewell for your aotrwﬂes

NOWTHEREFORE in view ofthe above non-compl’ance you are hereby dll’ected L

~ foshow cause as to: |
a) Why your hotellrestaurantfresort activ:tles shall not be olosed down forthwlth o

b) Why the competent Authonties shall not be d:rected to dlsconnect water! eiectricrty 1 : _

s supply to your hotellresorhlrestaurantllodging ?

: You are hereby glven an opportumty to respond within 07 days from lssuanoe of b
. these directions, failing - which, MPCB will initiate legal action against YOUE-oof 0y

 hotel/restaurant/resort without giving any further notice in accordance with the provisions |

~ of the Water (prevention & Control of Pollutson) Aot, 1974 and A|r (Preventlon & Control of_ i

A Pollutron) Aot 1981 WhICh please note

; For and on behalf of
Maharashtra Pollution c:ontrol Board

- {Ravindra Andha!_e) L
. Regional Officer, = i
e M.P.C.Board Pure
Copy Submltted for lnformatronto B g e
= 4vdoint D;rector (APC:) M. PC Board Mumbai
2. Law Oft" icer, MPC Board Mumbal

' -Copy to- The SUb-Reglonal Oft‘cer. M.P. c Board Satara Keep necessary follow
up and submlt the compllanoe report within time. j

46



1944

MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 — ~ Jog Centre, 3" Floor,
FaxNo. 02025811701 T e Vakdewndi
- e-mail:  ropune@mpeb.gov.in —_—— o Old-Pune Mumbai Road,
' yisitus L www.mpcb.gov.in : ) : lee.-, 411003 :
it iy _. R "VwrSeﬂi&eh@l‘Dub‘“ e : iy ;
MPCB/ROP/PD/ 2-A.D3D2 60\ J—  Date: 02|03 | 2024

o, oo
Mrs. Sarlka Sampat Jadhav, =
Alp. Aatali, Gat No. 344, Tal. & Dist. Satara

Sub: Proposed Directions under section 33 A of Water (Prevention & Controlof
~_ Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of

_ Pollution) Act, 1981..

 Ref 1) Complaint received from the Shri, Sﬁéhant Subhash More, 4 Keshar
) ~ Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022. e
2) Visit of the Board official to your hotel unit on 16/01/2024 =

3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.

~ MPCB-LEGAL-ACTION-200224019, Dd. 20/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent

o Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of

 the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
 Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and

‘Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also

obligatory on your part to provide adequate poliution control dg.vic__es. e

'AND .WHEREA'S.'Compiéfnt'received regarding constructed and operated hote! /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. '

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub

Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hctel/restaurant/régqrt activities.

(2) You have not provided the effiuent / sewage treatment plant to treat entire
- wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities. : ‘ e L e

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage. LEEtr i e e B

(4) You a_ke diséharging effluent on land withdut-ahy treatment.
(5) You have not channelized the fugitive emissions including emissions from cooking

and kitchen operations by providing proper ducting / hood arrangement and proper

exhaust _s'yst_e_m_ chimney with oil catcher as an air pollution control system.
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(6) You have not provrded the facilrty for segregatlon of bro—degradabte waste (food-.f_ : ey

waste) from the solid waste generated in hotel / resort / restaurant / !odgmg

(7, You have not provided organic waste converter / other treatment facllity to treat
bro—degradebte waste (food waste) and the treated compost sball be used es__ o

manure

AND WHEREAS it has been ebserved that you are operatzng your e
hotelfrestaurantlresott and lodging act ctivities without obta:mng consent from the MPCB - .
~ and also failed to provide adequate pollution control devices, thereby drschangtng L
 untreated effluent into the environment and dischargmg alr emtssions and thereby causmg i

water and air pollution into the environment. -

Now THEREFORE ln vtew of the abotre non—compllance you are hereby d' rected' =

' to show cause as fo: -
c) Why Your hotellrestaurantlresort acttvrttes shall not be closed down forthwrth ?

d) Why the eompetentAuthontres shatl not be ctrrected todrsconnectwaterfetet:trrqtty";'t almiae

SUppIy to your hotelfresortlrestaurantllodgmg unit ’?

o You are hereby grven an opportunfty to respond wlthln 07 days from tssuanne of'= eE

. these directions, failing whtch 'MPCB will initiate legal action _against your_- i
: hotetlrestaurantlresort without giving any further notice in accordance with the provisions =~

of the Water (prevention & Control of Pol uhon) Act 1974 and Arr (Prevenhon & C(mtt‘ol of b

' '-':Pollutron)Aci 1981 whrch ptease note. -

A For end on behalf of ;
Maharashtra Pollutton Control Board

’ S

(Rawndra Andhale)
; Reglonal Qfficar,: .o
e ‘ ‘ M. P. C. Board Pune
Copy Submrtted for mformatron to ; e ‘ e
1. Joint Director (APC) M. PC Board Mumbar
2 Law Officer, M. P.C. Board Mumbai L

Copy to- The Sub-Reglonal Ofﬁcer. M P c. Board sata'ra_ - K_eep neceesery fpl_t'o\'r.r'i' e S

up and submit the comphance report wrthm tlme
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 _ i Jog Centre, 3" Floor,
FaxNo, 020-25811701 I Wakdewadi, -
é-mail:  ropune ov.in e - Old-Pune Mumbai Road,
visit us : www. mgcb gov. in ‘ W Pune- 411003
= e “Your s is our Duty" _' : B ;
MPCB/ROP/PD/ 7, A.Q 30200 D‘\ Date: 02\t \ 1O A

Mr. Sampat Rajaram Jadhav,
Alp. Atali, Gat No. 319,
Tal. & Drst Satara

: Sub Proposed Directions under section 33 A of Water (Preventron & Control of

Pollution) Act, 1974, and under sectron 31 A of Alr (Preventzon & Controt of
: __Potlutron} Act, 1981 3 s R

“Refi 1) Complamt received from the Shri, Sushant Subhash More, 4 Keshar
: ~ Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022,
~ 2) Visit of the Board official to your hotel unit on 16!01!2024 : -
) Legal Actron proposal submitted by Sub Regional Offi cer Satara vide no.
: MPCB-LEGAL—ACTION-230224008 Dtd 23102/2024 ’

WHEREAS, itis oblrgatory on your part to obtain Consent to Estabtlsh and Consent'

‘to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of

~the Water (Prevention and Control of Polilution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and

Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also

o : oblxgatory on your part to provrde adequate pollution control devrces

AND WHEREAS ‘Complaint received regardmg constructed and operated hotell
restaurant/ resortilodgmg without necessary permissions and pollutron control systems,
: due whrch caused water and air pollutlon in the surroundrng area.

AND WHEREAS tn order to verrfy the complarnt the ofﬁcrals of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
~ submitted the legal action proposal vide above reference with following non—comphances

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotellrestaurant!resort activities.

(2) You have not provrded the effluent / sewage treatment plant to treat entlre ;

wastewater / sewage generated from kitchen, bathmg tollet ﬂushtng. Iaundry other
activities. : _

(3) You have not provrded the septic tank fo!lowed by soak prt for the treatment of
: sewage :

' (4) You are dlscharging eff[uent on Iand W|thout any treatment

(5) You have not channehzed the fugitwe emissions rncludlng emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chlmney with orl catcher as an air pollution control system

2
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(6) You have not provided the facrtlty for segregatron of bro‘degradable waste (food i
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

~ (7) You have not provided organic waste converter / other treatment facilrty to treat-”

bro-degradabie waste (food waste) and the treated oompost shalt be used as il

manure

 AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtalmng consent from the MPCB :
~and also failed to provide adequate poliution control devices, thereby drschargmg

- -untreated effluent into the environment and drscharging arr emrssions and thereby causing

o Pollutlon) Act 1981, whlch please note.

water and arr poltutlon rnto the environment

; NOW THEREFORE, m v:ew of the above non-compﬁance you are hereby drrected .
to show cause as to;- =

c) Why your hoteifrestaurantlresort actrvmes shall not be closed down forthwrth ?

d) Why the competentAuthonﬁes shallnotbe drrected to drsoonnectwaterlelectncrty
i supply to your hotellresortirestaurantﬂodgmg umt? s i

You are hereby given an opportumty to respond wrthin 07 days from issuanoe of : :]
- these directions, failing which, MPCB will initiate legal action against YOur: oo
hotel/restaurant/resort without giving any further notice in accordance with the provisions

of the Water (prevention & Control of Pollutron) Aot 1 974 and Air (Prevantlon & Control of

For and on behaif of
Maharashtra PoItution Control Board

(Ravindra_Andhale)
Regional Officer, !
B o M.P.C.Board Pune
Copy Submltted for mformation to :
1. Joint Dlrector (APC) M P.C. Board, Mumba:
2. Law Ofﬁcer MPC Board Mumbai.

" Copy to-The Sub-Reg!onaI Officer, MP.C. Board ‘Satiira - Kogp necessary follow
- 'up and submit the compliance reportwuthm time. A e e
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MAHARASHTRA POLLUTION CONTROL BOARD
' REGIONAL OFFICE - PUNE i

- Phone No. 020-2581 1694 i : Jog Centre, 3" Floor,

: - Mr. Sampat Rajaram Jadhav,

Gat No. 318, At Post Atalr.

_Tat &Dist Satara,

Sﬂb Proposed Drrectrons under sectron 33 Aof Water (Preventron & Controi of s S
i o _Pollutron) Act 1974 31 A of Arr (Preventlon & Controt of Pollutron) Aet

o ._1981

IVR‘et_:' :,t) Complamt reoerved from the Shn Sushant Subhash More 4Keshar -

Complex, 34 Pantaoha Goat, Satars Dtd. 29!09/2022

AQ

_Fax No.  020-25811701 AT Pi Wakdewadi,
e-mail 1 - ropune@mpcb.gov.in ‘ — Old-Pune Mumbai Road.
-'vtsn U : WWW, mncb govin i ' R Pune-41t003 : i
: s "YourServkeu ourbnty" 5 : : S o
, MPCB/ROP/PD/ 2 A,- o?_,ozoooa Date: 0 L’ {) B 20 24_ s
..TO. o .: :

. 3-5:3"-2) Legal Action proposal submitted by Sub Regional Ofﬁcer Satara vide T

MPCB LEGAL-ACTION*230224023 Dtd 23/02!2024. 2

WHEREAS tt is obtrgatory on your part to obtam Consent to Establish and Consent -

to Operate from the Maharashtra Pollution Control Board under the provisions of the e

~ Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
. of Pollution) Act, 1981 & Authorization’ under the provisions of the Hazardous and Other S
- Wastes (Management and Trans—boundary Movement) Rutes 2016 lt is also obtigatory-_ il
o your part to provrde adequate potlutron oontro! devrces .

e AND WHEREAS Complarnt recerved regardmg constructed and operated hotel i
restaurant/ resort/lodgrng wrtheut necessary permissions and pollutron controt systerns :

due whrch caused water and alr pollution in the surroundrng area.

, AND WHEREAS in order to verify the complaint, the officials of the Board at Sub- e
i Regronal Oft"ce Satara have visited to your hotellrestaurantlresort and accordingly

submitted the !ega! aotaon proposal vide reference (2) wrth fotlowmg non-complrances, g

(1) You have not obtamed consent to estabttsh and consent to operate from the

‘Maharashtra Pollution Control Board for your hotel!restaurantfresort actlwtles

(2) You have not prov!ded the efﬂuent / sewage treatment plant to treat entire : i
wasteWater!sewage generated from kltohen bathrng, tortet ﬂushmg. laundry other'. i

activities.

sewage, ity
(4) You are drschargrng efﬂuent on Iand wrthout any treatmertt

exhaust system ch:mney w:th ort catcher as an a;r pol!utron control system

51

3) You have rt'ot provrded the septrc tank followed by soak plt for the treatment of

(5) You have not channehzed the fugrtsve em1ssrons :nctudlng emlssrons from cookmg_ Ao
and kltchen operations. by provrdrng proper duotmg / hood arrangementand proper L
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S '-'(6) Ynu have.not prowded the facﬂity for segregauon nf blo-, f ra
. waste} from the solid waste generated in hotal & reso:t_i rest

f‘m You have ot ‘provided organic waste converter / other Mg
- bio-degradable waste (food waste) and the -treated o |

Authormes all not be directed to dlsconnect ter / electricit
ort/restaurantliodgmg c 1p P

 an opportumty to re:
vhich, MPCB w1il

i : orand o behalfof
: Maharashtra Pollutl

'Copy Submitted for mformaﬂon to : i S
- 1. Joint Dlrectqr (APQ). M. F’C Board Mumbai

- G 2 l]_awlcfﬁcer M. P C. Board Mumbal

ot _: ;C'opy to- The SUbnReglonal Ofﬂcer M P C Board Satara Keep necéss_ary follow"
Upand SUbI"ﬂIt the‘compl!ance reportwrthm ﬁme e L e
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 oS Jog Centre, 3" Floor,
Fax No.  020-25811701 SIATARANTIER Wakdewadi,
e-mail :  ropune@mpcb.gov.in : Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in o o By Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020020 Date: 02/03/2024

To,

M/s. Rockhill Resort,

At. Post Atali, Gat No. 319,
Tal. & Dist. Satara

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar

Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Warning Notice issued by Sub Regional Officer, Satara on 29/11/2022
3) Visit of the Board official to your hotel unit on 16/01/2024
4) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224024, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and

Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent outside the premises on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2...
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure. '

(8) You have not obtained the Permission / NOC from the Central Ground Water
Authority to extract the ground water through well / borewell for your activities.

AND WHEREAS, the Sub Regional Officer, Satara was issued Warning Notice for
aforesaid non-compliances and directed to submit the reply along with compliance report.
However, you have failed to comply with the notice and submission of reply.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of

Maharashtra Pollution Control Board
™

(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to
1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.

Ak
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- MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE ;
Phone No. 020-25811694 — Jog Centre, 3" Floor,
Fax No.  020-25811701 AR GTTRA Wakdewadsi, : }
e-mail ;' ropune b.gov.i —— Old-Pune Mumbai Road,
Pune- 411003

Yisit us : www.mpcb.gov.in " 3
i w i : Sy “Yoursqw'ice'iﬂl_lfpﬂ'!"' % . :
: MPCB/ROP/PD/ Q;q 03022000 A- Date: 0 Q\ 03| '1094‘\

: To,_-‘.f' e

~ Mr. Ramesh Anil Ubhale,

Alp. Agundewadi, Gat No. 16/8,
Tal. & Dist, Satara. =~

Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pc!lutiop) Act, 1981. i Eo

Sub: Propbsed- ijir_ections_ under section 33 A of Water (Prevention & Control of

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
© Complex, 34 Pantacha Goat, Satara Dtd. 29/09!2022:." e
2) Visit of the Board official to your hotel unit on 16/01/2024 _
.3) Legal Action proposal submitted 0y Sub Regional Officer, Satara vide no.
- MPCB-LEGAL-ACTION-230224013, Dtd. 23/02/2024. .

'WHEREAS, itis nbligatory on your 'pa'i_r't':to bhtéin Consent to Es-:té:'ajb'lish ana Consent

of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other

‘Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory
~ on your part to provide adequate poliution control devices. e

. AND WHEREAS, -Qémpl’aint rebéive_d'regardihg consf:rbc’téd and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. e :
 AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,
~ (1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hot_ellres_taurantlres_or_t activities,
(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities. e - : : i e _

~(3) You have not provided the septic tank followed by soak pit for the treatment of
- sewage, : 2 e : :

(4) You are discharging effluent on land without any treatment. _ A

(5) You have not channelized the fugitive emissjons including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.
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. '(6) You have not prowded the facmty for segregatnon of blodegradable waste (food'
‘ ~ waste) from the solid waste generated in hotel I resort/ restaurant/ iodgmg

(7) You have not provided organic waste converter / other treatment facility to treati.f'._f"’ |
- bio- degradable waste (food waste) and the treated compost sha!f be used as 3
: manure T i , : ]

AND WHEREAS it hes been observed that you are operatlng your e
~ hotel/restaurant/resort and lodging activities without obtaining consent from the MP.C.
~ Board and also failed to provide adequate pollution control devices, thereby discharglng i
. untreated effluent into the environment and dlschargmg air emlssmns and thereby oausmgr; e
=_Water and air pollutlon mto the env1ronment ; B oy : .

NOW TH EREFORE in vrew of the above non-complzance you are_hereby dnrected___ i

e) Why Your hotelfrestaurantlresort actwities shall not be 'closed down forthwith ? 7_3 .

b) Why the competentAuthormes shaI[ noi be d’ rected to d:sconnect waterl eleotncuty-_'_"f:’,_-.
supply to your hotel!resortlrestaurent/lodgmg unlt ‘? i :

You are hereby given an opportumty to respend wlthlnﬂ? 'days from issuance of ; o
‘these directions, failing which, MPCB will initiate legal action ‘against your
! hotellrestaurantlresort without giving any further notice in accordance with the Pprovisions

- 1 of the Water (prevention & Control of Poi!utlon) Act 1974 and Alt’ (Prevenﬁon & Controt of' el e
; Pollutson) Act 1981, which please note. g o

: For and on behalf of
' Maharashtre Poilutlon Control Board

. 4 l - s g
(Ravin:dr'a Ajndha_!e) e 2

- Regional Officer,

E - M. P. C. Board Pune
-éCopy Smeiﬂ&d for informatlon to e e
1. Joint Director (APC), M.P.C. Board, Mumbal

2. Law Ofﬁcer M, P C. Board Mumbal

-copy to- The Sub-Reg:onal Off‘cer M P . Board Satara Keep nfeeeseary. follow
up and submit the comphance report wuthm time. R
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MAHARASHTRA POLLUTION CONTROL BOARD

; REGIONAL OFFICE - PUNE
Phone No. 020-25811694 S : Joagk Cent:ﬁB“’ Floor,
Fax No. 020-25811701 - : Wakdewadi, :
e-mail ;- ropune@mpcb.gov.in === Old-Purie Mumbai Road,
- visit us : www.mpch .gov.in : : Pure- 411003 :

"Your Service is our Duty"

MPCB/ROP!PD/ '2-VL.\ 0202000V -+ . Date: 02‘03 12,02.5(—

To!...':' : o
Mr. Nature Plateau Paradise,
Alp. Atali, Survey No. 294,

Tal. & Dist. Satara.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
_ - Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,

1981, :

e Ref 1) Complaint received from the Shri. Sushant SubhashMore,4 Keshar

Complex, 34 Pantacha Goat, Satara Dtd. 200002022, .
~ 2)Warning Notice issued by the Sub Regional Officer Satara on 19/11/2022
- 3) Visit of the Board official to your hotel unit on 16/01/2024
%) Legal Action proposal submitted by Sub Regional Officer, Satara vide no,
I - MPCB-LEGAL-ACTION-230224016, Did. 23/02/2024,

: '_ ' EREAS itis obligatory on your part to obtain Consent to EStabﬁSh and Consent
_ to Operat ‘ : , :
Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
ool Polluiit:j) Act, 1981 & Authorization under the provisions of the Hazardous and Other

Wastes (Management and Trans-boundary Movement) Rules_. 2016. It is_'_a!sq obligatory

on your part to provide adequate poliution control devices.

A'NbWHER'EAS, Complaint received regarding ¢onst’ructed and operated hotel /
restaurant.g resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area, :

AND "WHER'E-AS, In order to verify th'é complaint, the dfﬁciais of .'th'e Boafd at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have rioi';obt_ain'ed consent to establish and consent to ;’:fp_érat'e from '_the
: Maharashtra Pollution Control Board for your hotel/restaurant/resort acfivities.

) You have not provided the effluent / sewage treatment plant to treat entire

wastewater / sewage generated from kit hen, bathing, toilet flushing, laundry other
activities. i 2 A

(3) You have not provided the septic tank followed by soak pit for the treatment of
_ sewage. | Seiny : _ S
(4) You are discharging effluent on land without any treatment.

(8) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhau_st_systemjchimney with oil catcher as an air pollution control system.

25

from the Maharashtra Pollution Control Board under the provisions of the
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(6) You have not provrded the facilrty for segregatron of bio—degradable waste (food . '-_‘ i
waste) from the solid waste generated in hotei / resort / restaurant / Iodging =

'(7) You have not. provided organic waste converter / other treatment facility tc heat '

bio—degradable waste (f d waste) and the treated compost shall be used as" e
manure. EaeE = -

g AND WHEREAS the Sub Regional Oft‘ eer Satara was issue Warnlng N Oﬁoe for.'.'.'
s aforesaid non—comphances and directed to submit the rep!y along wrth complrance report =

2 '_ HoWever you have failed to comply wrth the notice and submrssrsn of reply

NOW THEREFORE rn wew of the above non-

e comp!rance you are hereby drresied :
e show cause as to:

a) Why your hotellrestaurantlresort activrtres sha!l not be closed down forthwrth ?

by Why the competentAuthontres shall not be drrected fo disconnect waterf e_t_ectrici_ty ,7
supply to your hoteliresortfrestaurant!lodgmg ? ey

o YOU are hereby grven an opportunlty to fesPond wlthln DT daYS from issua' 8 of
 these directions, failing which, MPCB will initiate legal action against y

hotel/restaurantiresort without giving any further notice in accordance with the provisions

of the Water (prevention & Control of Pollutmn} Act, 1974 and Air (Preventlon & Control of e
' F’oliution) Act, 1981, which please note. : : :

For and on behalf of .
Maharashtra Pollutron Controi Buard

(Ravm;ra Andhale)

Reglonal Officer,
' e M.P.C.Board Pune
Copy Submltted for rnformatron to i T
1. Joint Director (APC), M.P.C. Board Mumbai. -

2, Law Officer, M. P C. Board, Mumbar

Copy to- The Sub-Reglona[ Ofﬁcer M.P.C. Board, Satara ;- Keep 'n;ecessary follow
~ up and submit the compllance report within tlme i i o
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MAHARASHTRA POLLUTION CONTROL BOARD

. REGIONAL OFFICE - P UNE :
Phone No. 020-25811694 — Jog Centre, 3 Floor,

FaxNo. 020-25811701 Wakdewadi, :
e-mail :  ropune@mpcb.gov.in Old-Pune Mumbai Road,
visit us : www.mpch.gov.in Pune- 411003 -

: "Your Service is our Duty" ; .
mpce/rOP/PD/ 24N 36200 03— Date: 02| 0’2:\ 202.A-
Yo oo ie : i : T

M/s. Kass Hill Resdrt;__ L L
Alp. Jambhalmure (Kanher), Gat No. 51/12,
Tal. & Dist. Satara. ;

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
~ Pollution) Act, 1974, and under section 31 A of Air (Prevention & Controlof =
. Pollution) Act, 1981, 2 e o :
Ref: 1) Complaint received from the Shri, Sushant Subhash More, 4 Keshar
- Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.

2) Warning Notice issued by Sub Regional Officer, Satara on 19/10/2022

3) Visit of the Board official to your hotel unit on 16/01/2024

4) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.

MPCB~LEGAL-ACTION—230224010, Dtd. 23/02/2024.

WH EREAS. it :is obligatory on your.p;aurt to obtain Conse_ht to Establish aﬁd Consent

 Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and =~
. Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also

obligatory on your part to provide adequate pollution control devices.

' AND WHEREAS,_CompIaint recei_ve_d' regarding consir_ucted and operatéd hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. :

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and' accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and édnse_nt to operate from the

Maharashtra Pollution Control Board for your hotellrestaurantlreso_rt activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire

- wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities. e i

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage. e :

(4) You are dischaiifg_in'g effluent on land without any'treat_m"én_t. iy Bl
(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2.

59




1957

:2:;‘-

(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat

bio-degradable waste (food waste) and the treated compost shall be used as
~manure. e S R i

(8) You have 'not_:”obtairied the Permission / NOC from the Ceritlrai'Gr_o'q_rjd Water -

Authority to extract the ground water through well / borewell for your activitles.

AND WHEREAS, the Sub Regional Officer, Satara was issued Warning Notice for

aforesaid non-compliances and directed to submit the reply along with compliance report,
However, you have failed to comply with the notice and submission of reply.

AND WHER‘EA_S,i it has been 'obsétved that you are ‘operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide__adequate poliution control de\(ice,s_,l thereby discharging

NOW TH EREFORE, ln view of the above nonéoomplia'néé.'youare hereby directed
to show cause as to: g : : i

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b)_- Wﬁy the compét_e‘nt_Authqrities shall not be directed to disé’dnne@t water/ é,_lectricity
supply to your hote_llresortlrestaurantf!Odg_ing unit ? s ;

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note. el F S

For and on behalf of
Maharashtra Pollution Control Board

O

(Ravindra Andhale)
Regional Officer,
S - M. P. C. Board Pune
Copy Submitted for information to B
1. Joint Director (APC), M.P.C. Board, Mumbai, -
2. Law Officer, M.P.C, Board, Mumbai.

-COpy to- The SubRe_Qioﬁa_l_ Officer, M.P.C. Board, Satara :E_Kéep hécésséry'fbil_ow
up and submit the compliance report within time. e
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MAHARASHTRA POLLUTION CONTROL BOARD

- REGIONAL OFFICE-PUNE =~

Phone No. 020-25811694 . iv?ffk (éent;?:'d;-‘loor.

FaxNo.  020-25811701 T YT Vakdewadi, @ -

ci:.aii: ropune@mipeb.gov.in = = - Old-Pune Mumbai Road,

visitus : www.mpcb.govin | @ : Pune- 411003 :
i ; ; "Your Sei c'eisnurl)uty." : ;'I : o
 MPceRoPPD/2 A0Z02.001A- paer 02.|03] 2024

hpvEEe e e |
Mrf Jitendra Vishvnath Bhosale,
Alp. Yawateshwar, Gat No. 101/3,
Tal. & Dist. Satara. N

|

: Sub: Proposed Directions under section 33 A 6f Water (Pre\ien_tion' & Cbntro! of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,
i | R e e ey : -

“Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
~ Complex, 34 Pantacha Goat, Satara Dtd. 20/09/2022, =
. 2) Visit of the Board official to your hotel unit on 16/01/2024 =~
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224019, Dtd. 23/02/2024.

_  WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board under the provisions of the
Water (Prevention and Control of Pollution) Act, 1 974 and the Air (Prevention and Control
of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other
- Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory
_on your part to provide adequate pollution control devices. T

AND WHER.EAS. Complaint received regard'ing constructed and oper’ated‘hotell '
restaurant/ resortﬂodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area. -

- AND WHEREAS, In order to verify the complaint, the officials of the Board ét Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and ‘_ accordingly
- submitted the Ie_gal_actipn proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire

wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities. 2y j

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage. .. o : N R :

(4) You are discharging efﬂuént on land without any treatment. :

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system,

Lot
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é
. (6) You have not provrded the facrllty for segreyatlon of bro-degradable waste (food;:;;. L

waste) from the solid waste generated in hotel / resort / restaurant / Iodgmg

: (7) You have not provided arganic waste converter / other freatment facility to treat
2 bro-degr‘adab_le waste (food Waste) and the treated compoet sha!l be used as; L

manure

i
i

bk NOW THEREFORE rn view of the above non-comphance you are herebydnrscted .
e ) show cause es to. S p et g

f a) Why your hotetlrestaurentlresort actlvrtres shatt not be closed down forthwrth 2

b) Why the competentAuthonhes shalt not be directed to dlsconnectwaterlelectricity e

| supply td your hotetlresortfrestaurantllodgmg ? S

You are hereby gwen an opportumty to respond withln 07 days from lssuanoe of
these directions, failing which, MPCB will initiate legal action against your
= hotef!restaurantlresort without giving any further notice in accordance with the provisions

of the Water (prevention & Control of Poltutton) Act 1974 and Atr (Preventron & Contror of i

o Po!lutlon) Act 1981 whleh please note

Ea Forandon behatfof -

Maharashtra Poltutron Controi Board L

| (Ravlndra Andhate)
| : - Regional Officer, et
e : . M.P.C.Board Pune

Copy Submltted for mformatron to
1. Joint Drrectorr(APC) M.P.C. Board, Mumbar
X Law Oft‘cer M P.C. Board, Mumbar Lo

Copy to- The Sub-RegIonat Ofﬁcer, M P.C. Board Satara Keep necessary follow' '
up and submit tne compllance report within tim :
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE- PUNE
Phone No, 020-25811694 . Jog Centre, 3 Floor,
FaxNo,  020-25811701 S Wakdewadi,
e-mail ; un .ZoV.in = - Old-Pune Mumbai Road,
visit us ; www.mpch.gov.in % Pune- 411003

: : ’ ; : "Your Service is l_llll"nl!ty“. S 5 :
MPCBROPPD/ 2 A0 62080\ Date: g'z_‘ 032024~
To, : ' : o i

Mis. Hotel Satyam Shivam,
Alp. Yawateshwar, Survey No. 81,

_ Tal.&Dist. Satara. .

. due which caused water and air pollution in the surrounding area.

Sub: ‘ 'P"rgposed Directions under section 33 A of Water (Prevcntibn & Cpntrb[ of
.. Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,
e UM R B e e el

~ Complex, 34 Pantacha Goat, Satara Dtd, 20/09/2022, S
2) Warning Notice issued by SRO Satara vide letter Dtd. 29/11/2022

Réf:_ _ 1) Complaint received from the Shri. Sushant Subhash Mdfé.' 4Keshar ;

3) Legal Action proposal submitted by Sub Regional Officer, Sataravide no.

_' ‘ MPCB-LEGAL—ACTION-23:0224'0_21, Dtd. 23/02/2024.

_ WHEREAS, it s obligatory on your partto obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board under the provisions of the

" Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
~ of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other

Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory
on your part to provide adequate pollution control devices. et s _

~UAND WﬁE_ﬁEAZS’,ICp:m}SIaint received fégarding constructed én‘c_lr'operated hofell
restaurant/ resort/lodging without necessary permissions and pollution control systems,

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotelfrestaurant/resort ‘and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to oberate from the

Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

 (2) You have not provided the effluent / sewage treatment plant to treat entire

wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry ether
activities. : : : SR R b

sewage.

(3) You have not provided the septic tank 'folléWed b_y'_soak“pit for the treatment“af
(4) You are diécharé_irig effluent on land without any treatment. e
(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system. :

2.

¢
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(6) You have not provrded the facrlrty for segregat on of bio-degredable waste (food : .

‘waste) from the solid waste generated in hotel / resort / restaurant / lodgmg

(7) You have not provided organic waste converter / other treatment facrl‘ty fo treat
. bio-degradable waste (food Waste) and the treated oompost shall be used as
anure, :

o (8) You have not obtarned the Pemmssron I NOC from the Central Ground Water'
: Authonty to extract the ground water through well /. borewell for your actwltres :

i AND WHEREAS the Sub Regronal Off icer, Satara was issued ‘Warning Notice for
aforesaid non-compliances and drrected to submit the reply along with oomplrance report.
: However you have failed to oomply with the notrce and submlssron of reply

. NOW THEREFORE in view of the above non—complrance you are hereby drrecled_ S

to show cause as to:
a) Why your hotel!restaurantlresort actnntres shall not be closed down fodhwrth ?

hy Why the competent Authontres shall notbe dlrecled to dlsconnect water / eleclrlcrty e

‘ supply to your hotellresortirestaurantf[odglng ?

You are hereby given an opportunrty to respond withrn 07 days from issuanoe ofr o

these _directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions =
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Provenhon & Conlrol of

Pollutlon) Act, 1981, which please note :

For and on behalfof :
‘Maharashtra Pollutron Control Board

(Ravindra Andhale)
Regional Officer, -
B ' M.P.C. Board Pune
Copy Submrtted for mformatlon to . st
1. Jaint Director (APC), M.P.C. Board, Mumbai
2. Law Ofﬁcer M.P. C Board Mumbar

Copy to- The Sub-Reglonal Officer. M P. c Board Satara Keep neoessary follow g
up and submit the compllance report wrthm trm .. i
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 e Jog Centre, 3" Floor,
Fax No. 020-25811701 ST ARASITEN , Wakdewadi,
e-mail :  ropune@mpcb.gov.in Old-Pune Mumbai Road,
visit us ; www.mpcb.gov.in LT 4 Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020021 Date: 02/03/2024
To,

Mr. Ghanshyam Narayanda Chhabada,
At. Post Aatali, Gat No. 302 and 296/2,
Tal. & Dist. Satara.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Poliution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224026, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

24,
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing :
water and air pollution into the environment. |

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to: .

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

: ‘\
(Ravindra Andhale) .
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 . Jog Centre, 3" Floor, -
Fax No. = 020-25811701 DA Wakdewadsi, :
e-mail :  ropune@mpchb.govin —_—— Old-Pune Mumbai Road,
..J_S.IL.HS_WW.\_v_mr&ngo_ﬂ e ‘@ -~ Pme-411003 "
_ "Your Service is our Dnty" ;
MPCB/ROP/PD/ 2 A—oz*o'm O\\  Date: o'?,.\ & '?_—,\ '2_0'2, /-\——

To, Sl :
M/s. Dongarmatha Agro Tourisum,

Alp. Anavale, Gat No. 346, Tal. & Dist. Satara

8ub Proposed Directions under section 33 A of Water (Preventron & Control of

- Pollution) Act, 1974, and under sectron 31 A of Arr (Preventron & Control of .

~Pollution) Act, 1981.
Ref: 1) ‘Complaint reoewed from the Shn Sushant Subhash More, 4 Keshar
. Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
i 2) Warning Notice issued by Sub Regronal Officer, Satara on 29/1 1/2022
~ 3) Visit of the Board official to your hotel unit on 16/01/2024
- 4) Legal Action proposal submitted by Sub Regional Officer, Satara vrde no,
MPCB—LEGAL-ACTION-230224004 Dtd 23[02!2024 -

WHEREAS, iti is obhgatory on your part to obtain Consent to Estabhsh and Consent -

toC Operate from the Maharashtra Poliution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pallution) Act, 1981 & Authorization under the provisions of the Hazardous and

Other Wastes (Management and Trans-boundary Movement) Rules, 2016 Jt is also

obhgatory on your part to provide adequate pollutron control devfces

AND WHEREAS Complamt necerved regardmg construoted and operated hotel /
restaurant/ resort!lodging without necessary permrsswns and poltutron control systems '

due which caused water and air pollutron in the surrounding area.

il AND WHEREAS In order to verify the complaint, the officials of the Board at Sub
Regronal Office, Satara have visited to your hotellrestaurant/resort and accordingly
submitted the tegal actron proposal vide above reference with fotlowrng non-complranoes.

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provrded the effluent / sewage treatment plant to treat entire

wastewater / sewage generated from ldtchen bathrng, toilet flushing, raundry other
activities. :

(3) You have not provrded the septic tank fo!lowed by soak pit for the treatment of
; sewage

' (4) You are drschargrng effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emrssrons from cooking
and kitchen operations by providing proper ductmg !'hood arrangement and proper

exhaust system chtmney with oil catcher as an air pollutron control system
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® You have not p rovrded the facrltty for S‘-'Qfegatron of bro-degradable waste (food[,ﬁ_ Sy

waste) from the Solld waste generated in hotel / resort / restaurant / lodgmg

i (7) You have not provided organic waste converter / other treatment facility to treat'::f' e
bto~degradable waste (food waste) and the treated compqst shatl be used as_;;f

manuna

' (8) You have not obtarned the Permrssion i NOC from the Central Ground Water'--"f .

Authonty to extract the ground water through well I bnrewetl for your actnnties o

AND WHEREAS the Sub Regiona! Ofﬁcer Satara was |ssued Warmng Notrce for o

 aforesaid non-comphances and directed to submit the reply along with compltance reporL' |
However, you have failed to comply with the notice and submrssion of reply

. AND WHEREAS, it has been observed that ‘you are operatmg your
hoteVrestaurant!resoﬁ and lodging activities without obtaining consent from the MPCB

and also failed to provide adequate pollution control devrces. thereby discharging :
untreated effluent into the environment and dlschargmg air emissions and thereby causing s

: water and alr poliutron mto the enwronment

NOW THEREFORE tn Vlew of the above non-—compltance you are hereby drrected 7: i .

10 show cause as to; S 5
| a) Why your hotei!restaurantlresort acttvrhes shall not be closed down forthwnth ?

b) Why the competent Authontres shatt not be drrected to dtsconnect waterl electncrty _
supply to your hotellresortlrestaurantﬂodglng unit? . S

You are hereby given an opportumty to respond withln 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions

of the Water (prevention & Control of Pollution) Act 1974 and Air (Preventton & Control of - _' i

Pollutlon) Act 1981 which p[ease note
i e Forand'on behatfof-[;'.-’_'f.' L
A TR Y Maharashira Pellution Control Board
Regional Officer,
- M.P.C.Board Pune
1. Joint Director (APC) M.P.C. Board Mu.mbal ‘
2. Law Officer, M P.C. Board Mumbal

Copy to- The Sub Regional Off'cer M.P. c Board, Satara - Keep necess_ary'follqw : '
up and submrt the comphance report wrthm time. T
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 — Jog Centre, 3" Floor,
FaxNo. 020-25811701 T Wakdewadi,
e-mail:  ropune@mpcb.gov.in s : Old-Pune Mumbai Road,
visit us ; www.mpcb.gov.in : E’ Pune- 411003 =
e : : ; "¥Your Service is our Daty” _ . : :
MPCB/ROPIPD/ Z-ADS ©DZ000%  pate: £2 |03 | 202 A

s 4 ; 5
Mr: Dhananjay Vishwasrao Jadhav,

Alp. Jambhalmure (Kanher), Gat No. 51/10,
- Tal. & Dist. S__ataira.

~ Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
. Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of

_ Pollution) Act, 1981, _ _ _
_Ref: 1) Complaint recaived from the Shri. Sushant Subhash More, 4 Keshar
~ Complex, 34 Pantacha Goat, Satara Did. 29/09/2022.
~ 2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
e MPC_B-LEGAL-ACTION-230224009.'}J_td. 23/02/2024. : :

WHEREAS, it is obligatory on y’dﬁr part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of

the Water (Prevention and Control of Pollution) Act, Jil 974 and the Air (Prevention and |
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also

obligatory o your part to provide adequate p'olhjtion:cc%htrol devices.

~ AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,

~ due which caused water and air pollution in the surrounding area. : _
' AAND WHEREAS, In order to verify the complaint, the officials of the Board at Sub

Regional Office, Satara have visited to your hotelirestaurant/resort and accordingly

submitted the legal action proposal vide above reference with following non-compliances,
(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(@ You have not provided the effluent 7 sewage treatment 'bla'nt to treat ehf'ire
wastewater / sewage generated from Kitchen, bathing, toilet flushing, laundry other
activities. . : : i : _

(3) You have not provided the septic tank 'fol'lowe',d by soak pif for the treatment of

Sewage. i b G :

(4) You are discharging effluent on land without any treatment. _

(5) You have not channelized the fugitive emissions including emissions from cooking
and Kitchen operations by providing proper ducting / hood arrangement and proper

exhaust system chimney with oil catcher as an air pollution control system,

c¢
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2

'(‘6). You hévé”no.t'b,rov'id"ed the facifity for segregation of bideégradéblé waste (fbod' S

. waste) from the solid waste generated in hotel / resort / restaurant / lodging. -

(7) You have not provided organic waste converter / other treatment facllity to treat
- bio-degradable waste (food waste) and the treated compost shall be used as ;
maname. e L e S e

 AND WHEREAS, it has been observed that you Té_ré_': operaﬁng your: -

 hotel/restaurantiresort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate poliution control devices, thereby discharging

untreated effluent into the environment and discharging air emissions and thereby causing

~ water and air pollution into the environment. Loaame i a s
- NOW THEREFORE, in view of the above non-compliance, you are'he'rtébydirec":t'ed _
to show cause astor R e e s e
- ©) Why your hotel/restaurantiresort activities shall not be closed down forthwith 2

: d) Why the cor'ripeténtiAuthoﬂti-e_s_ shall notbe di_récted todlsconect ﬁ'atérlél_eéfficity ; o
supply to your ho_tellre'sqrt[restaufantllodgin’g unte o0 dEhaa o

You are hereby given an opportunity to respond within 07 days from issuance of

these directions, 'failing which, MPCB will initiate legal action against your =
hotel/restaurant/resort without giving any further notice in accordance with the provisions =~

~ ofthe Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
- Pollution) Act, 1881, which please note. el S

g _ Forand on behalfof

Maharashtra Pollution Control Board

G :

(Ravindra Andhale)
" ""Regional Officer,
: e Rt M. P. C. Board Pune
Copy Submitted for information to wE e
1. Joint Director (APC), M.P.C. Board, Mumbai, -
2. Law Officer, M.P.C. Board, Mumbai.

Copy to-The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time, Rt e
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 — Jog Centre, 3 Floor,
FaxNo. 02025811701 T Wakdewadi, :
e-mail ;.  ropune .gov.in ] Old-Pune Mumbai Road,
visit us ; www.mpcb.gov.i N Pune- 411003
: : “"Your Service is our Duty" Bk s ;
':MPCB/ROP/PD/ QHD‘%D '2.0 00 6 Date: 62|03 | 2024~
- To

Mis. Blue Valley Resort :
Alp. Agundewadi, Gat No. 2412,
Tai &Dtst Satara :

~Sub: Proposed Directions under section 33 A of Water (Preventron & Control of
_ Pollution) Act, 1974, and under section 31 A of Air (Preventlon & Control of
i Potlutron) Act 1981 o : : : %

Ref: 1) Comp!amt recewed from the Shn Sushant Subhash More. 4 Keshar
;  Complex, 34 Pantacha Goat, Satara Did. 20/09/2022. ‘
2) Visit of the Board official to your hotel unit on 16!01!2024
3) Legal Actron proposal submitted by Sub Regional Officer, Satara vide no.
MPCB—LEGAL-ACTION-230224012 Dtd 23!02!2024 :

WHEREAS, itis obligatory on your part to obtain Consent to Establrsh and Consent
to Operate from the Maharashtra Poliution Control Board (MPCB) under the provisions of
- the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules 2016 It is also
: obhgetory on your part to provrde adequate pollutron control de\rlces : _ !

AND WHEREAS Complamt received regarding constructed and operated hotel /
restaurant/ resort/lodglng without necessary permissions and poliution control systems,
due which caused water and air pollution in the surroundmg area '

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
‘Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with foilowrng non-compliances,

(1) You ‘have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Fontrol Board for your hotelfrestaurantlresort activities.

(2) You have net provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathlng. to:let ﬂushrng, Iaundry other
activities. _

(3) You have not provrded the septrc tank followed by soak prt for the treatment of
sewage.

(4) You are dlschargmg effluent on land wrthout any treatment

(5) You have not channelized the fugitive emissions mcludmg emlsstons from cooking
and kitchen operations by providing proper ductlng / hood arrangement and proper
exhaust system ehrmney with oil catcher as an air pollutron control system

Boi
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(8) You have not provided the facilfty for segregation of blo-degradable waste (food

- waste) from the solid waste generated in hotel / resort / restaurant / lodging.

~ (7) You have rot provided organic waste converter / other treatment facility to treat =

- bio-degradable waste (food waste) and the' treated compost shall be used as
coEnle o e G 5

_ AND WHEREAS, it has besn cbseved that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB: .. -

and also failed to provide adequate pollution control devices, thereby discharging : .

~ untreated effluent into the environment and discharging air emissions and thereby causing
. water and air pollution miothe BIvitonment. - -t S e neel e R
NOW THEREFORE, in view of the above non-compliance, you are hereby directed
toshowdauseasto; - e el ek e

~a) Why your hbte'i}f'ré,état;lra_n'tlrésbrt a,ctiv_i'ti'g_s-s'ﬁailxnpt_ be closed down forthmth? e e

b _Whgt,he";'-férhbetén't'Autho'rities_,s'hau_;n3o't_bé_qigectgd to disconnect water/electricity

- supply to your hotel/resort/restaurant/lodging unit ? .

: _ You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action ‘against your

~ hotel/restaurant/resort without giving any further notice in accordarice with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Controlof

Pollution) Act, 1981, which please note. : - R : g

‘ Fb_r a'nd_'bn béhélf'bf

- Maharashtra Pollution Control Board
(Ravifidra Andhale)
-Regional Officer, .

FiLCEEEE L S M. P. C. Board Pune

Copy Submitted for informationto posERs

1. Joint Director (APC), M.P.C. Board, Mumbai, -

- 2. Law Officer, M.P.C. Board, Mumbai,

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow

up and submit the compliance report within time. o Sl a0 g
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~ MAHARASHTRA POLLUTION CONTROL BOARD
i : : REGIONAL OFFICE - PUNE :
Phone No. 020-25811694 e Jog Centre, 3" Floor,
FaxNo. 02025811701 i Wakdewadi,
e-mail :  ropune@mpcb.gov.in - = Old-Pune Mumbai Road,
visit us ; www.mpch.gov.in : Pune- 411003 e :
S [ ' "Your Service is our Duty" : £ :
MPCB/ROPIPD/ D 4 b 2 b OO0 Date: D L‘;o 32029

TO. : s ! ; e 4 : q
Mr. Balkrushna Kondiba Shedage,

A/p. Agundewadi, Gat No. 24/4,
Tal. & Dist. Satara,

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
 Pollution) Act, 1974, and under section 31 A of Air (Prevention & Controlof
o PdbmRARABRL L o L B e
‘Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
~ Complex, 34 Pantacha Goat, Satara Dtd. 20/09/2022. -
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
 MPCB-LEGAL-ACTION-230224014, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other

Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also obligatory
on your part to provide adequate pollution control-deyice_s.’ ] e

5 AN_D__WHEREKS_,'quhPiaint received regarding .'consfrhc'ted and operated hotel /
restaurant/ resort/lodging without necessary permissions and poliution control systems,

due which caused water and air poliution in the surrounding area. :
AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub

Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly

.‘ submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not -prbvided the effluent / sewage'treatmé_nt_plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, lau ndry other
activities. = 1 - - SN e : .

(3) You have not _ﬁrovided the septic tank followed by soak pit fbf the treatment of
o dBwmge . oo -
(4) You are discharging effluent on fand without any treatment. e
(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system, '

a.
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(6) You have not provided the facilty for segregation of bio-degradable waste (foog
Wwaste) from the solid waste generated in hotellre&ort!_.restaurantl iodging, o
(7) You have not provided organic waste converter / other treatment facility totreat

- bio-degradable waste (food waste) and the treated compost shall be used as
. manure. | - LE ; SRR :

o aNp WHEREAS, it has been observed that 'yéa,i 'z;ré : operatmg your
- hotel/restaurant/resort and lodging activities without obtaining consent from the M.P.C.
- Board and.a’lso_failed__to provide adequate pollution control d,evices;?‘there'by--di_sch_ar_g_ing S
unireated effluent into the environment and discharging air emissions and thereby causing
‘water and air pollution into the envionment. - - B e
 NOWTHEREFOR
to show cause as to: e s o \
- a) Whyyour hotel/restaurant/resort activities shall not be closed down forthwith?

. in view of the above non-éoﬁib_lianc,e,'yaui are hereby directed .

~b) Whythe competent Authorities .s.ﬁalj_l ot be directed fo discbhhécf waté}J electricity
g iSU'PP’.W_VQUFf.‘Ot_@_”fesOWFGS_#&UW?‘U‘WQ?“S-*!"“ Roa e

~ Youare hereby given an opportunity to respond within 07 days from issuance of
these  directions, failing which, MPCB will initiate  legal action against your

: hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which piease note. : G o 1

For and on behalf of i
Maharashtra Pollution Control Board

e

(Ravindra Andhale)
Regional Officer,
T M. P.C.Board Pune
Copy Submitted for information to ey
1 Joint Director (APC), M.P.C. Board, Mumbai,
2. Law Officer, M.P.C. Board, Mumbai, =

Copy to- The Su:b-ReQIpnal Officer, M.P.C. Board, Satara - Keep necessary follow
Up and submit the compliance report within time. PRt _ :
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 — Jog Centre, 3 Floor,
Fax No. 020-25811701 “SEATARASITRA Wakdewadi,
e-mail :  ropune@mpch.gov.in —— Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in L T 4 Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020023 Date: 02/03/2024
To,

Mr. Avinash Malharrao Kakade,
At. Post. Choragewadi, Survey No. 195,
Tal. & Dist. Satara.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224031, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

2.1
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

: ‘\
(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 P Jog Centre, 3" Floor,
Fax No. 020-25811701 TATARASTITRA Wakdewadi,
e-mail : ropune@mpch.gov.in - Qld-Pune Mumbai Road,
visit us : www.mpch.gov.in e by Pune- 411003
"Your Service is our Duty"
MPCB/ROP/PD/2403020022 Date: 02/03/2024
To,

Mr. Ajit Maruti Mane,
Gat No. 347, A/p. Annavale,
Tal. & Dist. Satara

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1) Complaint received from the Shri. Sushant Subhash More, 4 Keshar
Complex, 34 Pantacha Goat, Satara Dtd. 29/09/2022.
2) Visit of the Board official to your hotel unit on 16/01/2024
3) Legal Action proposal submitted by Sub Regional Officer, Satara vide no.
MPCB-LEGAL-ACTION-230224005, Dtd. 23/02/2024.

WHEREAS, it is obligatory on your part to obtain Consent to Establish and Consent
to Operate from the Maharashtra Pollution Control Board (MPCB) under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and
Other Wastes (Management and Trans-boundary Movement) Rules, 2016. It is also
obligatory on your part to provide adequate pollution control devices.

AND WHEREAS, Complaint received regarding constructed and operated hotel /
restaurant/ resort/lodging without necessary permissions and pollution control systems,
due which caused water and air pollution in the surrounding area.

AND WHEREAS, In order to verify the complaint, the officials of the Board at Sub
Regional Office, Satara have visited to your hotel/restaurant/resort and accordingly
submitted the legal action proposal vide above reference with following non-compliances,

(1) You have not obtained consent to establish and consent to operate from the
Maharashtra Pollution Control Board for your hotel/restaurant/resort activities.

(2) You have not provided the effluent / sewage treatment plant to treat entire
wastewater / sewage generated from kitchen, bathing, toilet flushing, laundry other
activities.

(3) You have not provided the septic tank followed by soak pit for the treatment of
sewage.

(4) You are discharging effluent on land without any treatment.

(5) You have not channelized the fugitive emissions including emissions from cooking
and kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system chimney with oil catcher as an air pollution control system.

A,
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(6) You have not provided the facility for segregation of bio-degradable waste (food
waste) from the solid waste generated in hotel / resort / restaurant / lodging.

(7) You have not provided organic waste converter / other treatment facility to treat
bio-degradable waste (food waste) and the treated compost shall be used as
manure.

AND WHEREAS, it has been observed that you are operating your
hotel/restaurant/resort and lodging activities without obtaining consent from the MPCB
and also failed to provide adequate pollution control devices, thereby discharging
untreated effluent into the environment and discharging air emissions and thereby causing
water and air pollution into the environment.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed
to show cause as to:

a) Why your hotel/restaurant/resort activities shall not be closed down forthwith ?

b) Why the competent Authorities shall not be directed to disconnect water / electricity
supply to your hotel/resort/restaurant/lodging unit ?

You are hereby given an opportunity to respond within 07 days from issuance of
these directions, failing which, MPCB will initiate legal action against your
hotel/restaurant/resort without giving any further notice in accordance with the provisions
of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

C ‘\
(Ravindra Andhale)
Regional Officer,
M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Satara :- Keep necessary follow
up and submit the compliance report within time.
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2001 s A
o : GOVERNMENT OF MAHARASHTRA M’?”
4% URBAN DEVELOPMENT DEPARTMENT
Mantralaya, Mumbnai-400 032
NOTIFICATION
Date:08/01/2018.

'  No. TPS- PO1TIS3ES/C.RISWET/UD-13  ~Whereas  the  Maharashiea .
Mahitishrs | LOWR Plunning Act, 1966 (Maharashtra Act No XXXVI of 1966} (hereinofter referred
Regoml and “the sald Act") provides for the establishment of regions 1o regilate use of lands

Towa regions,-and for planned &'balanced development;
?Em";%% At =
1068

AI?\‘.! whereas, in exerclse of the powers conferred under the provisions of
'395«5‘.%’:10:'}_(1) of Scction 3 of the said Act, the Goveramen! of Mabnrashirs
gnﬁé'umied % Region to be called the Satarn Region for the entice area within
Jjurisdiction of the Satara distict, excloding Mahableshwar fachpuri Region
(hereinafter feferred to as the said Rogion) the limits of which have been detaiied
under thie - Notification, Urban Development Departnaesi
Mo TPS-1212/348/CRI103/12/Reconstrucied Na. 30/UD-13, dted 157002012,
published in the Maharashtry Government Gazeite, Pune Division, Purt-l, dated
) _ 0171142012 10 07/11/2012; ;

And whereas, by the Government Notification, Urban Davelopment @
Department No. TPS-1912/564/CR 107712/ Reconsiruciion No.33/UD-13, dated
03/12/2012 issued under sub-Section (1) of Section 4 of ke said Act”, the
Governtient of Maharashtrs further constituted a Regional Planning Board 1w be
called as the Sutare Regional Planniag Board™ {hercinnfter referred o as “the said
Board") published in the Maharashtra Government Gazette, Pune Division, PartL
dated 2003127201210 26/12/2012 m Page No. 1 lo ;3
And wheress, the said Board after currying out neegssaly suneys tor
preparing an Exising Land Use Map of the suid Repion, prépared and published o

druft Repionnl Plan for the said region (hereinafter referred 1o as “the said draint
Regional Plan™) for iviting suggestions andior ohjections from the public in
seeordance with the provisions of sub-Section | {yaf Section 16 of the said Act 1966
on 30/03/2017 and s Nuotice to that effect was published in the Maharashira
Government Gazette, Pane Diviston; Part - I dated 50/03/2017. on page Wiy, 11 3

And wherens, the said Board, afier considering the repart of the Regional
X Planning Cooumiltes appalmcd by it under sub-Sectian (3 of Scaetiun 14 of the said
. Act, on ithe suggestions / ohjectons and représentotions m respuct of the said @D
:Re-gicna;l Plan, modified the sald Regional Plan w1 secordance with the provisions of
Segtion 16 of the gaid Act and submitied such modified Repional Plan wgether, with
thé report of Repgional Flonning Committee for appravel of Government under
sub-Scotion (1) of Section 15 read with sub-Scction (4} of Section 16 of the said Act
vide its letter No. 2898 dated 147092017, _
 And whereas, the Government of Malarashtra sfter muking necessaly
enquiries and after consulting the Divecior of Town Manning, Mahorashira State.
Pupe proposey 10 approve the,said Draft Regional Plan with gertain maodificabons,
specified Tn Schedule appended hereto;

Now, therefore, in exercise of the powers canferresd by suh-Sectlon (1) of
Section 13 of the said Act and under clause 7 of the Regionnl Plasnlog Board
Regulation 1967 and all other powers enabling itin this behalf, the Guvernment of
Maharashtry hersby,

{a} ﬁccafﬁﬂ sanetion (o the said Dradt Regional Plag of satard subject to the
_meuifications specified in the Schedule (Schedule A and B) appendad hereio.
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2002

(b} Fixes the date after two months of appearing this Notification in the

Maharashtey Governmeént Oazette ns the date on which the Final Regional Plan, of

satnrn Region g5 sanetioned by the Government. shall come into force and shall be
called “Final Regional Man of Sutara Regivn (Year 2016-2036).

(¢} Extension of time limit 10 prepare Egisting Land Used Map «

_ Sunctlong the necessary extension of tme Imit in exerclse of the pAwers
conlerred in accorduncs with Rule No S (3} of the Maharashtea Reglonal Planning
Bourd Rules 1967 and section 3 ol the said Act to prepare Existing Land Use Map
from 2071212014 10 31/03/2016.

) Extension of time it For Régionu) Planning Board -
Sanctions the necessary extension of Hme fmit In exercise of the powers

conferred in acvordsnce with Rute No. 2 (1} of Msharashirp Regional Planning Board
Rules 1967 for extenslons of Regional Planaing Board from 20/12/2006 o

14092017, |
This Notifeation is aslso avuilable for inspection of the public on the
Government web sl www.. muherashied, gov In (e g o).

By order and in the name of the Gavernor ol Mahorashira,
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. 2003 LNy
) . NOTICE -
- GOVERNMENT OF MAHAKRASHTRA
’ URBAN DEVELOPMENT BEPARTMENT
Mantralaya, Mumbajg 00 032
Date :08/01/2018
MMM&M)‘: the Mabarashira Regional & Town Planginy A g
1866: ' , :

Mm“’“ﬁ.{;; No.TPS. VOLT/1585/C.R. 1500 1 TIUD-13, Notice iy hereby siven 1 jor
tegional 4nd | batunced pl:ﬂnﬂﬁa_,'d_f.‘:?ct@f}m.ﬂﬂl_p.f the Satara District, the Reglonnl Fian of Sarara
owi hag been sanctioned by the Govémment vide Urban Developiment Depamment s

lanwing Adt | Notifieation No. s 1917/15857 C.R.150/17UD- 13 darey G511 2018 undur
966 the provisions of Section 131 of the Muoharashtry Regional & Town, Platning Act
— ) 1966:; '

A copy of appreved Final Regional Plan uf Satary (2016-20361 25 vg netoned
by the Government ks made availahle for mspecton of he public during office hog.
onall working days in the following offices -

(a3 Collector, Satara, _
{b) Chiet’ Execytive Qfficer, Zilla Parishud, Satura
(©) Assistam Diregior of Town Plunming, Sutara Branch. Satarg.

A copy ar capies thereof or any extract there from certified 10 be correct is
available for sals 19 the public »t reasonable prices in the office of the Assispan)
Director of Town Planning, Branch Office, Z2.P. annex Bdg. Roam Ng. 29 (0 24 -
Sarara-415001,

The Regional Piyy of Sutara Repion as a sancioned by the Government shall
come intp oree after two moantls from publication o Notification jn the Maburashiry
Government Gazerts and the sema shall be called (he “Final Regional Plun of the
Satdra Region (20162 G367,

By order and in the name ol the Governor of Makaroshira,
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b A ey ,_"1’ LY '\ 3
. "_.,.n“ﬁ ; “-‘{".t &
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“% =k % q h}'“
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T 1 LIS i
$ (R34 war)
o mNy ) . ) . e
- Under Seervtary (o Government B,
% ','BW' -? £
. s
=
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SCHDULE-A
Accompaniment to the Government Notification No. TPS <1917/ 585/ C. RS/ 17/UD-13,

Dated ; 08/012018.

10¢

Sr,
No

Maodi-
Fation

No.

Proposal ns-per plan
published /s 16(1)
of MLR.T.P.
AcL19b6

Pragosul as per plan
Submitted u/s-16{4) of
M.R.T.P. Act.1960

Modification S:muﬂimw:lhi _
Goveroment ufs L5(1) af
MULT. P At %66

1) Satara Urban Growth Centre

Modification of Zones

B - — e

M-1

Apgricultural Zone
lIands from village
Karanje, Saidapur
sad Kondve Tal
Sutarn sifusted on

{ Southern side of

Venna  tver  os
shown o plan,
Roadve —~ 5. No.533,
34, 53 and alhers.
Saidaput - S.Ne.7,
8. 9, 10, 11, 12pt
and others,
Kamnje -
83pt, 67pL
120pt, 123 pt, 121,
237 and others.

S.No.
6opL.

The lands from village
Karnnje, Saidopur and
Kondve Tal.Satora
situnted on  Southem
side of Venmn viver are
deleted from
“Agriculural” Zone and
included in
“Rusidentin” Zone
shown an plan.

Zoning of lmnds 1 refained s |
per the published plan under
secton (6 (1) of MR&ATP Act. |
1966,

a5

M-2.1

Agricultural Zone
lands situnied on

North-Enst Side of

Village
Kamndwad)  Tal,
Satarn ns shown on
p;anr

Karmuulwads

S.No. 1200 141, 143

ntd vthers.

The lands siuated on
North-Enst  Side  of
Village  Karandwndi
Tal. Satara are deleted
from  “Agricultoral”
Zone and included
*Residential” Zone s
shown on plan.

wal

M3

Agricuil ural Zone |

Lands situnled on

- South-West side on

villngeKaraadwndi.
S.No.60, 59, 58, 65,
67 and others as:
shawn on Plan.

The lands '\lhﬂh_d un
South-West  sade
village Karandwadi are
deleted from
*Agricultural™ Zome und
included in
“Residential”

I shown on plan.

on
! gection 16 (1) of MR&ETT act,

fone as

Zoning of lands is retmmed as
per the pubdished plon under |
sectin 16 (11 of MR&TT out,
1966,

‘éomnu of lunds retained as -
per ke plon published under

1966,

M43

SAgricultural”

Zone - The londs.

situated on Western

and  Sosthern side‘;
Raver

aof Vmma

i The lunds situated oo
Western and  Southern |

side of Venna River
from village Kodol Tal,
Satara are deicied from |

from village Kodoli 5 “Apricultural™ Zone and

Trl.  Sutarn  nBs
shown on plan.

Kodoli - $.No.28,
27, 25, 335, 136,

{ “Residental™

§ shown on plan

included in
Jone BS

Zoning of lands is retained as
per 1 published plan undes
section 16 (1 of MR&ETP Ace
1966,

11«'"3‘“ >

o o
L :"‘:LW

118,119 and athers. |

 FE s G

74

TPure Deak taturm oA @kl flazron 8¢
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2005

577 M-12:] j “Agriculturnl”

| | Zont ~ The landg
{rom village
fI’anmul:aix*adj Tal,
Satarn situated on
Nonthern  side of
Venng  River yg
i showen on plan.

é

R

anmﬂq\_mdi S.No,
253, 354, 236, 272,
273 und otheis.

The lands from village I Zoning of lands is retained as | &
Pantmalewnd; al | per the published plan under
Sutars  simted o section 16 (1) of MRETP Act,
Northern side of Venna | 1966,
¥ are defeted from !
MAgriculneal” Zone ang |
included - | i
“Residential” Zone ax ! :
shown on plan. ,! z
|
|

T APty s S s
TP

“Agricaltural™

/ Zone — The lands
i {rem village
| Panoalewsd]  nd
- Varye Tol. Satara
Situsted on
| Northern  side of
| © [ Venen River g
;' ; ‘ shown on plan,

Panmalewsdi §.N6.

' Tal. Satirn siigted on

414, 415, 416, 417,
418 und others, |

[

[*Z;ning of lunds is retained ]
per the published plan under
section 16 (1) of MR & Tp
act, 1966,

The Fands Grom village
Pnnmgle\mdi and Varye

Northern side of Venny
River wre deloted from
“Agricultual™ Zone and l
ing huckeed in

“Residentinl” Zone a5 |
shown on plan,

M-BL | “Agricalturl” ]
; | Zune - The Jands:
? ' | from village
I | Mhasve wid Virye
; Tel. Satarn situgred
i MNorthers  and |
Sauthern  side  of
Natsona| Highwa;-!
| Nt 4 s shown 1
' plar

165,66, 71 91 1o
i 103 and others,

| ! Varye-S,No.341,

I 542, sa3, 544, 345

| [
; Mhasve-8. No,64, i

!
] !
|

?m\iné—;f fand is retained as |
Mhasve and Varge 7o) | Pt the published plan under |
Stttz sitwited o  section 16 (1) of MR & TP l
Northemn and Southern ! aet, 1966,

side  of  National { |
Highway No. 4 ape !
deleted from |
“Agticuttural® Zone and |
intluded in
“Residential™ Zomne s
shown on plan, f
i
|
|

The lands from village

j
|
|

i
{
i
1

and wihery

Hage I;Zoning of lands 15 retained s |

-

M-17.1 ] “Agricultyral™ The tands from i =
Zove - The lands | Wadhe  Tal.  Saiges per the poblished plan under
, from village Wikthe situated  on  Northem section 16(1) of MR & Tp
i ’ Tal, Sotern situsted side of Venna fver are | nct, 1964,
i | an Noethern side of | deteted from ,I
g l Vemna  river e “Agricultural” Zone and ’
showr on plan, | includsd in T e
! Wadhe- $.No344 “Residentint™ Zone as ' '--""’“ﬁﬂf‘-‘;\:’tx : {
! 10 358, 302 w 3066, showt on plag. 3 ?’}. ‘\“‘.';' -?.' !
; 75 10 80 and others, b N
! ) e v 4 wf‘:ﬁ} 4 .P(J’ ___J
2wi's S ———— . T .
P 1100 Uk Surmen Bt venifh arsce i e th o (4

B et
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" 2006 108

4 9 |M33 “Publie/ Semi | Lend  included 30 | Canctioped  as por Pl

| Publie” Zone - The | “Public/, Semi Fublic” abmited ws L6(H of MR
land bearing SNa | Zone From S.No/GNa. | and TP Adt 1966.

GNo, 116 (pt) of | 116 (P1) of villoge

villape Kondye, Kondve, §s deleted from |

wpyblic/Semi  Public” |

Zome and included o

“Residential” Zone as
ghown on plan.

10 | M42 “public . Utility” { Lomd - included  in Sanctioned  As  peT plutz{l_
Fone — The lud spublic Utiliy™ Zone submittad ws 1614 of MR |
benrng SNo. | from  S.Na. 24300 and T.P. Act 196D,

2430f village | village Kodali, 1%

Kodall. deleted from “Public
ytiliy™  Zone and
included m
»Residentinl” Zone as
. | ghown on the plan
' ; | [ DN - S
@ Modification of Roads. ' . — |

1 M-3.2 | Aligiments. of Th | Alienments of the 24 M. } Sapctioned  as per  pland
M. wide road from wide ropd is modified | sgbmitred ws 16{4) of M K.
village  Kondve | and nrea under road | and T.P. Act 1966 ;
PUSSING through Gt neloded in Residentind }
No. 122. 141, 142 | Zonc 8s shown &0 plan. |
153, 154, 56 and | \

othiors, i

i

12 | MA4l Widenlng of State k Widening of Qeate | Widening of State Highway |
¢ Highway Na.140 | Highway No.lad for 4% | No 140 for 3 Moowih
far 45 Meter width | Meter width  passing | passing through Khindwasdi to |
passing  through through Khindwadi i | Kodoli is refused but the |
SNo. 2. 3,4, 89 Kodoll is deleted and | existing, width or width a» per
15. 14, and others { realigoment for suid | land acquisition  of SLaaw

. from village rond 18 dane after survey | Highway NO. 140 whichever
& ' . Khindwadi and by PWID. Sawrs and is more, is retained.
S No, 318,338,345 | [own Planning
Vand otherss fom | Depament |
village Kodoll. | |
13 I M-6.1 Proposed 18 Meter " Proposed 18 Meter wide | Proposed 18 M wide  road

- wide rood pussing - road  passing theonigh | passing throngh & No 3R 44
| through $ No,58. $.No.3R, 59 of willage | of vitlage Khed, 15 reistited
. 59 of village Khed Khed, is deleted and | as per the published plan /s
included Residential | 16t} of MR and T.F Acti
Zote &5 shawn on plan. | 1966.

14 |M62 |The choaoge n | Algoment  of he | Sancfioned a8 PeF il
Aligoment of the praposed 12 Meter wide  submited ws 16(4) of M.R

proposed 12 Meter road  passing thraugh l and T.P Act 1960

wide rosd passing SN0 24 is changed and |

dwrough S.No.24 of { wea there  under s

K, 1 vitlage Khed. included in Residential |
" i i
N Zone s shown @ qlan
v -',‘s'(i;} ! : ne "'«.L_._. ap e ._]. e i
o “'J.r‘ ¢ ’
doy tl-i‘.'{,_.i,?' 1y Frrne Dedifnets S P S fies me B
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2007

.

g M-t’ 3 e c!mn_gc m ! Alignment  of  the ‘mnmumd as  per plan

! | Alignment of the | propused 18 Meter wide | submitted ws 16¢4) of MR,

' proposed 18 Meter | raad possing through { and TP, Act 1966.

I | wide rond passing ] SNo 52 and. 53 of
 lhrough  ~ S.No.52 vdﬂ;g&Kheﬂn changud

Jand 33 of villuge | and ares there under is
Khed. included in

, “Residential™ Zone s

s' shiown en plan,

|16 M-7.1 | Proposed |2 Meter | Plopased 12 Meter wide | Sanctioned  as pcr plan

| : witle toad: passing | rogd p&ss!ﬂg hreugh | submitted ws 16(4) of MR,

i through SNo. 34, | $:No. 34, 35 and 36 of | and T Act 1966,

‘ 35 and 36 of vitlage { village Godoli is delered

Godoli shown on | and area there under ix |

' published plan. e fuded i

‘Residential™  Zonc ;
L shown on plan, | i

(17 IM-T2 | Residentinl Zone { 12 M. wide road is | Sanctioned  as per  plan

| proposed in . No, | proposed fn S.No. 94, | submitted ws 16(4) of M.R.

‘ ) 94,°95, 96 and 167 | 95, 96 and 167 in village | and T.P. Act 1966,

? ! in village Godolt. | Godoli 45 chown on

| i & i.lllh . ! _

"18 I M-142 | Proposed 18 Metee Proposed 1 &:Meter wide | Sanctioned 8 per plan

i wide rond from | road Frony S.No. 329 10 | submitted ws 16(4) of M.R.

{ S No. 32940 360 of | 360 of villape Widhe { and T.P. Act 1966

villsge Wadhe ond i and Mhasve is deleted
Mhasve  as per | and pres there under is l
published plan. incinded in 1
: “Residential” Zone a |

. N | shownogplan; ,

Y 3).'7-_2 Praposed alignmert { 18 M. wide 1oad Proposed nlignment of 14 M,
i af I8 Meter wide | village Wadhe aid | wide road at village Wadhe
road ot wvitlape I Karje is modificd pad | retained as per published plau
; Wadhe passing | ares  thereunder - iy | Ws16r1) of MR, nnd T.P. Act |

: ’, - | threugh S.No. 207, | included in Groen Zone | 1966

| ' 208, 2 and | us shown inplan,

; ' Koarmmje  §.No.130, h -

L 1132 | ;

20 TMA6Y | Proposed 15 Meter | Propased [ S ’v&tcrmde Sanctioned  as per  plan
wide road p'ass_ing road  passing  through | l submitted u/s 16(4) of MR |
thmugh S.No. 537, | S.Na. 837,536, 505 and | snd TP, Act 1966, '

536, 325 and 526 wt :>7¢a Al vxllngu mee 13'
village Varye. defeted ond arca. there |
under s included in
- “Agricuhtural '3 '
‘ ‘ No-Development™ Zone | I
iron e as shown on plan. ' ' |

PN M-17.2 | Proposed afipnment | Alignment of 18 M. Proposad nlignmcm of 18 M|
of 18 Meter wide | wide raad on Norther | wide road is retmined bs pcr{
road an Northern | side of existing Canal s published plan under section |

: side  of existing | modified  snd  are 16(1) of MR TP act 1966,

': Canal  ar  village | thereunder is includad r ATaEtey

{ Wadlie passing | in Restdental Zone ns L ;Z".,.'Ci"f';.;‘;ﬁ:
through S.No. 362, | shown in plun, | g, T

- f 363,364, | S G 1.3

1 Vong 2o Syt 1 RF Nonlaisn dios




2008

Ya
i

P SR S S SO

37 | M6 Land wcloded in|Lmed incloded  in| Sanctioned ss  per  plan |
1 “Residential” Zone | “Residentin”  Zone | subniitted ws 16(4) of MR,
- fram S.Neo. &0 of { from ‘§. Ne. 60 of | and T.P. Act 1966,

! viltage Soonglrwadi, vﬂi&g,c Songirwidi, fs
I ' deleted from
| “Residential” Zone
included o “Public
Uitdlity™ 2one as shown
ofn plan.
28 IM7 Greca Belt 1o the | Existing rond [n Green | Sunclioned  ns per  plan
' Warthern  side  of | Belfso the Northern side | submitted wy 16 {(4) -of MR
Krishne River in|of Krigina River | & TP act, 1966
§.No.628,631,634. | shown on plan in § No.
638,643,644,652,6 | 628, 631 , 534, 638.643,
33.& GBI of village | 644, 652,653 & &81 of
Wai Talf Wai. villuge Wai Tal Wai,
L 29 | M-S Agriculurnl zone o | Existing . roads  in | Sanchoned s mer plan |
6 the Northern wide | Apriculten! zone fo the | submitted we 16 {4} of
@ !nl kashna  River | Northern side  of | MRE&TP acy, 1966.
: ; bs shown oa plan le | Krishna  River  are !
| $.Na.554, 585,603, | shown  in §No.554, §
B0, 608, 609, 818, | 555, 603, 606, 608, 609, °
| GL9, &20, 623, 624 | 618, 619, 620, 623, 624 -
B3 641, & b8 o | 637, 641, & 648 of
i vilfage Wal village Wal as shown on
Pl
a0 | M Existing roal te Highwey No.139 | Sanctioned s per  plan
: shown  in haid | in ?'sﬂ $32, 534, 371 | submined w1604y of |
5 bewning  S.No332, 1 377 & S$68 of village | MRETP act, 1966. :
{ 514,371,572 & 568 | Waiis widened 1o 45 M. : |

- of village Wai.,

1% shown on plan

|

628, 627, 630, 632,
alt, 51 553 ﬁnd
640 at village Wai.

644, 634, 631, 623, im 623, 628, 627, 630, |

632, &1t, 534, 553 and
640 mt village Wal is
deleted and area there
under s inetuded in
“Averen]turn! ‘
Nuo-Develapment”™ Zone
2s shown on plap,

[ MU Proposed Road | Rond sﬁdcnzng of 73 M. | Sancdoned as per  plan |
o wideming of 24 M. s reduced to 18 M. and | submilted  wis 1644y of
i S.NG.367, 568 | deleted grea is included | MR&TP act, 1966,
and 369 of villnge ! in Agricultum] Zone as
Wi Tri Wai. shown on plan, '
b l
M-11 | Proposed 18 Meter | Proposed 18 Meater and | Sanctioned s per  plan |
mnd 15 Meter wide | 15 Moter wide road | cobmitted  1wls 664y of
road prassing ! l passing through | MRTP act, 1966,
Cthrough  S.N0.6S] | ENAE 644, 634,

7 u!r_’ wimgfku w‘ Fagifisotasn doxs

.#‘
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2009

M-I 7.3

P‘mpusx:d alignment
of 18 Meter wide

road 6n Northes | A

side of Vedns river
ot village Wadbe
passing  through
S.No.25; 26, 27, 33,

Propused nln,nmem of
18 Meter wide road on

i e £

river a1 villape Wadhe is
delote] as shown in

{ plan.

7 side of Vet |

Propaosed nli;,nmcm ol iH
Meter wide road s reuined: a8 4 '
per  published plas under
seetion 16 (1 of MR & TP
act, 19610, f

76,771 13rmﬁ ﬂ&m;

2) Wai Urban Growth Centre

M-l

' ’bwarm

“Industrial”
from
Sliciarwafﬁ
TolWni

Zone
village

Jund
§.Ne.208,
2 "fﬁ, 24 ancf
athurs.

Land excluded froun

“Industrint™ Zone and.

Inchuded m
“ Agricnlturs] /

Ne-Development™ Zone

25 shown i phan.

Sunctioned  as per  plan
submitled  wi  16{4)  of
MR.&T.P, Act 1906,

M-2

#Agricultural”

Zone- The lands
bearings $.No.140,
131, 137, 197, 205,
228 ond  othets

 from village Wai

Tal. War situated on
North-West side of
Wi Muneipal
Councii,

Residentin]

The lands
SN0 140,157,187
205, 228 and
from  willage

%umrmg

197,

others
Wat

situnted on North-West |
stde of Wal Municipal .

Coungil  we  deivied
from “Agricudlural Zone
and included in
Zone s
shown on plan,

- Zoning, of lands 5 retained.as |

per the published plan under |
section 16 {1) of MR&TP wet. |
1964 :

e

M-3

“Agricultural™
Zone-The  lands
besring  S.Nod3,
31 59, 380, s,
495, 510, 650 703
and others  from
village Wai
Tal. Wni situated on
fost-North side of
Wai Munelpnl
Council.

| The

lands  bearing
S|N£‘.43g 5;1 5?. 36‘3|
363, 495, 510, 650 7053

and others from viliage '

Wai situated on Tast &
‘thh sigge of  Wai
Mencipal Council are
deleted {froun
“Agricullund Zone and
included in Reswdenuat
Zone as chown on plan.

Zoning of lands s retained i,
per the publisted plan urder
section 16 (1) of MR&ETP & l.a.L
1900,

M4

112 M. ropd shown

on plag in 8.Ne.17,
27,28, 2% and 35 0!
village
Siddhunathwadi

. under s
‘Residential” Zone nand |

12 M, road in SNo.17.
*7, 28, 29 and 33 of
village Siddhanutlvd:,
is delered and wen there
included  in

atignment of existing
read  is  retsined s
shown on p{nn

plan

Sunﬂtiﬁnéﬂ as  per
submidted wis 16(4) of MR,

cand TP, Act 1960,

¥

M-5

b
-

.; 12 J""L
Progd as shown on

proposed

plan in S.Ne; 9, 12,
17, 27 of village
Siddhenatlvwadi

Tal Wai.

Proposed 12
deleted  ond  area
thereunder incluled in
Residendd  Zone  and

-Existng road in S N4,

12, 17, 27 of village
Qiddhanath wadt s
widen to 12 M.

hS 8 rtmd is

Sanctioned  6s  per  plan |
submitted w's 16812) of MR
and T.P, Act 1964,

et

Dritges DanlkiSat DR FER UG izstmmioms
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e

M-12

R

Agricultural zofe 1o
the Eastside of Wal
Municipal Couricil
in SNo35d, 355,
503, 606 608, 608,
618, 619, 620, 623
624, 637, 641, &
648 of village WnL

Existlng  roads  in | Sanctioned a5 per plan,
Agrwulmrai zang (o Lhe submitied ws 16 {4} of
Ton™ sideof  Wui | MRETP ser, 1966 wnd
Munleipal Couneil ore | addition 15 M. new roud |
marked in  $.Np 554, | proposced s shown on Pan.
535, 603, b06, 608, 609,

618, 619, 620, 62), 624,

637, 641, & a8 of
villnge Wi as shown on
Plan.

M-13

“Agricultam!™
Zone — The lands
bearibg  S.No.238
of wl}agc Wai,

o g

Sapctioned  as
P submitted s
CMRETP act. 1966

Lond bearing S. No. 238 s
of willape Wuai, s
deleted frostey
“Agricaltural” Zone and
included in  “Public
Utility™ Zone as shown
i on PMan.

Pl
5

m;l:_._.
E-1CH}

M-14

| Proposetl 13 M.
i wide road passing
through S.Nod81,
482, 484, 504,503,
507, S02,485.48%

of villuge Wai

“Sanctioned a8 per
submitted -~ ws  16{d)
MR&ETP net. 1906,

Proposed 135 Meter wide
mad passing  through
S No.4R1, 482, 484,
504, 503, 507, 302, 435,
486 of wvillage Wa is !

deleted and aren 'h\.f; i '
Cunder s wcluded ind .
ttdut::m sone 28 shenwn H
| un plan.

'}! an
ot

3) Phultsn Urban Growth Centre

as

M-1

A pricultural”
Zone - The fands |
bearing
() 21, 22,
301.33.35, 46
from village
Chaudharwadl and

S.Nat 61 {P1} of
Villoge Sastewadi.

26, 29,

SN0 19| 2

94’

T‘m Tands bearing | Zohing of lunds 15 retisined s
‘w No. I8 (pt 21, 22 26, per the published plin v 1675
30, 21 18 360 3 (hof MR & TP Acl 1986
f_rom village
Choudharwadi and
SNo6h, 6IPY  of
Village Sostewalt are

deteled from
“Agricultural™ Zone and

mcluded in
"Rcsiden:ia!" Jame 8BS |
shownonplan

i

36

M-2

*Agricufurel”

bearing  S.Na.ad,
| 51, §9, 58, 57, 36,
| 35, 54, 52. 47, 48,
49 from villnge
Sastewnil.

Zone - The lands!

The  lunds  bearmp | Zoning of lands is retmined as
S No60, 61. 59, 38. 57, | per the published plare uis 16 |
56.5%.54,52.97.48.49 1 1ol MRETP Act. 1960,
from village Sastewads
are delaed from
~Agricultural” Zone and
inchuded in ¢
“Regdend” Zome as

¥

showaonplan, 4

i _'J“

M-3

e

F#..

£ Y ey
e

“Agricaltural”
St

and
37

Siystewadl
§.No39,
fram

38,

l‘ - " lr LN
T4 ‘?R“'\ﬁf"‘&

Fipune Dot Salans TREP ool do

Zone - The lnnds:
S.No:A47,.
438, a9 frorh, villnge |

s .- {
village | “Agricubural Aone and |

bewring | £ (mmg, 2 of lands i 4 retained s'l.‘s
49 from | per the published plan ws 16 l
F(1) of MR&TP AcL. 19668

The lands
S.No.47, 48,
village Sastewad: and

S.No. 39, 38. 37 :mm!
vitlage Algudewad nre |
deleted from |
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I ioetaded

e

PR
o "

e 5 g e, A Mo i R

b i Algudevadi. i ]
' . “Residentinl” Zone us [ -
SRS . _ showe on plag, s
P38 M4 | tApricultumd® The Tlands.  bearing | Zoning of lands i retained &
| Zone - The lands 1 8.No.47,-40, 58, 46, 44, | per the pitblished plan ws
hwmg SNGA? 43, 42; 41, 35 239, 38 | 1601) oF MR&TP Act, 1966.
40, 58, 46, 44, 43, fffﬂm *vfiln@y Dihuldey
42, 41, 35 39,38 dre deleted  fiom
. from vitlige { *Agriculuml™ Zone and
I Bhuldey. included in l _
& ‘s, “Residential™ Zone uy | |
g o |.shawn on pilan,
P39 5 M HAgicaliueml” The  flands  bewring | Zarsmg of lands is retained as
Zowe - the  Jands | S No29 10 41{pL), 45 10 ! per the published plan wis 16
; bearing SNo.29 10 | 47. 210 3762w 6583 | (I Pof MR&ETP Act. 1966, !
; : A, 4510 47, 82 [t 90,92 10 96 ce. from §!
j ¥ @ 57, 62 10 65, 83 | village Pharundwadi are |
I A iﬁ_"‘}ﬁ'ﬁi& deloted T {rom
i‘ from village | “Agrioultural™ Zone and
2 Phorandwad?, fneluded in
' " “Residentinl” Zove as
ST AN B shown on plan. _
T4 [ME “Agnicultural™ The  [unds baarmg Zrning of lands s retained e
‘i Zone ~The lunds [ $No.92, 93, 94, 95, 96, per the published plan ws 16
j bearing ~ 8,No92, 190 from village Kelki i (1) ol MRETP Act, 1966, |
| D3, 04, D5, 46, 99 are  deleted . from |
: ] . from w:lng,e Kol | » Agricultiral® Zone and
i ‘ ; wncluded in
i ! 1 “Residential® Zone us
el A i abown on plan, i
A | ME | Apncultuml” i The  londs beann-'—ﬁ'nmnrr of lands 1s relmined as
i |£.unc - The lands | S.No. 130,128.127,138, | per =he published plan wy |
* bearing 8. Na. 130, { 125,160, 123010101201 ; 16{11 ol MR&ETP Act, 1984, l
! 129,127, 128,125, | 03.103,110.87.107 from | {
% 090231 | village Zitapwadi - are 1
; | DLI0S.110.87.107 | dedeted from
. - from village | “Agricaltoml” Zone and -
Zirapwadi, ! included in i
i “Residential” Zone av =
e - | shown on plan, ’
4 M7 “Public-Semi | The  land  bearing | The land bearing S.No. 108
Pablie™ Zone - The | §.No. 108 (M} from  (pl) from village Lirapwadi
} lands bearing | villge  Zirapwadi {5 | Tal. Phultan' is deleied from
SN AR (pr} friom | deferad - fromt | “Pubilic-Semi  Public” Zone
! | villuge Zirapwadi, | “Public-Semi Public™ | and included in “Agricaltyral”
; ] { Zone and inchided in f’mu_ as shown on plun, ;
; : v “Residential™ Zone as ‘
e i s shown on plan. f
C43 | Mg “Agricuiniral” The  land  Bearing | The lands. bearing 8. No 39, 4"‘-‘
] A Zone < The lunds | 8.No,03,04,05,06, 10, {(p, 41(13(1 4d(pt) nre deleted
: / ibearing  SNo.I. | 08, 104112161738, | formn “Agriculteral™ Zone and
: e ". D4, 65, 06, 10, 20,21.22,23,31,32.41, ineluded  in “Resideryial™ |
}‘“ ﬂs 10. F1 1206, | 42.43.34.39,40,3833, | Zone as shown on Plan and
R T . 1? 1R, 20,21,22.25, | 35 from village | zoning for rernaining lands is
2l A ;. “%1 1, 33, 41, 42, 43, { Jadhavwoedi and | retained as per the _published |
FA ii}’ng.ﬁﬁf‘,&w fk.gw Moz dsas ) 7]
Skl 102
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34, 19, 40, 38, 33,
15 from village
SNa.21,22,23,26,
27 from village
Thakurki.

frony villape:s Thakurkl

neluded

" shown on plan.

S No.2t, 22. 23, 26. 27 | plan w/s 16
| Act, 1966,
are deleted  from
“Agriculturaf” Zone and

in
“Residentiol” Zong oS

M-10 | “Agriculwural”
Zone - The lands
bearing SN0.29,
28,30, 32, 33, M.
35; 24, 36, 8. 1T,
15, 42, 43, 45, 46,
47, 48, 49, 30, 51,
54, 91, 66; 67, 68,
?ﬁ’ 71! 744 ?Sf 69:
72,73, 83,84 from
viflage Thakurki.

The laads  hearing Zoning
34, 35, 24, 36, 18. 17,
1'5‘; 42- 43; 45, 46, 47,
48, 49, 50, 51, 34, 91,
G, 67, 68. 70, 71, T4,
75, 69, 72, 73, 83, 841
from village Thakuski
wre deleted  [rom
% Apricultural” Zone and
incloded in
wReddentinl® Zong a8
shown on plan.

Chonge of
boundury nf
Phatian  Municipal
Councll. The lend

5 M

bearing  S.NoB2
from Pherandwadi
and SNosb of
Gastewndi, !

I

i
H
H

- e ———

- Sanchnned

The lund  beanng .
¢ submitted

S.Np.82 from
Pharandwadi und S.No.
50 of  Sasiewand |
inchuded o Phudtan

Urhan Grosth Center 18 '
deleted and incladed in
Phnltan nunicpel
Council us shown on
nlan,

§,M0.29, 28, 30, 32,31, . per the published plan us
(1y0f MR&TP Al {960

(7o VR

—

Eﬁ!;

Tps per plan
wsl 16 () of

| MR&TP acl, 1966,

Motification in Roads ,

36 | M-12 | Proposed 18 Meter

wide road shown on

gl in $.No.17, 18,

19,21, 22 of villnge
Pharaodwadl

[ Proposed 18 Meter wade

7 | M-13 | Proposed 24 Moter |
wide road shown.on |
plan in S.No.10 of
village

Pharsndwadi,

Sanctioned
roud shown o plan in | subnutte
SNal7.18, 19, 21,22
of villags Phomndwadi,
is deleted and ares there |
under s included in |

'Residentinl” Zone and :
few 18 meter wide road |
is proposed in 5.0 13,
(4, 17 of vilage
Pharundwadi ps shown

on plao,

ds
ws

par
it ¢h

MR&TY acy, 1966,

Proposed 24 Meler wide | Sanctioned
rosd shown on plan in | submuted
SNoi0 of willage MR&TP
Pharsndwadi. is deleted

and qrea there wnder is |

ineluded m |

| “Residential” Zone ane

New |8 meter wide rosd
is proposed on boundary |

 of SN09, 10, L1 tram |

vilingse Prarandwadi as '

shownonplan.

it sk Snies isn P BOtHTREre, B

103
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48 [M<14 | Chunge of | The land bearing SNo.3 | Sanctionied  ns pct‘ plan |
f - boundary of | from Thukurki mbm;lted w's 16(4) of MR &
. ‘Phaltsn Mumicipal | TalPhaltan included In | TP act, 1966.
S { Counieil, 'The lund | Phultan Urban Growth
bearing S.Ng,5 | Center = deleted andi
{from Thakurki | included  in  Phaltan |
Tal,Phaltan Munijcipal. Council ax
o shiiwn oft plan,. ‘ , ,
47 | M-13 - | Change of | The land  bearing [ Sanctioned as  per  plan
| boundaey of | 5.No.41, §3, 37, 42, 44, | submitted ws 16 (4) of MR
{ Phaltan Urban | 65.66,50,68.69,72.67 & TP act, 1966,
i l Growtli  Complex ! from willage Phaltan
‘- The land bearing | which ore shown in
\ SNo.#l,53,37.42, | Phaltn  Municipal
E 44, 63, 66, 50, 68, [ Council nre  deleted l
| | 697267 From | from Phaltan Municipal |
i village Phelion Couneil and included in |
!, ] i Phalion Urbas Growth l
: ' | Complex and area there
: under {8 foctuded in
: Agricullural  Zone  as
| B shown on plan. ]
USh [ M-16 | Proposed 18 M. Pmpuscd!ﬂ Meter wide | Sanctoned  as  per  plan
' wide rood in villnge | rond I8 widened 1o 24 | submitted ws 16 (4} of
Julhavwadi passing | M. wide Ring road as | MR&TP act, 1966,
! through ~ S.No:4, | shown on plan.
; 45. 42, 10 wie, amd . i
viltage Zirapwasli | J !
passing dfsmu-rh .
SN0 109, 111, 1S
. 120, 128 ete. 4
| st M-17 | Change of | The Innd  bearing | Senctioned a3 per  plan
: boundary of | ENo. 116 from viilags | submitted w's 16 (4) of
Phattan” Urban | Phaltun which is shown | MR&ETP net, 1966.
Growih  Complex | in Phaltan  Municipal
; The lund beuring | Council is defeted from | \
SNojle  from \1 Phaltan ~ Municipal ) !
| village Phaltan | Council und {nchuded 1
Pholtan Urban Growih
i Complex and area there
under is included in
: | Agrieudtoral  Zone  as
. Y I PN " shown on plun. L _
23T RMAE | Change of | The land  tbearing | Sanctioned as por plan
i boundary of | S.No.123 from village | submitted ws 16 (4) of
é Phalian Urban | Phaitan whieh i showa | MR&TP acy, 1966,
' P Growth  Complex | in Phatan  Muni¢ipal
The land bearing | Council is deleted from | A
' 8No.123-  from . Phallan Municipat 4
village Phalmn Councyl and included in | i
b Phaliin Urban Growth N
! Complex #nd area there -
y urder is included in
‘ Agricultural Zone as
i shown un plan.

L Py B G Saas That RN ieiisnnm doon -
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c Tal Khandala Tal Khandnls is defeted | ¢ :
i1 - (excluding |
; Crampancluyat Office)
‘ fom  'PyblicSemi
" Public®  Zome’  ang |
I Ineluded in
= § “Residential” Zose as |
L , . : shown on plun, | '
59 IM-6 | Proposed 30 M. | Proposed rond width 30 | Road alignment is retained oy
| vide toad in S. | M. is reduced to 18 M, | per the plan published ufs 16
i No.397 10 602 of | with change in [ (1) of MR.T.P.Act 1066 with
_ village  Shirwal alignment &  deleted | reduoed widih of 18 M.,
l’ Tal. Khindaly arca included  in |
, Residential  Zone s
;] - shown an plan. i
60 | M7 Vacant Land shown | Lasd  in S.Noll of Sanctioned  as. plan
] in SNell of village Shirwal  Tal { submitted ws 16 @) of
| village Shinwval Tal Khandaly is {nehuded in MRETP act, 1966,
Khandaly "Residential Zone™ A | ;
. shown on plin. - '
@6} M-8 | “Agricultursl™ | The  lands bearing : Zoning of lands 14 retained as |
i - |Zope - The lands SNoI6, 18  from per the published plan u/s 16 :
‘» bearing Village Mok Tear! ¢ Dof MRATP Act, 1965, |
S.No.16,38  from | Shirwal Taj Khondeia
Village Mok Traf siiuated on Western side
i Stirwal Tollof  OdbaNala  pre
! Khandaly deleted from
; Agricufural Zone and
) included in Residential
[ Zume a5 Khown on plan.
(62 (M9 [ “Publies Semi | Land  included  in Senctioned s pet plan
 Public™ Zone from | “Publies Semi Public” | submited wis 14 (d) of |
! (SNo. 1397 of [ Zone from S.No, 1397 MRATP act, 1966. i
| village Shirwal Tal. | of village Shirwal Tal.
| Kbandala Khandala & deleted |
; fram “Publie/Semi )
! . f Publie™  Zene  und
@ included , in
: “Residential™ Zane 4y |
. shownonplan. 1 -
(63 { M-10 “Agriculiuzal” Land delcted  From Sanctioned  as  per plan |
| Zome lands banring Agriculturml Zope an submitted w3 |6 (4)of |
| SINOIM, 344 ere. | included n | MR&TP aet, 1966, i
| of villsge Mob tart | “Residential™ Zone ng
? shirval. _shown on plan, _
| 64 M-11 | Proposed 18 M. Praposed (8 M, wide Sanctioned s pee plan
: wide rond passing roud is widened 10 30 M. submicied /s 16(4) of MR&ETP
i through S:No. 414, | fn S.Na. 414, 4161418, | gct. 1988, -
‘ A6 w418, 420,71 920, 42|, 424 s 427, | N~
20,424 10 427, 1430, 431, 433 10 435, 438 | ALy
(3300 431, 433 1o/ 1o 442, 44610 348, 1381, 51 ) ‘f‘{é\\
435, 23810 442, 446 | 474 to 482, 450 o 468, | B T2 as AN\
o 448, 1381, 474 10 | of village Mok 'Terfl T ¥ Fiig ;:l)
482, 450 io 468, of | Stirwnl Ta{.iﬂ!mndala-m[ WAt R
village  Mob Terf ! shown on plan. , 4 4%
l | ShirwalTal. Khandals, l s ) , s z i
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M-19

bearing  S.No.31,

*Jand :

34, 39, 52, 35 of
village Kolaki and
S.No, 129, 130 of
village Zirapwindi;

EF': : Pm;mscﬂ 18 Meter Wldﬁ

romilmSNa 31, 34, 39,
5255 ofvillage Kolaki
and S.No.129,
village Zirapwadi
deleted snd arca there
wnder s inclided
*‘Residential” Zone ss
shown on plan,

{30 of
is

in

i’mposcd |# meter mde
it retdined  as pel

TP Act, 1966.

rl.\f.ﬂf

plun '_
publlished ws 16 (1) of MR&

) Shirwal Rural Gronih Centre

sl

e

54

M-1

Residentinl  Zone
The fands  from
SN, Hﬂﬂ {pt),
110 {pt), 1111(pm),
1114 (pt), 1116(pt),
of Village Shirwal
Tal. l{hnmjnlu

The lands fum S.No.
110G (p),

0 (pu),
s (py,
ol Village

(G,
11 16(pt),

Shirwnl Tul. Khandala
are  deleted

from

N

Sanclioned & per
subniitted ws 16 (4
MR&ETP act, 1966,

¢ e A N

plun

ol

Residential  Zone  and
included in Industrial
Zone ss shown ori plan,

M2

Proposed 30 M,
i wide road 8.M0,910

to 923, 925 w 931,
882 , 884, 885, 873
w 879, 942 , 854,
853 850 & ete. of
village Shirwal
Tal Khundala

arex
included in Adjoining
Zone in S.No910 1o
933, 935 to 931, 882,
884, 885,

Proposed 30 M. wide
rond width s redueed to
18 M. wide & deleted
from  road s

B75% w 879,

Sanctioned  as
submitted s

per
16 4

 plin

ol

MRETP act, 19646,

ete. of village Shirwyl
Tal Khandalo as shown

942 854, 853 K50 & {

\!
y

i
i

|

|
1

on plan, »

56 | M-} Propesed  pad Pmpowli road winding | Sanciioned  as per ph:;;r
winding of 15 M. jaf 15 M. is eleted & submitted w5 16 () of
S.Ne. 130910 1315, | deleted sres is ineluded MR&TP et 1966, ‘i
1319 10 1321, 1325 | in Resiceminl Zone in
to 1334 & ete. of | SNo.1308 10 1315,
village  Shirwal | 1319 10 1321, 1325 10
Tal. Khzodala 1334 & ete. of village

i Shirwal  Tal.Khandals

cAnd  dlignmem of
existing road s retuned
a5 shown on plun,

57 | M4 Proposed 18 mur. { Proposed 18 mir. wide }’rop-s)uc':d I8 meter wide mai!—:
wide  road  in | road in §.N0.950 1 957 | fs rettined &5 per  plap |
S.N0.950 10 952 of | of  wvillage  Shirwal published we 16 (1) of [
village Shirwal | Tal Khandala 15 deleted | MR&TP Act, 1966,
Tal.Khandala and  included in

Residential Zone, As
shown on-plan, s s 1
M-3 *Puhlie/ Seml | Land  incloded  in | Sanctioned  as per plan |
Public” Zone from | “Public' Semi Public” | submitted w's 16 (4) ol MR

S.No. 390 & 391 of
village Shirwal

Zane from 8.No, 190 &
391 of village Shirwal }

& TP act, l.‘)ﬁ(il.

'3
>, gaf T a4y
A% \,g,_{, -vj{!,_»f

S B
* ol et

Distrgne s Sansrm DRIRUMSel) et
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Vacant Land shown
in SNo. 1386 &

1387 of Villags.

Long bearing ~ S_Na.

1386 & 1387 of Village

Shirwal 5] Khandala is

Land bearing S.No, 1786 &
1387 of Village Shirwal Tal
Khindals s included - in

Zoning of Tands is retained a5
per the published plan wi 1o

Shitwal Tal | included in “Residential | “Agricultur] Zone™
Khnandala Zone" as shown on plan,
“Agricultural™ The  lasds  hearing
Zone - The lmds | S.Nov,608, 485, 490,
Betring 639, §94,853 eic. from

S.Nu.608 485, 490,
6’59; 894.353 ele,

from Village
Shirwal Tal
Khandala

Village  Shirwal  Tal
Khanduls are  defeted

from Agriculisrsl Zone
and included in
Residential  Zone  as

shown on plan,

(1) of MR&ETP Act, 1966.

Co

| Proposed 18 M.
wide roud pussing
through S:No. 851
to 854, 857 to 860,

865 w 872, 819

RE6, B87, 000, 705
e 707, 01, 693,
694, 670, 672 1o
674, 631, 630, 626,
627, 623, 655 &

cie.  of  village
Shirwal

Proposed 18 M wide

roitd is widenad 10 30
M. in S.No. 851 to 854,
857 10 860, 865 10 872,
819, BY6, 887, 500, 705
W 707, 701, 693, 693,
670, 672 w 674, 631,
630, 626, 627, 623, 655
& ele, of village Shirwa|
as shawn on plan,

Sanctioned @ per ~ plan t -
submitted ws 16 (4) of MR |
& TP aet, 1006

]

Praposed 30 Meter
wide rond from
S8.Ned% 1w 499,
384, 30, 494 of
village ShirwalTal.
Khandala

Proposed 30 Mcter wide |

road from S,No.496 1

#99, 384 | 340, 494 ufi

village  Shirwal  Tal
Khandala 15 deleted and
wrea  there  under s
intluded

in |

Sanctioned  as  per lan
submined u’s 16 14) of MR,
& TP set, 1966,

“Residential” Zope as |

' shown on plan,

A pricnlineal®
Zane-The lands
bearing  §,No.577,
600,601, 488,489

and - others  from

Village Shindewsdi

The  lands bearihp
S.N6.577. 600,601,
+EK. 489 nnd oihers from
Village Shindewadi
TalKhandaba fire
deletad from

|
Zoning ol laods 15 rermned 59 i
per the published plan u’ 1o
(1) of MR&ETP Act, 1966

Agricultaral Zone nnd |
| meluded in Residential |
; . Zone as shown on plan,
5} Umbraj-Godwadi Rura! Growth '

M-1 '

Tal. Khandala

Centre " ‘
Proposed road 24 M

Proposed 24 M. M. wide

road is  retained  as e

70

wide' soad passing
through in S, No.
49, 48, 43, 51, 53,
55, 66, b4,
village Godwadi &
SNeo. 191, 192,
198, 134, 135, 136,
137, 138, 118, 119,
120 of vittage Umbrs;

af

wide passing through .
Na. 49, 48, 45, 51, 33,
53, 66, 64, of village
Godwadi & $.No, 19),
192, 198, 134,135, 136,
137, 138, 118, 119, (20
of Village Umbryj Tal,
Karad is reduced to I8
M. wide as shown on plan

a.'r\il! lkﬂ‘ﬁﬂ:l.tl DieRImNredisslom &

107

| published plan ws 16 (1) qr
C MR&ETP Acy, 1960,
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T [ M2

Proposed ‘M Meter

wide road mssmﬂ.

meugh §.Nw.90 to
93, 86, B7, 79, 80,
101, 117 of village
Utibraf Tal. Karsd

Proposed 24 Meter wide
road pusiing through
SN0 w 93, 86, 87,
79, 80, 0L
villoge
Karad is doloted and
iniluded in Residential
Zone as shown on plon.

17 of:
Umbrgj Tal. |

Proposed 24 Meter wide road
is sanctioned with chaoge in
aligrement a3 shown ofi Plan.

A BEE

Residential Zone in
S.Na.%¢0 w 93, 79,
80, 84, 86, 117 of
village Umtbraj Tl
Kirnd

New alignment of 18 M.
wide road passing
through 5.No.90 w0 23,
79. 80, 84, 86, 117 of
village Umbmj Tul
Karad §§ proposed ns
shown on plag.

New alignment of road |
passing through SNo.90 1o
493, 79, 80, B4, 86, 117 is
sanctiened as  per plan
submitted ws 16 (4) with 24
M. widih as shown. on Plar.

'y T MY

Proposed

24 M
wide rond passing
through 8. No, 15
o 17, 22 10 30 of
Village  Umbrs
Tal. Karad,

Proposed  change in
width of road from 24
M. (o 18 M. in S.No.15
to 17, 22 w 30 of
Village Umbraj

plan.

Tal.Karnd ns shown on |

Proposed road 24 M. wide is
retained s per the published
plan ws 16 (1) of MR&TP
Act, 1966.

74 I'M-3

{

S.No.

“Pubtic/ Semi
Public” Zone from
167 {pi)
170(pt) of villsge

 Umbrag Tal. Konad

Land  included  in
Zone from S.No. 169
(ph), 170(pt) of village
Umbraj Tal. Karad i
deleted

“Public/Semi
Zome and {acluded

shown on plan,

“Publi/ Semi Public™ |

from
Public™

P eResidendal Zone as !

Sanctioned ms  per plan
submitied w/s 16 {4} of!
MR&ETP act, 1966. i

 Public”

Semni
' 7ol {rem
S.No, 168(pt),
169(pt), af village
Unsbwnj Tal, Karad

~Pghlic/

Lo included in
“Publie? Semi Public”
Zope {rom
S.No. lﬁgfpﬂ 16%(p1),
of w!!.»ge Umbenj Tal.
Karad is deleted from
“Public/Sami  Public™
“Zune and Included m
*Commercial” Zone us
Lshmm on plan.

Sanctioned o per  plan
submitted ws 16 (4) of
MRAETP act, 1966, .

! ') Bawdhan Rurui Growih Centre-

,'.’ﬁ M-l

l

i

1

| done-

/ Tal, Wal
| an  ust

!« Apriculteral”

The lands
bearing  §.No234
Pt 231, 230, 268,

330 and others of"

village  Bawdhan

slde  of

| Wai-Satarn rowl

sftuated |

The  lands
SNo 234 Pt 231230,
village

TalWal  are
from Agriclture Zonc |
and tneluded
Residential  Zone as

shown on plan.

bearing | ! ?unmgof lands is n:tm:ned as |
261,340 and others of | (1) of MR&ETP Act, 1966,

Bawdhan ‘
deleted |

iﬂiw{ P

per the published plan ws 16

- .!7'1,1""
o
-~ .f‘ w®

- “

¥ drums l'mi’,ﬂlllna'ﬁilm? Botitisaiwn are .

R t:n-,n

o’
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7). Vidak Rum! Grim-th Centre L
k! M-§ | GNo266of village | G.No0.266 of village | Sanctioned o5 per plan
Vidnt Tal Phaltanty | Vidniogg  shown  on | submited wis 16 (4 of
published  plan s | MR&TP act, 1960
commected ns G .No.250
| and G.No.287, ai
8) Saidapur-Banwadi Rural Growth Centre
78 | M-l | “Agricultural” The londs  besring | Zoning of 1nds 15 reftined as |
Zone - The lands { S.No.83, 84 and others | per the published plan wy lu
bepring S.No.83,84 f'rom village Banwadi i (1) of MRETP Act, 1966,
and others from | Tal Karad arc deleted
village  Banwadi | from Agricoltural Zone
Tal Karod and fncluded in
Residentinl  Zene  as
‘ i} shown on plan. . L
7 (M2 “Agricultral” The lands beanng | Zooing of jamds is relained us-'
Zone - The lands | SNoyl4 10 19 and | per the published plan ufs 16 |
. bearing S.No.14 to | others  from  villsge | {1} of MR & T9 Act 1968 |
19 and others from | Banwadi  Tal Karad ' !
village  Banwndi | situuted on Eastern side
Tal Karad of Banwadi Gaothan |
arne  deleted tram|
Agricultural Zone and
included in Residestiol
Zone a5 shown on plan.
80 | M-3 Residential  zone | Existing  rowds i | Sunctioned 4s  por  plan
SNo. 53, 84, 51, | Residential zone w the | submitted  wfs 16 (4} of]
276, 277, 6, 7, of i Southem side of Canal | MR&TT act, 1466
Villsge Saidapur, | are shown on plan i | '
i Tal Karad. S.No." §3. 34, 5}, 276,
71, 6, 7, of Villupe!
Saidapur Tal Karwl osx
shown on Plan i
81 [ M- Proposed 18 Meter | Proposed 18 Meter side | i Pm['ame,d rond 18 M. Wide
' wide rood passing | mad passing  through ! retained os per the published
;ﬂmmg,h S.No, 7.6, | SNo.7.6, 276, 277 of | plan w's 16 (1) of MR &IT
i ' 276, 277 of village ! village Saidapur  Tal. | Act, 1966,
Saidaput Tal, | Karad is deleted  and |
iKm‘m'l included i Residential
Zone ds shown on plan. §
: |
§ TM5 | “public’  Semi|land imcluded in Sanctioned as  por " plan !
‘Public” Zone from | “Public/ Senn Public™ | - submited ws 16 (4) of ML
S.No. 130 of villuge | Zone frum 8 Ne. 130 of | L& TP act, 1966 ;
- |Sodepwr ol |village Swidupur Tal|
o Kaend Karad is deleted from
‘ - “PubliciSemi  Public”
el Zooe and included in |
- CRestdennal’” Aone pso
showr on plun.
N
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[ 9) Rethire (bl Rura] Growih Centre e ;
i 83 } M-] ] “Public/ Semi | Land included i Sanctioned  ag per  plin

if i Public™ Zone from | “Publig/ Semi Public sebmitted ws 16 (4) of MR

.- ‘ S.No.1(pt) of | Zone from 8:No.1 (pt) or & TP act, 1968,

| villoge Rethre- (b} village Rethire (bk) Ty, |

- Tal. Karad | Karad' g sfigwn  on

- - published  plan, g |

: j l deleted ‘ ﬁ*dm!

- “Public/Semi  puptic”

| | Zone and inchided i ' J
I “Agricultainl™ Zone a f

L s stiown on plan, : . ,

LB M | “Public/ Semi | Land fschiged i “Public’ | Sanctioned 45 per plan

[ ] [ Public” Zone from | Semi Public™ Zane from | submitted u/s 14 (4) of MR

[ i | S.No.bmjy of | 5.Na.lpy o Village | & TP gor, 1966,

| | village Rethre (hk) | Rethre {bk) Tal, Karsg as

J , ) is . deleted Tram

_ ' “‘Piibﬁt.’s_mﬁi " Publie”

I ' Zone and  fncluded in | f ' é

[ , ) ’ "Green Belt” as shown on , ' ]

A | | | plan, L

85 [M3 1 Existing Road | Existing Ropd adjacent J Existing road is telnined ﬂﬂ

: adjacent o[t (iNo.j113, 1697, | per thys published pian o/ |5

GNo.ILLS. 1697, | 1723.Pt, and eobor. of | (1) of MR & TP Act, 1966,
b723 Pt and others Village Rethre (bk) Ty, |
i ; ‘nf village  Rethre | Karad is deleted ang

(k1 Tal Karad ‘I includod i adjacen !
fnd e | EONE 25 Shown Op 1 plan, |/ |
86 | Mug J Proposed two 13 l Proposed twy 15 Meter | Proposed two rowds of 15 M.

Muter wide roads | wide reuds  passing | side e retsined as per the |
PaSSing  through Uirsugh $.Np 1447 ¢ | published plan w/s |4 (1y of |
| S.No.1447 19 144D, 19991678, 1420, 1422, | MRaTP Aty 1966. ’
; [ Y6TE, 1420, 1422, [ 1993 1418, 1680 gy

I 1423, 1448, 1480 others of villsge Rehype
I and  others o (0K} TalRarmd  ape ' l
i village Rethre (BR) | deléted and fricluded in 3 ' é

Tal Karnd ‘ adjacent zone ns show | ]
on plun, ; %

IMS O Praposed 18 M. | Proposed 18 M mwad _'?:,zzsctianed aﬁj&#ﬁl—ﬁa*
_f | wide road pasang | widening j:ass:ing | submifted ws 16 (4) of J
. f through 8., 155 I firough S No. 1367 « | MRETP aey, 1966, .
. 1562, 1565 and | 1557 1565 and othery :

| others o Villape, ,ﬂf Villige. Retlire (bk)
_; i Retlyre (bK) | Tal Karpd is deleted and
' Tal Karng Cincluded  ip adjacent
i - 2008 45 shown on plug, __’
| 88 | M.6 Agricultura) vone - ; Existing mads ghown iy Senctioned  pe per  plan |
i ' 8.No.1413, 1414, Agticaliyral Zone  in submitted ws 14 {4) oI"
j I387. 1393, 1395, | § N, 14713, 1414, 1387, ' MR&TP net, 1966, o

__T U2 181 1380, | 1303, 1395, 1177, 118;. | o ]
i 1187, 1222 1223 1180, 1187, 1222, 12:.3.]' o P PP
1232 1248 o 1250 1 1232, 1248 w1250 of )il SR T
; of Village Rethre Village  Rethre (bk) '\'9:»0/ - A
( (BK ) Thl Karag, | Tul.Karad as shown on oottty
_.‘.j__.u - i Plan . ' . _“_f"-. i N ‘g

2 Fuap Besk Aparg T RIS otiliczia, du 1
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89 | M-7 Proposed 15 Matéﬂ Pmpa-scd IS Meter wide | Proposed road 15 M. wide i
wide road pussing ;rond passing  through | retained as per the poblisbed |
through S.No 697, | S.:No 897, 692, 693, fplan wis 16 (11 of \1R&i?

| 602; 693, 696, 476 | 696, 476 and atbers of | Act, 1966,
|and  others  of village Rethre (bk) Tal,
village Rethre (bk) | Kamd Is deleted and
Tal Katod - incloded in  ndjacent
‘. zone as shown on plan. o ‘

50 | M-8 Proposed 15 M. | Proposed 15 M. road Proposed Toad 13 M wide iy
wide rodd passutg"‘ widening in §.Na.492 10 | retuined a5 pet the published
fhtough. SMo492 | 495 of village Rethre | plan ws 16 (1) of MR&E TP
to 495 of willage | (bk), TalKarad s | Act. 1966.

Rethre (Ek) Tul. | deletad and Included i
Karsd adjacent #onc s shown
} - onplan. o o
10) Satars Region I
91 | M-I -Boundary of | Lund  deleted  from | Smnetiened  us per ph A
' MID.C. Kesurdi | “Industrisl”  Zooe is | submitied ws 16 (43 ol
Tal. Khandala in¢cluded C in ! MRATP pet, 1960
“Agricuitural ?i
- No-Development”™ Zone |
considering MIDC |
bounduries s shown on
plun. - SR

92 | M-2 Colour code of | Modificaion is mude | Sanciioned a5 per plan *
Sahyudn Tiger i regarding  vhange of submitted wx 16 (41 vl
Project  boundryéd | eolour code ot Sahyadri MR&ETP act 1966,
core ares Ttgcr!’tujcuhoundr} &

core urca i iodex ;}.5;
shown on plan. WS .
' 93 M3 | Newly Propogéd siy | Detnil Plans nf | This proposal i not accepled
i Rural Growth | following Six oow rural | i
Cemers in region, | Growth  Centers are
‘ subnutied tiy |
Government at the time |
of  submission foor |
sanction, !
b Pusesawnli
Tal. Khitay ' :
2.Puscgaon ol Khatay i
3.Aundh Tal Khitav
4 Gondawale(dk.)
Tal Mann
. Maollbampeth
Tal Patan,
i 6. Kudal TalJowali. R

41 Uh \ :
P et I A,""
_:‘ ‘ -;_ . ,1, ?
s ¢ i . o™
= I By 7-’_/
e (R, Pawar)
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2 SCHEDULE -'B' ~
Sl Accompaniment 1o the Government Notification No:TPS-1917/1585/ C.R-150/ 7/U.D-1 1.
- dated 080172018
Development Control & Fromotion Regulations for
Satary Region,
PART |

The Slandardlzcd Dwelbpmcm Control & Promotion chnimmm for
‘Regional Plan Arca in Maharashtra Sanctioned by the Government vide Notification
‘No.TPS-1812/157/CR-71/12 Reconstruction No.34/12/RP/UD-13. dated 21/11:2013
-along with modifications sanctioned by Government from time to time shall be
-applicable. Also. Clarification given by the Director of Fown Planning, Maharashtra
‘State, Pune under the provision of Section 46 of the M.R.& TP Act,1966in respect
of said regulations shall also be applicable =~

' Part 1]
In addition to the Regulations a3z mentioned in "Part 17, the Special
- Regulations sugpested by Regional Planning Board. Satara for Regional Plan Satara
o oren treated as "Pan 117 with the modifications suggested by Government while
-Sanction as below; (The suggestions which arc given by I(t:ymml Planning Board,
-Satars but not covered under the foﬂomng modifications are considered as re jected
by Government while giving sanction to the Regional Plan)

M-1 Regulutions for proposed Buffer Zone up to 2.5 k.. areal distance around
‘Mahablesbwar Pachgani Region,

The following Regulations is applicable for the proposed Bulfer Zone : -

Proposed Permissble Users Permissbie F.S.L ?
Land-use Zone |
Lands falling within | No development shall be sllowed
S0 midistance from |

the  boupdary  of
Mahabaleswar-
Panchgoni Region e RO S
Agriculture No | All users pcrmi!eﬁiblr: in | , Tay  Maximum  permssibie s
Development Zone Agriculiure  zome  in the | F.81 shall be D75 for the
sinctionsd Regional Plan. Satara | E lands  falling  within
us per Regulation no 325 | pormissible penipheral
distance from the gaothan.
by Maximum - permussible
FST shall be as. per
regolation no,22.5 for the |
~ lands Blling h..mm. such |
. permissible ¢ Lia"s.lntf )
Forest Development shall be permussible asperM-23
Eco- Sensitive Area | Users parmissible shiall be as per aMaximom permissible F S 1

McLP notification dt 27 2 2017 shall be .75 for the lands |
falling within  permussible
peripheral distance trom the
ganthan.

by Maximuny  pormassehle
B8 Sholl be us  per

i e 112




2022 e

( 1 1 regulalion 00225 for the | & ¥
| | - lands falling bevond such |

e oo e R T o - Permissible distance. |
| Core & Buffer Zone Permissible users & F.§1, shall | For gaothans in Buffer Zong 1
Lof  Sahyadri Tiger | be g pet the Development | a)Maximum permissible .51, |
] Projecs Control  Regulations being {  shall be 0.75 for the funds
‘ prepared for this Zone by the | falbing within pemntissible
| Ocal  Advisory  Commitee | peripheral distance from the |
| headed by Divisional | gacthan, |
§ | Commissioner, Pune. Ti)] such , b)  Maximum permissible |
'} | Regufations Aare framed,for the | FS]. shall be a5 per regulation |
i ; peripheral area of the gaothans | no.22.% for the lands faliing !‘
| : falling in Buffer Zonethe users | bevond  such permussible |
| permissible in the Agriculture | distance, £
! _ Zone shall be allowed with lhcl |
|- tapproval of Competent Authority -
| of the Fores Department.In the
’ Core Zone, no development shall

, [ be permissible. S |

~ [Area  of Growth | As per the Land use Propased in | 0.75 F.S1. shall be permiveibla
0 (Centre 4 Urhan | such Grewth  Cemine Alrhan | for the proposed Residential

——— i ot |4

gC'umpicx felling | Complex Plan ¢ Land use Zone and for the |
l’ within  the  Buffer proposed  Agrculture/ No |
| Zone I f[)cvc!npmcnt Zone, the F.S.|. (
i
i

l | for users peemissible shalt be |

——— e ] & per Regulation No.22 s

[ TS |

M-2 CONSERVATION ZONE IN SATARA REGION:.

Regulations for proposed Conservation Zone submitted by Regional Planning Board
are refused and directives given to Dircctor of Town Planning, Maharashizg State. Pune tha
He should prepare Regulations for the Conservation Zone considering the environmental
nonns and make it applicable afier foilowing the provisions of Maharashien Regiong! &
Town Planning Act 1964, -

M-3 Regarding committed Development: -
Any development permission granted or any development proposal for which
tentative or final approval has heen recommiended by the concerned Toun Planning Of¥ice
’ and is pending with the ¢oncemed Rovenup Autherity for demarcation ot Tor final N 4
& hefore 28/03/2017 (i.e.date or resolution of the RP Boards for the publicution) shal| he
continued 10 be valid for tha fespective purpose along with approved Floor Space Index.
Provided that it shall he permissible for the swher to either continue with the permission in
1010 a8 per such eardier spproval for that limited purpose under erstwhile regulation ar apply
- Mor grant of revised permission under the pew regulations, However, in such revision of
cases, the premium if sy shal) not be applicable; for the eriginally 2pproved land use apd

FSt, ‘

M-t Draftsman's errors:

i) Draftsioan’s errors which are required o be comected as per actual sitvation on site /

Or as per Survey Records, sanctioned layoust ete. shal) be corrected by the concerned Disrict
Collector, afiey die veriftéation and priot approval of concerned Divisional Join Director of T
Town Planning, 3

- Qfg,lw:»"

g : . - L

it} Drafting errors if any regarding Private {,amds shown by mistake in the Tesirelvess

zome such as defence zone, forest zone, command area ete. shal] pe corrected alter due - 8 A

vetifications  of records  and Sustion  on ground by the concemed District

1o ¥ Cesh Setuns Dedlh® RoclZatim ey 5
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Cﬂﬁﬁcmn’ﬁmq with prior approval of Divisional Joint Direetor of Town Plannmg. in

suih l:txse such Private Lands wﬂl be mcfu;lcd in the adjucent zone,

M-’i Powetr (o chm_gc alignment of proposed Roads in Regional Plan other than
Clusﬁfiml Rﬁads. :

Regional E{aﬂs in Mahamshlm
M»G Deyelopment permissible along National Highways & State Highways withia
specific distnnees:
This provision is kept in abeysnce.

M7 Change of At:gumnm of Bypuss Rond { Ring Roads:
Bypusy/Ring Roads which are proposed in Regional Plan or required for the

Tﬁwnsf(l'itiz«sﬁ?ﬂlngus shall be E'lnnimzd by PWD depariment after detniled survey and the

finnlized alipnment of such read will be the part of Regionnl Plan.

M-8  Following new wses sre permissible in Agriculture / No Develapment Zone
?purmhsimb as per Regulation No:22.5 - -

u) Rooads & Bridpes, Rallways, Ropeway, Undecground ptpehnes. Cables & like purposes in
any zone. If any rond / ring road / express way declare by the State or Central Highway
Authority, the alignment of such declared rond shall deemed to be the part of the
Rezginnnl Phitn and for this procedure under Seetion 20 of MRTP Acts 1966 Is no

fieressa l‘%

b} All projects of public increst undertaken by Central & State Governmenl, badies ar
public nuthosities controlled by the Government.

¢) Rexidential Development adjni:enl to Gaothnn hy Rural arew -

The Residential Dovelopment slonp the peniphery of Gsothan boundary shall be
permissible as per the criterin given below-

e i

<

W )

€

St. | Category of Village Develupment b
No. ;| (Popintions as per allowed
intest census) l
1 | Upto%000 500 M |
2 | Above 5000 and up 730 M |
o 10400 ¢ B o
3| Above 10000 _LO00 M
4 | For Villages in Eeo | 200 M
| sgnsitlve Zone o

_~Notes- The population shall be considered g per the latest census,

-’/f wg“" Such deveiupmcm may b permitted on payment of premium of the wial area of
and. Such premium shall be coleulated considering 153% rate of the guid land as prescribed
it the Asnual Statemeat of Rates of the yeur grunting such c.cvr:lupmmls Such premium
- ghall be depositéd in the cunsetnid Authority /Branch Office of the Town Planning
. Doportrnent for crediting the same into the Government Treasury, Such premiwm charges

-' 3%_‘ ghall be recoverad ur the time of tentative approval of the Dey clopmrnt permission.

Fu g TR PRI RL PR W TR (TF T ERTTTEY

A 114




2024 g

Provided that, where more than 50 % ol aren of the Survey Number/ Gar Number i &
covired within the above periphemi dismm:: then the remaining whoele of such Survey
- tunber/Ca number within pie ownership shall be corsidered for development on payinent
o premium ds abave,

>, . '
Provided also that far the-areas which arg converted inty Muu}éip'a} Counctly /
Nagar -';’uﬁ;lmyat'wﬁhin the Regional Plan (undar the provision of Maharaihers Murticipa}
Council, Negurpanchuyat and Industrip] Township Act, 1965), such premium shall be
ealenlnted convidering 5% rate of the said land gy presemibed in the Anngal Statement of
Rates of ‘the year while Krnting such residential development (without considering the
uidelines thefeiny, Out of thig Bremita, 50% premiym shall be deposited with the
eﬂnccuigd;l"la_nninfg Authority and reniaining 508 shall bt deposiied in the locul brancl
offlee of Town Planning _ ‘

' However such development shouki gor be permitted on Jands which deserve
PresCrvation or protection from Environtmeng| considerations viz, Hills and Ki}) tops and
within the reiuired Buffer Zone / prohibited Zone from river, lakes and feservoirs of minor
- and major project of wager resouree department.

Provided firther that, this regulntion shall slso he applicable for villages whicl, are
covered in growaly center/peripheral plan aees il such growih center/periphetal plans are
prepered snd published. For the villages for which growth center/periphera) plans. s

prepared and published, this egulation shall nog be applicable,
Provided alse that this répulation shay also be applicable tg ull declured /Notified

Guothan under MLRC irrespective of jts position shown on Regfonal Plan or not.
d4)  Development in Galran Lands/ Government Lands.

Developmans/ Construetion in Guiran Lands/ Government [ands is permissible for

Ay public pumpose for Cetrnl & Stute Uovernmeny Departments Projecty ineluding
rehahilitadon In oy #ors. In sieh cases FS) shall be o3 applicable for PSP zan, g

Neite- The premiun charges memioned iy the sthove regulation st not beapplicable, if the
wark Is underaken by Cengral or State Govy. op public authorities controlled by i1,

- ¢} Regulutions for development wi tourtzm  aid hospitality services under
Comnunly Neéture Congervitipn around wildlife sanctuaries wnd natfona) parks.

Govermmen  ip Urlan Develapment Bepanment  vid Resolution
No TPS-1816/CR-563/] BeSection-20{4 ) UD- 13 dated 20.09.2017 has Brinted final sanction
lo this Policy, The linally sanctioned Policy is as under-

Applicability- These regulations shall apply to the p:iveaisiy owned {not applicable ta forest
Irmd) tands fy ting inn Apriculfure! No Development Zusie situsted within § distance from
the boundaries of wildlifs sanctimries dod nafion] parks in the State of Mabarashira, The
pravisions of existing Regional Plang Development Plam wWill previil aver these
regudations, wherever Tands are earmarked for urbanisable zones in saclr plans,

Regulation- For e landy sftugted within 5 km distarics (orup 10 a limit of tatified
Ceo-sensitive 2o, whichever js mare) from the boundaries of wildlife sanctuaries tnd

nutional parks, if the und owner spplies for development permission, for development of , -~ B W

. - = i - i \(Y\ﬂﬂh.‘
ceo-tourisn, hature tourism, advenmre obrism, same may be allowed; provided the fand e At 4
tnder considerntion has minfmum arel of one heotare in COntIZUILY numnor, : ""'?j“ 7 o R
P £ iy
EMO ri
b inz P Saims lll.;(.i-!:"ihltf-mik‘;w&n-a n > > ‘; ¥ t: k
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1) While allowing such developracnt, prinsiples piven in, the Nationa Tiger Conservation
Al@rity, New Defhi Notificatipn No,15-3172012-NTCA, dated 15/10/2012 published in
hie Guizette of Indin Ext. pt {11 84 duted 08/11/2012 nad Gavernment of Mehorashus ns
prended time to thne shal] be used as guidelines. . - -

%) All '}cait#uﬂgp; prescribed in Eco-Sensitive Jane Notification. of concerned National
- Purkl Wildlife Sanctuinry should he striotly followed and all elearances reuired should be

1 P : ‘ _
£) Film studios at appropriate location having ground foot structure anly with the built up
ared not excecding 12.5 Y of the “gross plof area exciuding Regional Plan rogds & any
regiounl plun propesel with the condition that proper landscaping is done & treey are

* plimed nf the rate of 400 trees per hécine,
4] ;{‘atnu-gnl »Knﬂ?n!m | Lawns-

i} Minimum arca for Mungal Karyalays shall be 0.40 Heet with £81 of D.20, It may be
permitted along with essential guest rooms, not excesding 30% of arca of Mangal
Karyaloyn. Area for Parking shall be 40% of gross nrea, which shall be properly earmarked
and Bounded by bifurcating wal, | -

) Lawais for cexcrsony sfll be 0.80 Hu. with FSI of 0.20. Area for parking, shall be 40% of
LIOSS area, ' '

iii) The plotshall abut on road having width of minimum 135m

i) Such user shail be allowed only on payment of premium m the e of 108 of the fand
(e aS per ASR of the respeétive vear,

() With the prior approval of the,Auﬂxnfitnyﬁﬂccton manufacturing of Fireworks'

Explosives and Storage of Magazine/ Explosives moy be permitted beyond 2 Km of Gasthas
Settlement/Gaothan Boundary subject to No Objection Certificate from the Chief Cantrpller
of Explosives, Al<o the conditions imposed reparding distance of existing and proposed
developmant othér than Gaothan fram the site shall be mandatory to the concemed s

- specified by the Explosive Departmient,

M-8 To allow Farm house lsyout In No Development Zane:
This pravision is not accepted.

M-10 Devéiupmmt in Noo-declared Guothans:
This provigion is not aecepted.

M-11 Development in nreds ubove 1000 M. of Mean Sea Level:

Directives given to Director of Town Planning, Miharashtrs State. Pune that
he should prepare Regulations for these arcas considering the environmentz! nomns
nnd make it applicable after following the provisions of Maharashtra Regianal &
Town Planning Act 1966.

M-12 l}m‘elqﬁmpm in Green Belt along Wate_r Course (River & Nala's)

Following uses shall be permissible:
1) Agriculiure,

i) Tree Plantation, Gardens, River front development, Landscaping, Recreational .-

Qpen Space ele, .

4 T &
ili) Deyelopient 6f pedesirian pathways, fogging track, Cycle truck, Boat club ete \p* oy

Iv) Swimming. pool, club house, recreational Faeilities exeluding 15 m. belt along
eiver bink, 9m. belt along nala and subjoct to ather provisions in these regulations.

L3 g Do Satnte INERP Maifiuasion st
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Permissible psers and built up area- o
. The users parmissible ln Agricultural Zone/ No Development Zanie uncd shall be
g follows: ' o

o) Agriculture, Furming, development of wild unimal shelters, plamation und pllied uses.

h) Tourist homes, Resorts, Hotels etc, with Rooms/ suites, support aeels for reception,
kitchen, udlity services etc, along with apeillary structures like covered parking,
Wistchraian"s; quarter, guard cabin, landsctpe elements, and only one obscrvation tower pet
tourist resort up to the height of 15 mr. with platform arca up to 10 sgmt. in permanent!
kerni-permanent structural components. '

The norms for buildings will be as follows-

1) The construction activities shull be as per Zonal Master Plan of the concarned pratecied
arca, : * ]

i) [be maximum permissible totad buill up area shall not exceed 10% of gross area with

only G+ struetuee having helght not more than 9 m. and it shiould blend with surroundinig.

i) The Fencing/ fordfication :tm:yir;e ptrnﬁs,siblc far unly 1084 of total land srea pround

built up stuctures in the form of chain link without masonty wulls thereby keeping the
remaining area free for movement of wildlife

iv) Tourism infrastructure must conform 1o enviromment friendly, low height, aesthetic

- nrchiteetee, nhitral sross ventilation; no use of ashestos, to ais pollution, mindmum outdoor
lightlng and taerging with the surrounding lanidscupe. They should generate at least 30% of

their tosd energy nnd fucl reguirement from nea-canventional energy sourees |ike sotar and
biopas, e1c. , ,

v} The owner shall establish effective sewage disposal and recycling system dunng the -

construetion and operationsl phase of the development, No | ltr of sewnge shall go into the
natural streom.

If in cases, where lack of complinnce is obscrved, the cancerned suthority should
issue = notice to the reson owner! operator for corrective action within 1S days, finfling 10 dor
50 or having not been satisfied with the action taken or reply/ justificotion received, uay
decision 1o shut down the unit may be tzken, by the respective authonty

vi) The owner shall estblish effegtive sysiems for eolleetion, segregation, composting and
Jor reuse of tifferent types of soli waste collected during the construction and opeationat
phase of the developmenl. '

vii} The plastic camponents used within the srea shatl be reoyeled; fuiling which the resort
shall be closed down within 48 hows. ' '

viii] Matuenl streamsd slopes/ terrain shali be kept as it is, exeept for the built-up ares

ix] On thie aréa other than 10% sres, only lecal trees shall be planted and only natural
vegetation shall be nllowed. .

x} For the dovelopmisat of such type already when place, Condition ho. (i) above shall be

ppplicable retrospectively to the extent of restricling 1he fencing and kecping the remuining
aeea free for movement of wildlife.

I3 thne DA Satary DR Pidaan s Ly
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R Provided that, if the owner/ developer hands over the land earmarked as green belt 1o
@ . the Plonning Authority for shove purposes free of cost and free from enctumbrances,
- then FST of such land shaly be permissible 10 be urilised on the fand remaining after
handing over the tand under green belt,

—

@
]

M-13 Regulation for ‘cié-velop‘mént_ around nntural lake, along river ang
rascrvnfretc,,. Lo

‘ Nétwﬁhst&nd}ng anythi'ng_‘ canuiined in these regulstions, I}cvétaﬁmmn shall
not be permitted on the lands falling within -

#)  thebell of 200 m. from the edge of'natural lakes;

h) thie belt of 30 m. from the edge of river along both the side il HFL is pot
available. And if HFL fs available then such 30 m. distunce shntl be measured frons

the HFL; _

€} thebeli of 500 m, Irom fiell reservoir fevels of the medium und Inrge reservairs :
developed by the Water Resources Departrment:

However, the above distances may be relaxed by the concerned authority

subjeet to o objection certificate from the Irrigation Department and MpPCR
Deopartnrent.

M-14 Development in the vicinity of Alrpore- o

This Regulation shall be inclided after getting the daty from Asrpomt Authority about .-
restrictions (o developmyent in Funnel Zone such ay Distance from Runsvay & permissible
helght of bultding ' '

Mz Development within 5006 from Inil premises—

e developments within 500m. from the juil premuses may be permitied with priar
consent of the commitree canstituted 1w  (his regard - vide  government  arder
10, UOR-81-2013-UD-1 1 Dated 4 December, 2013 I'hix provision shall be subject to the

orders issued as ey mﬁﬁ_caﬁcn hy the Home Department and amended from. lime to time, 8

i N s

M-16 Width of Rouds te be considesed while granting Developnient Perutissions -

I'Se T Category of Rond Widih Remarks ]
No., ‘ i ' .
I | Natipnat Highways 60m. | Wilh inclusive of 1200 w1, wide ] _
Service Road on both ides. i
Z | State Highways 5m. | Width inchssive ol 9.00 mL wide
Service Road on both sides. i
K Major of District Ronds 2dm, N service rowd rcqin.in:d_. o
|4 [ Other District Roads | 18m. | No serviee road required. : b
5 PRy
-

Roud Village fo Village | 1Sm. | No servive road required.
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Noté:-

1) 1 the width of nn}*-u‘_x.i'_#tigg,m;iﬁ !.prupns};d-kﬁﬂgghpw is mare than width speeified
i the table abuve, then the greater width-shall prevail,

" 2) The above avidths of road and servige roads are gubject 1o vary according to guidelines of
cireulars lssted by thie respoctive departmerit time (o ime.

3) The development permission along the above classified ronds shall be granted considering
the total widlth of Roads, -

4y The road widening to the classified roads shown in municipal boundary is rejected and the
width ef clasvified ronds shall be considered as per classification of road decided by
concerned authority.

M7 Devolopment adjucent Military Avea-
The developaients feonstruction will be peemittesd nccording ta the directive givenby
.me Government from thme 1o time.

() M-18 Heritage Regulations For Copservation of Heritage Sites (Both Natural & Man
Mudy) Far Sutars Regional Plan:

- Qovernmént has sanctioned  Heritage regulutions. for Muhableshwar-Pachganl
Regional Blan void notiffcarien di.06/1112013, this regulation also -applicable for Satsra
Réplon] Plun.

At-19  Mobile Towee Palicy - Regulutions for setting up ol Telecommunication Cell
Site(s) f Bage Sttion(s) in instadlation of the equipment for Telecommunication Network in
(e State of Mphamehtre hall be as per the policy ssnctioned for other Regional Plan vide
Notification No. TPS-1810/1975/CR New 65/1/RP/UD-13, dated 0470372014, '

N-20 Speeial Township Policy - Regulation for development of [ntegraled Township
Policy i the State of Maharashirs shal] be a5 per the policy sanctioned for the Regional Plan
vide Notification No. TPS-1816/CR-368/ 1520{4yUD-13, dated 0071 1/2016.

M-21 Regulation No.133.11 regarding Amenity Space Is replaced by following
. regulntion Provision for Aucalty Space- ;

1) In Residentinl layout or sub-division of land more than 0.4 ha. (excluding the areq under
R.P. roads or road widening) in area or subdivision under Group Housing Scheme, anwed
aclmyeasuring aot less than 1096 of the total prea of the land, shall be reserved, in addition to
1004 wrea tegquired as open space in layout ot subdivision, for Amenity Space.

by Following users shall be permissible in the Amenity Space 1) 2ducational facilities,
2 Recrestional focilitics like play ground, gardea, park, childern’s play grouad. Sports
comples, Stadiun, Club House ete. HMubltimirpose hall. 4) Convention Centers, 3) Cultural
Centers. 6) Post offices, 7) Library, %) Dispenswry, Matermity Home, Hospital, 9} Police
Siation, 10) Fire Brigade, ete.11)Parking 12) Additions] Public wtility wsers with the
permission of Director of Town Planning,

¢) Amenity spaces may he developed by Collector / Future Planning A uthority / Land owser
T Developer subject to following:-

P ™.
g e R ) e s o g ey
Bl {E,;%{opmmt of amerity space may be carded out by the Authority, or tho ownet
e e ameies o o o et b
j, ey b <l bwdd, 10 develop the same for the ties ne per prioritles mentio re i1
. :ﬁjg[a%%lj]oﬁf?%ﬁ*ﬂ doyser by 1he respective Authority.
Ak e AN S
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The priotity for dm'cl_ugmrm.m'p;:ﬁculm amenity in purticular Residentinl areq

shall baéef.‘ﬁeﬂ by the Autority, If the Rﬁespectivc Autbority is of the apinion that the

aenenity space Is tﬁqi.tfmdlnhe develop (or Playground, Garden, Pask. Primary Schoo),
Haspital, Dispensary, Fife Brignde Station, Police Station, Parking and like othes Services,

© ele then, sach amenity space shuf] be handed over 1o the respective Authority and the

Authority shall devolop for the sajd purpose. IFthe Respective Authority is of he opinion
that, the amenity space is not required forabove mentioned purpases then on satisfaction thay
the propisal 18 in'public interest he tiay allow the vwner to develop the sume for the ather

Amenitics mestioned In this regulatiag,

Provided that, it shall not be RECESSATY 1o provide such Amenity space, i he land

s proposed 1o be developed for T or ITES users only and having area uplo 2,00 Hecture.,

‘ vai&:d further that, if the amenity space is less than 200sq.m. in wrea and sy

Suitable for eréation of mmenity, then, Respective Authority may instoad of open land insist
{for mmenity space in the form of built up area equal th 50% of amenity space as decided hy
‘the Authority, This buih up amenity space profernhle on ground floor and o be used by the
‘general public 85 per the terms and conditions degided by the Authority,

Provided Rurther tha, (his regulation shall not be applicable whore cntircg

development permission is for amenities specified in definition of aIMCnity space.

Provided further that, this regulation shali not be applicable far revisiong af earlier
sanctioned valid development permissions grunted under the regulations in farce prior ro
these regulations, where po such amenity space is provided in cearlier sunetioned

development pinmnission.

However, if some ameiity space 1s provided in the earlier permission. then
quantum of such amenity space in the revised permissing -

i) shall be Hinited to the nrea provided in carlier peanission,

ity shall mot be reduced pven thaugh area of such INCHY Apace s more than whyl i
specified in this regulation. :

P-_ﬂﬂf‘idbd tha, the armenity spaces which are vartmirked in the Jayow s magely
or finally sanctioned earlicr and nog developed so for, may also be allowed 1o he develiped
i mentioned in this regulation,

Provided that such Emenity spade shill not be required in case of permission
governed under 1 to R Regulution No. 22.4.2_1 () '

Provided further that where provisions in the Regiomal Plan or Zone Plan ot any
other plan hay o provision of amenity &pace moro than what is stipulated in this regulation,
then amenity Space 15 required under such plan shall prevail and in that case amenity space
s per this regulation shall not be requined.

M-22 Following Regulation No 6.9 is udded after exlsting regulation nu 6.8:.

6.9 - Solid Waste Disposal shall be the responsibility of owner'developer and condition 1o

that effiect shall be fncorporated in development permission to uehyeve zero dischnrge.

‘M uzijtui.’bw!mignummmamau
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M-23 Usey Permisulble in Forest Zuone-

The devcibpmem s My be tequired by the Minisry of Forests or its Authorities, s
per thefe requirements, shali anly be pmnlés}t_zle_ ot the Jands pwried & possessed by the

Ministey / Department of Forest of g Althorities,

M:24 Uses Pormissible In Defenise Zone.

The dévelopmsent as mny bo required by the Ministry of Defence or its Authorities, as
per their requirementy, shall only he permissible an the lands owned & possessed by the
Ministry-of Defence of fie Ansthorides, :

M-25 Area Specilie Zones & Regulationy -

List ofactivities prohibited or 1o he regulated within the Eco-sensitive Zone shall be
governed by the Environment (Protection) Act, 1986, The boundarics of the dosignated or
Notified as Eco-sengitive Zone in respeat of Bird Sanctuary, Wildlife Sanctunry and pther
project shall be ay Per the final notification fssaed under  Environment (Protection) Aet,
HI86. All condirions regarding designatiogg development | neluding Buffer Zone mentioged
i respect Act shall be apphcahle, R ' _

- MR26 The Priviie or rental premiseg designated in Public-Semipublic Zone will continue o

be tn such zone sy long as Public-Semipubslic userexists. If such user js shifted or closed then

the Aunhinrfty shall altow development 'jj?tﬂt_ﬁﬁﬁdtl of such land consitdering adjoining
redomiaan lund use zane, nftet due verification ang by in order i writing,

M-27 Exiséing boundarics of the exutslishments like MIDC, NTPC Thermal Power Statiop,
Defence Establistiment, Reserved Forest ete. shall be corrected by the respeetive authority in
Conguliation with Jamt Dinsetor, Town Planning, 1¢ any private property is included within
the PSP Zone 7 F orest Land Use Zone / Defenice Zone and if the awner estublish that he
private / individug) awnership of land vest wiy hitn then the land wse adjoining to such 20ne
shall he assigned 1o pieca of such lund by the Amthority in coasultation with Divisional Joing
Diseetor, Tnen Planning,

M-28  Existing Features Shown on Regional Pl - The existing features shawn on
Regional Plas ave indicative andl stand modticd uy Regional Plagy gs pet actual ppsition,
Meroly mention of phrticular existing e o Regional Plan, shal) Bt bar the owner from
developrivnt permission in that yone., Also, the boundaries of ¢ 8o.. dlignment of exisling
road ¢ nidn and other rhysical feulures of tand shull be as Per measurement plan of 1und
Recotds Deparimens, h

o7
W

f. \_,}g o
i i wA (Rdlt‘ ?ﬁu“ﬁr)
Ay i Under Secretary to Government
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_ APPENDIX -1,
REGULATIONS FOR CONSERVATION ZONE IN SATARA REGION

PART-1
ADMINISTRATION

1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

Title: -These Regulations shall be called as Regulations for Conservation Zone in
Satara Region.

i, Extent:-These Regulations shall apply to the arca carmarked as Conscrvation Zone,

more specifically shown in green verge on the maps appended herewith as Appendix -
“M” and illustratively listed in the Appendix - “N*

fii. Commencement - These Regulations will come inlo force after it is sanctioned by

Government.
If there is any conflict between any Regulations sanctioned for Regional Plan
Arca for Sitara Region and these Regulations, these Regulations shall prevail.

2.0 Definition:-

Conservation Zone - Areas of ccological importance such as, fragile and

ecologically sensitive habitats, sites with large number of rare. threatened, endemic flora

and fauna, breeding sites, colonies of endemic and threatened species, rare geological
_-_-'—-_‘—-—.-,_...._,.,E__L

formations etc., and environmental importance such as, sensilive waler caichments,
R L - r

hydrological systems, nutrient catchments, those providing water nutrients. pollinator
support, fodder and natural resource necessary for rural livelihood activities. other than

Forest Department owned or forested lands necessarily required to be protected and
conserved .

Al present the ecological habitat of the following plateau cluster have been identified

and are proposed to be conserved and protected as a Conservation Zone:
a. Kas Pathar; an UNESCO Natural World Heritage Site

b. Chalkewadj Pathar; and
¢. Sadavaghapur Pathar

Each cluster in the Conservation Zone comprises of

-- * A.

Core Zone:- The top of Plateau commonly known as lableland, and more specifically
shown in Blue colour on the plan appended herewith as Appendix - “M”; and -
Buffer Zane:-The area consisting mainly the slopes around the Core Zone having
ecological importance due to its water shed and more specifically shown in Green
—

colour on the plan appended herewith as Appendix - “M™

The activities in these Zones shall be regulated keeping with the gouls of protecting

Regional Biodiversity, Supporting & Enhancing the Ecological Conservation values and
maintaining the healthy functioning of ecosystem services of the arca. The regulation for
conservation zone shall be as mention in part [ below,

ot

A
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ol PARTAL ot ioe :
= ] T e ol b
g 2.0LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. Corc Zonc of Conscrvation Zone:

In respect of lands owned by the Forest Department, the Conservation and
Restoration activitics according to Conservation Management Plan prepared by Forest
Department and / or State Biodiversity Authority shall prevail. While following

regulations shall apply to allow development permissions and/or activities in the
remaining arca falling in this zone,

a. 1 The Unified Dcvclopmciu Control and Promotion Regulations as otherwise
applicable to the land situated within Gaothans in Sanctioned Regional Plan,
Satara along with the modifications made in it from time to time shall be
applicable to the Gaathans shown as existing on Village Maps &
Gaothans/extension of Gaothans subsequently declared by Revenue Department
under the provisions of Maharashtra Land Revenue Code, 1966.

il. Development permissions and/or activities except conservation activities shall
not be permitted outside the Gaothan area.
iii. Activities of restoration of local biodiversity in the Conservation Zone shall be

permissible with the prior permission of the Maharashtra State Biodiversity
Board.

b. i. Windmills: - New windmills shall not be permissible. However, repowering of
existing windmills may be allowed with prior approval of MEDA. Existing foot

print of allied buildings for windmills shall be maintained as far as possible and
used to its potential,

Provided that, in casc of repowering of existing windmills, appropriate
measures to safeguard the biediversity of the plalue be undertaken by the
proponent in consultation with the State Biodiversity Authority. No further
expansicn of existing windmills for land shall be permitted,

ii. Solar Farms: - Solar Farms shall not be permissible.

¢. Mining and quarrying activities for rocks, laterite, mud, soil ete, or digging for

any purpose shalil not be permitued,
d. Roads:-

i. All existing tarred roads on the platcau shall be maintained at same width as
all-weather roads.

ii. Non-tarred roads to be identified and demarcated and shall be maintained as
un-tarred with the existing width and length. However, this shall not be

applicable to the existing roads connecting to the existing Villages / Wadis /
Talukas and District Head Quarters.

iii. No new roads shall be penmitted.

jiv. No widening of exisling intemal road/s shall be permissible.

. a) Roads and Bridges, Railway, Ropeway, Underground Pipelines, Cables and
like purpose in any zonc. If any Road / Ring road / Express way declared by
the State or Central Highway Authority, the alignment of such declared road

& |
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shall deemed to be the part of the Regional Plan and for this, procedure under
d section 20 of the M.R. & T.P Act, 1966 shall not be necessary.

b) All projects of public interest undertaken by Central and State Government
bodies or Public Authoritics controlled by the Government.

¢. Plantations/Afforestation shall not be permitted.
f. Any activity restricting /obstructing Natural water flows shall not be permitted.
8- New man made water bodies as well as cxpansion of existing water bodies shal
not be permitted. :
h. Tourism and related infrastructure :-
i. Riding of animals or manual/automated vehicles or any animal drawn carts
for the purposcs of entertainment shall be prohibited.

ii. Water sports, golf, balloon rides, paragliding, ropeway etc. shall not be
allowed.

iil, Use of area for entertainment, sports, film shooting shall be prohibited,

iv. Forest guest house and Interpretation centre by Forest Dept. blending w}h
nature shall be allowed with ground floor only.

v, No parking of any sort by the tourist shall be allowed in the core zone as well
as peripheral distance of 1.5 km. from the boundary of core zone. However,
there shall be no restriction on the provision of required parking as per
prevailing regulations, in the individual premises.

vi. Restoration and expansion of existing Temples and sacred groves shall be
governed by the Heritage regulations applicable for the Satara Regional Plan.

B, Buffer Zonc of Conscrvation Zone:-

The following uses shall be permissibie in the Buffer zone of the Conservation Zone:-

a. All agricultural uses including stables of domestic animals, piggeries, poultry
farms accessory building, tents.

b. Garden, forestry, nursery, public parks, play ficlds, summer camps for recreation
of all types.

c¢. Storage and drying of only organic manure,

d. L.P.G. Godown subject to the following conditions:-

Minimum plot size and area of the plot shall be as given below

: y

o%

124

Sr. | Qty. of LPG Total area Safety Clearance | Preferable size of
No. in Kgs requirement for required all land with parking
storage shed around in Meters | area of 6 m. wide
(Sq. M.) on front side
1 | 5000 55 6 21 m.x 26 m.
2 | 8000 38 7 25m.x30m.”
3 |10000 | 110 8 28m.x33m. |
4 112000 132 9 3imx36m. |
Conditions:-

'\ i) Land should be free from live overhead power transmission or léiephonc lines.

WY
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ii) The length of the storage shed should not be more than 1.5 times of width of
storage shed.
iii) The land should not be situated in low lying area.
iv) The land should not be situated in congested area or gaothan.

Public utility establishments such as electric sub-stations, receiving stations,
sewage disposal water works along with residential quarters for essential staff for
such works.

Farm house: - subject to following conditions:-

i. Minimum plot arca under above use shall be 0.4 Ha.

il. The land in which it is to be constructed is actually put under agricultural,
Plantation, horticulture, floriculture, nursery cte. use.

ili. Farm house shall be permitted by the Authority/Collector only after the
requisitc permission for farm house is obtained by the owner from the
Authority/Collector under the provisions of Maharashtra Land Revenue Code,
1966 and attested certified copy of such permission is attached with the
application under Section 44 of the Maharashtra Regional and Town Planning
Act, 1966.

iv. The FSI shall not exceed 0.0375 subject to a maximum built up area of 160
sq.m. in any case. Only ground floor structure with or without stilt shall be
permissible with sloping roof.

Swimming pools/sports and games, health clubs, cafeteria, canteen, tennis courts,
etc. -
Mobile Phone Towers with ancillary equipment.
Raisin/Processing units for Local Agriculture Produce. :
No extension for Mining and quarrying operahons shall be permitted” beyond
expiry of valid period. -
Ancillary service industries for agriculture produce marketing and management,
Ancillary service uses for agro related products like flowers, fruits, vegetables,
poultry products, marine products related collection centres, auction hall,
godowns, grading services and packing units, knowledge parks, cold storages.
utility services (like banking. insurance, post office services) as service industries
for agriculture produce marketing on the land owned by individuais/organizations,
with construction up to a maximum of 20 % (FS1=0.20)of the net plot area.

Petrol Pump/LPG Pump/CNG Pump:- Petrol Pump, L[PG Pump, CNG

Pump shall be permissible éubjc.,ct to following conditions:~

i. The minimum size of plot shall be,

(a) 30.50 m x 16.75 m. in the case of Petrol/LPG/CNG Filling Station ‘with
kiosk without service bay;

(b) 36.50 m x 30.50 m. in the case of Petrol/.LPG/CNG Filling Station with
service bay.

ii. Plot shall be located /fronting on National Highway, Statc Ilighway, Major

% District Road, Other District Road or Village Road or other road with
%% minimum width of 12 m. or more. -

)&%
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iii. Permission from Government of India, Petroleum Ministry and Chief
‘Controller of Explosives shall be necessary.

iv, NOC from Public Works Department and other related departments shall be
obtained as per the prevailing rules. As regards service road / building
line/control line, the Government Resolution, Public Works Department, No.
RBBD-1081/871/Raste-7, dated 09 March, 2001and the circulars issued in
this regard from time fo time shall be observed.

As also instructions contained in Government of India, Ministry of
Road Transport and Highways letter dated 25/09/2003 and 17/10/2003 and its
enclosures as amended from time to time shall be observed.

v. The plot on which a petrol filling station with or without service bays is
proposed shall be an independent plot on which no other structure shall be
constructed. : 7

. Petrol/LPG/CNG station shall not be permitted within a distance of 90 m.
from junction of roads having minimum width of 12 m. each. Also Petxl
station shall not be sited within a distance of 90 m. from the nearest premises
of school, hospital and theatre, place of assembly or stadium.

vii. In the case of kiosks and other buildings for sales office, snack bars etc. within
the plot for Petrol/LPG/CNG filling stations, the setbacks from the boundarics
shall be 4.50 m. Further the other clearances for the installations shall be as
per the Petroleum Rules of 1937.

5

. Solid waste management, bio-gas plants, power generation from waste and non-

conventional sources of energy.

Wayside amenitics such as motels, way-side restaurants, service stations, service
godowns, factory outlets, along with public conveniences like toilets, food stall /
stalls upto 15 sq.m. carpet area each, within basic permissible FSI of 0.10.
Maximum FSI upto 0.50 on gross plot area shall be permissible for all above
wayside amenities. Provided that, FSI above the basic permissible 0.10 FSI upto
0.50 may be granted by the Authority / Collector on payment of premium at the
rate of 30% of the land rate of the said land mentioned in the Annual Statement of
Rates (ASR) for the year in which such additional FSI is granted. Such premium
shall be deposited in the office of the Authority / District Branch of the Town
Planning Directorate; having maximum 9 m. height and G + 1 or Stilt + 2
structure in independent authorized plot abutting existing classified roads
including ODR, MDR or on any road not less than 18.0 m. width shall be
Permissible. It shall be mandatory for all Wayside Amenities to provide hygienic
toilet facilities and decentralized MSW treatment and disposal facilities,
Development of buildings of health resort, educational and medical activities,

with G + | or Stilt + 2 structure, subject to plantation of indigenous trecs at the |

rate of 5 trees per ‘are’ on the plot within basic permissible FSI of 0.10.
Maximum FSI upto 0.20 on gross plot area shall be permissible for all above
development.

Provide that, minimum plot area required for Health Resort shall be 0.40 Ha.,
whereas it shall be 1.0 Ha. for Educational and Medical activitics.

*.
-
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Provided further that, FSI above the basic permissible 0,10 FSI up to 0.20 may
1’ be granted by the Authority / Collector on payment of premium at the rate of 20%
of the land rate of the said land mentioned in the Annual Statement of Rates
(ASR) for the year in which such additional FSI is granted. Such premium shall
be deposited in the office of the Authority / District Branch of the Town Planning
Directorate,
p. The layout / development permission already granted under erstwhile regulations
before 28" March, 2017 (i.c. the date of resolution of the RP Board to publish
Draft R.P.) shall be valid and continue to be so valid, unless otherwise specified in
these regulations.
q. Residential and Compatible development within & adjacent to Gaothan in
Rural area:
i Residential and Compatible development within Gaothan in Rural area:
The development control and Promotion regulations as otherwise
4 applicable 1o Gaothans in Sanctioned Regional Plan, Satara along with the
y modifications made in it from time to time shall be applicable to the Gaothans
shown as existing on Village Maps & Gaothans / extension of Gaothans
subsequently declared by Revenue Department under the provisions of

Maharashtra Land Revenue Code, 1966.

i Residential and Compatible develepment adjacent to Gaothan in Rural
area:

Residential and/or Compatible development shall be allowed within 200 m.

from Periphery of the Gaothan Boundary with following conditions-

Such dcveldpment may be permitted as per the prevailing regulations
applicable to other such peripheral areas in Sanctioned Regional Plan, Satara
along with the modifications made in it from time to time on payment of premium
of the total area of land. Such premium shall be calculated considering 15% rate
of the said land as prescribed in the Annual Statement of Rate of the year granting
such developments. Such premium shall be deposited in the concernad
Authority/Branch Office of the Town Planning Department for crediting the same
in to the Government Treasury.

Provided that. where more than 50 % of arca of the Survey Number / Gat
Number is covered within the above peripheral distance then the remaining whole
of such Survey number/Gat number within one ownership shall be considered for
development on payment of premium as above. ,

Provided further that, such payment of premium shall not be applicable in
cases where development permissions already granted or layout is already
approved before 28" March, 2017 (i.e. the date of resolution of the RP Board to
publish Draft R.P.) shall be entitled for development /ESI of respective use /zone
by the authority/ Collector.

et Such premium shall also be not applicable for revision of such already
6% ot ,:~'j"_i=,-qj:,“}_\approvcd permissions.
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Developnient in Gairan Lnng lQov3eZment Lands:-

Development /Construction in Gairan Lands / Government Lands is
permissible for any public purpose for Central & State Government/ Departments
Projects including rehabilitation in any zone, '

Note 1 :- The premiuny charges mentioned in the above regulation shall not be
applicable, if the work is undertaken by Central or State Govt. or public

* authorities controlled by it.

s,

Note 2 :- The development in command arca shall be permissible subject to
payment of restoration charges, if any to Irrigation Department,

Regulation for development of tourism and hospitality services under
Community Nature Conservation around wild lifc sanctuaries and National
parks:-

Applicability:- These regulations shall apply to the privately owned (not
applicable to forest land) lands situated within 5 km or the distance as shown/%
the STR Conservation Plan, whichever is more, from the boundaries of wild life
sanctuaries and national parks. The provisions of existing Regional Plans /
Development Plans will prevail over these regulations, wherever lands are marked
for urbanisable zones in such plans.

Regulation:- For the lands situated within 5 km distance from the boundaries of
wildlife sanctuaries and national parks, if the land owner applies for development
permission, for Development of cco-tourism, nature tourism, adventure tourism,
same may be allowed; provided the land under consideration has minimum area of
one hector in contiguous manner.

Permissible uses and built up area:-
The uses permissible shall be as follows:-

i. Agriculture, Farming, development of wild animal shelters, plantation and
allied uses.

ii. Tourist homes, Resorts, Hotels etc. with Rooms/ suites, support are as for

" reception, kitchen, utility services etc. along with ancillary structures like

covered parking, Watchman’s quarter, guard cabin, landscape element sand
only one observation tower per tourist resort up to the height of 15 m. with
platform arca up to 10 sq. m. in permanent/ semi-pcrmanent structural
components.
The norms for buildings will be as follows-

(a) The maximum permissible total built up arca shall not exceed 10% of gross
area with only G+1 or Stilt + 2 structure having height not more than 9m.
and it should blend with surroundings.

(b) The Fencing/fortification may be permissible for only 10% of total land
area around built up structures in the form of chain link without masonry
walls thereby keeping the remaining area free for movement of wildlife.

(¢) Tourism infrastructure must conform to environment friendly, low height.
aesthetic architecture, natural cross ventilation; no use of asbestos, 10 air
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pollution, minimum outdoor lighting and merging with the surrounding
landscape. The owner shall establish the system for captive energy
gencration using non- conventional chergy sources like solar, wind biogas
ete. 50 as 1o make the development self-sufficient.

(d) The owner shall cstablish effective sewage disposal and recycling system
during the construction and operational phase of the development. No
amount of sewage shall go into the natural stream; failing which the resort
shall be closed down within 48 hours.

(¢) The owner shall cstablish effective systems for collection, scgregation
composting and/or reuse of different types of solid waste collected during
the construction and operational phase of the development.

(f) The plastic components used within the arca shall be recycled; failing
which the resort shall be closed down within 48 hours,

(g) Natural stream/slopes terrain shall be kept as it is, except for the built-up
area.

{h) On the area other than 10% area, only indigenous trees shall be planted and
only natural vegetation shall be allowed.

(i) For the developments existing prior to the publishing of the Regional Plan,
condition no.(ii) above shall be applicable retrospectively to the extent of
restricting the fencing and keeping the remaining area free for movement of
wildlife.

(§) While allowing such development, principles given in the National Tiger
Conservation Authority, New Delhi Notification No. 15-31/2012-NTCA,
dated 15/10/2012 published in the Gazette of India Ext. pt. IIl S-4 dated
08/11/2012 and Government of Maharashtra as amended time to time shall
be used as.guidelines.

t. Film studios at appropriate location having ground floor structure only with the
built up area not exceeding 4% (0.04) of the net plot area with the condition that
proper landscaping is done & trees are planted at the rate of 500 indigenous trees
per hector. : '

u, Open Parking lots /Open Parking lay outs shall be allowed at 2 distance beyond

35 Km. from the boundary of core zone with previous approval of Authority/
Collector.

v. Plantations/ Afforestation: - Plantations shall be undertaken as per illustrative List

of Plantations attached at Anncxure - "A"

Any other compatible use not specified above may be permitted by the
Authority / Collector with prior approval of Director of Town Planning, Maharashtra
State, Pune.

Notes: )
i. ‘The permissible FSI for uses in Buffer zone of Conservation zone shall be 0.1
of the gross plot arca, if not specified.

“ s, ii. Iivery structure shall be with sloping roof.

129 CamScanner



i
iii. All development pmposal% s!(t)a%}gw the existing contour lines of the land at b
3 m. intervals, certified by a qualified technical person. NO Development shall
be permissible where slope of land is more than 20°, .
iv. The owner/Architect shall mark individual trees, dense trec cover area / forest
alike area However where the tree cluster is too dense for individual trees to
be marked then the arca covered by the tree cluster is to be clearly demarcated
on the plans,
v. The District Conservator of Forest (DCF), Satara Division shall inspect all
sites having dense trec cover and Steep Slopes priar to the sanction for the
development permission in order 1o ascertain and verify the information
provided about tree cover shown in the plans. On such inspection, the DCF,
Satara shall certify whetlier the area under proposal has dense forest / tree
cover or not and if yes he is required to mention the area covered by such
dense forest/ tree cover / forest alike area. :
vi. In furtherance of above the D.C.F. shall give his detailed remarks regardialy
tree/s proposed to be cut and/or transplanted if any. However, the number of
trees proposed to be cut or transplant shall not exceed 10 % of the number of
trees existing thercupon, ' 8
vii. With prior approval of the Director of Town Planning. Maharashtra State, i
Pune; the Authority/Collector may include other items of public interest in the
list which are not covered in the above list.
viii. Dumping of construction material outside the property in forest or in natural
water course is strictly prohibited.

I - -

‘-!.-_7\;;‘,.E{‘,,,{;E.;-.\.‘ ’_..-';r‘. )
o B e N (Kishor V. Gokhale)
i g + 324 Under Secretary to Government
3 j i
dia i
iR
i _.’,-,/
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REPORT IN COMPLIANCE OF
HON’BLE NATIONAL GREEN TRIBUNAL (NGT)
IN THE MATTER OF ORIGINAL APPLICATION NO. 37 OF 2023
— (WZ) TITLED |
~ MR.SUSHANT SUBHASH MORE
M/S, HOTEL SAYADRI PUSPA & ORS,
1. BACKGROUND:
Original Application No. 37/2023 (WZ) filed by the applicant-
 Sushant Subhash More regarding demolish all illegal construction made on
Kaas Plateau by respondent Nos.1 to 100 - private respondents, which are
stated to be hotels and farmhouses of these respondents situated at Kaas
 Plateau, Tal & Dlsmet-Satara. 1t is also prayed that Kaas Plateau is a
reserved forest and situated about 25 kms. from the city of Satara, which is
a biodiversity hotspot and is spread over approximately 10 squarc kilometers
in area and falls under the Sahyadri Sub Cluster of the Western Ghats.
UNESCO, in 2012, declared Kaas Plateau as a World Natural Heritage Site,
which is rich in its bio-diversity. Hon’ble NGT directed vide order dated
25/ 1 1/2025 to submrt fresh .Tomt Comm1ttee report wrth MSRDC as Nodal

7 Site Vicit of The Cammitten:

A eporedimaly A ioeee syl he T ot
SAOCUT \;51151‘}', s WA PHIGLICC WYL LIC S10L L

chw LN o cay sAaw Wasdiin

Committee conducted a site visit at aforementioned 100 locations during
05.01.2026 to 16.01.2026.

3. Observations & Findings:

Dunng visits, the Commtttee venﬁed whether the .
struotures under cons1deratlons were falling under the purv1ew of

the provisions of Environmental Impact Assessment Notification,

% | U’c«jel"f 2;)
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2006. The schedule of the EIA Notification, 2006 pi u‘v’EdeS for
activitics mandating prier EC, Wherein, the Categon

Schicauie 15 1or  Bulding  /Construction  projects/Area
Development pro_]ccls and Townships. However, the same is

applicable for construction of total build up area equai to or more
than 20,000 m2.

On the basis of the information provided by the T et poc ot
Department and by visual observation, it was noted by the
Committee that none of above visited structures :omprises
construction of total build up area equal to or more than 20,000
m2, hence are not mandated for prior EC under the said
notification. ' '

Hereto annexed the copy of the chart, mentioning list of
establishments and  built-up areas of the 100 ohjected
ranctrintinne Tha cnma sndiantan dhat sl Tl con cnn o0 a1
structure/s is less than 20,000 m2.

4. Conclusion & Suggestions:

The structures visited by the Committee are not maudated to
obtain prior EC under Category 8 of the Schedule of the
Environment Impact Assessment Notification, 2006 amended till
date.

Joy Thakur

Mk 4 Ny TR R W

Emp L T 3

i 52

Deputy Secretary & Soiintict-1,
Environment & Climate Change

R Department.
q m“"ml 4:-'!\1‘&‘\-1&1 MW Govt. of Maharashtra
3 |
("‘*an" o
Noo, ¢0 .‘g%“m u%r ma‘*"ﬁ\-ﬁ: . /S e oa ;Fn\
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Maharashtra State Road Development Corporation -
New Mahabaleshwar
APPROVAL TO AMALGAMATION / SUB-DIVISION
OF PLOTS WITH BUILDING PERMISSION

MSRDC l:imbihn‘m@m
et S o v
Proposal Number : 1569241 Approval No. : MSRNM/B/2026/APL/00026
Proposal Code : MSRNM-25-137825 Date : 10/02/2026

Building Name :  RESTAURANT(Mercantile) Floors : GROUND FLOOR,FIRST FLOOR
Building Name :  STAFF ROOM(Mercantile) Floors ; GROUND FLOOR

To,

i)\GULABRAO GENU BHANAGE

SNO. 36/1+3+4 SAMBHARWADI TAL DIST SATARA
iy Sudesh Kate (Engineer)

Sir/Madam,

With reference to your application No MSRNM202500040, dated 12-12-2025 for the amalgamation / subdivision
of plots with building plan, under Section 44 of The Maharashtra Regional and Town Planning Act, 1966 read
with Section 253 of the Maharashtra MSRDC Act, 1949, in respect of land bearing City Survey No./Survey
No./Revenue S.No./Khasra No./Gut No. 36/1,36/4,36/3, Final Plot No. -, mauje SAMBHARWADI
\SAMBHARWADI , situated at Road / Street -, it is to inform you that, land amalgamation / subdivision proposal
with building plan is hereby approved, subject to the following conditions:

Conditions For Amalgamation/Sub-Division
. This permission does not entitle you to develop the land which does not vest in you.
2. The conditions of original layout approval shall be binding on you.

-

Conditions For Building Permission

-

. The land vacated in consequence of the enforcement of the set back line shall form part of the public street.

2. No new building or part thereof shall be occupied or allowed to be occupied or permitted to be used by any
person until Occupancy permission has been granted.

3. The Development permission/Commencement Certificate shall remain valid for a period of one year
commencing from the date of its issue.

4. This permission does not entitle you to develop the land which does not vest in you.

5. This permission is being issued as per the provisions of UDCPR. If any permission is required to be obtained
from any department of the state or central government under the provisions of any other laws / rules , it
shall be binding on the owner/ developer to obtain such permission from the concerned authority.

6. Information Board to be displayed at site fill Occupation Certificate.

12

137

2048 ﬁ"”mwmpﬂ | 5o




L 2049 e

Maharashtra State Road Development Corporation - : ®
New Mahabaleshwar 9{93. :
APPROVAL TO AMALGAMATION / SUB-DIVISION A

OF PLOTS WITH BUILDING PERMISSION

e Zas W
4 Muaﬂ-bﬂ;m Act
Bt e AT
' Proposal Number : 1569241 Approval No. : MSRNM/B/2028/APL/00026
Proposal Code : MSRNM-25-137825 Date : 10/02/2026

7. If in the development permission reserved land/amenity space/road widening land is to be handed over to
the authority in the lieu of DEVELOPMENT RIGHTS if any, then necessary possession receipt, registered
transfer deed alongwith change in name on record of rights shall be executed in the name of authority with in
6 month from the commencement certificate.

8. All the provision mentioned in UDCPR,as may be applicable, shall be binding on the owner/developer.

9. Provision for recycling of Gray water ,where ever applicable shall be completed prior to completion certificate
and design, drawing with completion certificate shall be submitted along with the application for occupancy
certificate.

10. Lift Certificate from PWD should be submitted before Occupation Certificate, if applicable.

. 11. Permission for cutting of tree, if necessary, shall be obtained from the tree authority. Also the certificate/letter

for plantation of trees on the land, if required under the provision of tree act, shall be submitted before
occupation certificate.

12. All guidelines mentioned in the environment and forest climate change department, Govt. of Maharashtra,
letter no CAP-2023/CR-170,TC-2, shall be followed, if applicable

14. Areas/cities where storm water drainage system exists or designed, design and drawings from Service
consultant for storm water drainage should be submitted to the concerned department of the authority before
Commencement of the work and completion certificate of the consultant in this regard shall be submitted
along with the application for occupancy certificate.

15. The owner/developer shall submit the completion certificate from the service consultant for completion of the
septic tank or proper connection to the sewerage system of the authority or sewage treatment plant (where
ever necessary)

16. The said permission shall be subject to the decision of the Green Tribunal, and the decision taken by the
Green Tribunal shall be binding on the applicants.

17. It is mandatory to construct a retaining wall at the eastern boundary of plot. Further, demarcation sheet as
per the approved plan shall be submitted at the time of obtaining Occupancy Certificate.

-
Town Planner,
Maharashtra State Road Development Corporation - New
Mahabaleshwar,
Scan QR code for verification of authenticity. Signatu re \4 I|d
Mmﬂll?‘ :
Reason: Approved

Prepasal Number : 15602141 "
Humber - LSRN
Certificale Number | MSRNM/B/2026/AP L0026
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| Mahamsmré State
1 Road Development

| Corporation Limited | | 3

NO. MSRDC/SPA!NMB/AtalU’BP -73/CC/2025/ 2 R -\
Date: 03/07/2025 |

i . ‘L:_‘nmmencement Certificate’
; 0, ‘ '

Mr.Vinit Kiran Sabale, {
Survey no.39/2+3, :
~ Plotno5,
+ '{ i Sabale Plaza,
¢ : Godoli, Satara-415001 |

With reference to your application dated 20/03/2024 for granting a ‘Commencement
.. Certificate’ under section 44 of the Maharashtra Regional and Town Planning Act 1966 to

; , carry out Developmcnt_pe_rrmssgon of Health Resort on land bearing Survey No.322 (Part),
{ ; Village-Atali, Taluka- Satara, Dist.-Satara.

-

. ' ©1) This permission is limited *0 only for Survey No.322 (Part) admeasuring to 4949.00

Sq.m., Village- Atali, Tehsil- Satara, Dist.-Satara and does not entitle you to develop
any other land.
2) The applicant shall obtain tree cutting NOC from the concern department. If required, In
case of any dispute arises m;future regarding tree cutting, applicant is totally responsible
to resolve the same. 1
3) The conditions stipulated qu approvals/NOC from various Authorities shall be strictly
adhered to. The Applicant sl?a]l apply for permission, if this approval is in contravention
: to any condition stipulated in approvals/NOC from any other department.
e 4) The land vacated in consequence of the enforcement of the setback rule shall form part of
.+ the public street. 2
5) This commencement certlﬁgatefbuildmg permit shall remain valid for a period of one
year commencing from the date of its issue. If the construction is not commenced within a
: period of one year, this co}nmencement certificate is renewable every year but such
il lextended period shall be in fo case exceed three years provided further that such lapse
e shall not bar any subsequ‘nt application for fresh permission under section 44 of
‘Maharashtra Regional and Town Planning Act 1966.
6) This commencement certificate is issued for total built up area of 865.821 sq.m. as
mentioned in the approved p[ans aftached to this Commencement Certificate.
7)) The Applicant / Developer shall strictly adhere the Unified Development Control and
| Promotion Regulations for| Maharashtra State sanctioned vide Notification No: TPS-
1818/CR-236/18/Sec.37 (IA%A)UD-B dtd. 02.12.2020 as amended from time to time
which are applicable to land pndcr reference.
8) This permission is liable to be revoked by the MSRDC, as per the Reg. no. 2.15 of
: Unified Development Con&rol and Promotion Regulations for Maharashtra State
' sanctioned vide Notlﬁcatlpn No: TPS-1818/CR-236/18/Sec.37 (1AA)UD-13 dtd.
" 02.12.2020 as amended from time to time, if there is misrepresentation of material fact in
the application on the basis nf which this Commencement Certificate is issued. Further,

1.

Vi

. L 4 :
! ijec{t Dfﬂce Project Office: Special Planning uthorlty Expressway Smart City Project-1. 11th Floor, A- w:#& Sheltun Sapphlre i

Plot Np.118:& 13,8ehind Croma, Near Sessions Co . Sectar 15, C.B.D. Belapur, Navi Mumbai-400614 Tel: [022) 2757 5777 / 4500 2077

Reglsterec! Dffice: Nepean Sea Road Besides Priyadarshini Park. Mumbaj 400036
Tel: (020} 2368 5908 / 23613789 / 23691030
|

CIN: U45200 MH1BBSS¢C1D‘15EIE GST: 27AAACMEB33C1ZP  www.msrdc.in
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~ this Commencement Cemﬁcate shall be revoked, if any of the restrictions imposed by the
MSRDC are contravened ort not complied with.

W 9) Pay to the Authority the costs, as may be determined by the Authority for provision

‘and/or up gradation of infrastructure, The Applicant/Developer must pay Inffastructure

i development charges whenever MSRDC-SPA finalised and demand the same. The
Applicant/Developer shall ;strlctly follow the Prevailing Rules / Orders / Notification

issued by the Labour Department, GoM from time to time, for labours working on site.

[0) The amount of Rs. 26,000/ (Rupees Twenty Six Thousand only) deposited at MSRDC

vlde receipt No: 7543 dtd, 03/07/2025 as Security Deposit for whole project shall be
forfeited either in whole or (n part at the absclute discretion of the Authority for breach of
any. of the conditions stlpulated in this Commencement-Certificate. Such forfeiture shall
be without prejudice to any other remedy or right to the Authority.

11) Neither the granting of this ' ermission nor the approval of the drawings and specification,

nor the inspection made by the officials during the development shall in any way relieve

Applicant/Developer/Architect/Structural Engineer/ Supervisor or any ficensed technical
person of such development fro‘m, full responsibility for carrying out the work in

- accordance with the requirement of all applicable Acts/Rules/Regulations. The Applicant

/ Developer shall permit the Authority to enter the building or premises for which the
permission has been_granted at any reasonable time for the purpose of enforcing these
Acts/Rules/Regulations. The responsibility of Authenticity of the documents vests with
the Applicant and his appointed licensed Architect/Engineer.

12) Applicant/Developer shall make arrangement and provision for Rain Water Harvesting in
accordance with the Regu:latlon No. 13.3 of the Unified Development Control and
Promotion Regulations for Maharashtra State dtd. 02.12.2020 as amended from time to
time. I

13) The Applicant/Developer is required to provide a RWH Tank, Septic tank, UG Tank.
OHT Tank etc., sufficient capacity in accordance with Unified Development Contro} and
Promotion Regulations for Maharashtra State dtd. 02.12.2020 as amended from time to
time. Occupancy Certificate will be granted only if all above mentioned services are in
working condition and madé up to the satisfaction of the Authority.

14) The Applicant/Developer is required to install Installation of Solar Assisted Water
Heating (SWH) System/ Roof Top Photovoltaic (RTPV) System as per Regulation No.
13.2 of the Unified Develgpment Control and Promotion Regulations for Maharashtra
State dtd. 02.12.2020 as amended from time to time.

15) The Applicant/Developer shall not change the use, alter/amended the building plans, sub-
‘divide or amalgamate the plpts etc. without obtaining prior approvals from the Authority.

16) The Applicant/Developer shall get the approved layout demarcated on the site by the land
record department. The measurement plan showing respective areas of plots, roads, open
space, Amenity spaces or o;hcr reservations shall be certified by the Dy, Superintendent
of Land Records. The demarcation of approved layout on the site shall be carried out
without altering the dimensions and area of the roads, open space or other reservations.
The demarcated layout meastrement plan certified by Land Records department shall be
submitted at the time of Par;'/Fu_ll Occupancy Certificate of any structure.

' Page 2 of 4
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17) This Commencement Certificate is based on the documents submitted by the Applicant /
- Developer. This Commcnce;ment Certificate doesn’t absolve the applicant any legal
| matter pending against him. [I’he Authority shall not be held liable for any legal matter

that may arise in future and the Applicant / Developer is solely responsible for settling for
the same at his own cost and r:sk

18) The Applicant/Developer shall ensure permanent potable water connection and

permanent’ power connection to the consumer / occupier of tenements / units for
perpetuity. The occupancy certificate will be granted only after verifying the provision of
potable Water Supply & Power Supply to the occupiers.

19) The Applicant/Developer shall provide at his own cost, the Infrastructural facilities (Such
as Internal Access, channfelization of water, arrangements of drinking water,
arrangements for commutatian,arrangement of collection of solid waste etc.) within the
plot, before applying for Oc¢upancy Certificate. Occupancy Certificate will be granted
only after all these arrangemetuts are made up to the satisfaction of the Authority.

20) As per Fire remarks extinguishers as per I8:2190 and 1S:15683 shall be provided in the
entire premises. ;

: 21) The Applicant/Developer shéll develop at his own cost, the 9Im wide (ROW) Right of

way as per the registered a’greement n0.4775/2024 u/r before applying for the Part/
Full Occupancy Certificate, whichever is earlier.

22) The Existing structure, as shdwn in the attached drawing, needs to be demolished before
applying for the Part/Full Occupancy Certificate, whichever is earlier.

23) The Applicant/Developer shall pay all the dues before seeking the Occupancy Certificate.

24) The Applicant shall take occupancy certificate from this Authority before occupying the
premises, No building or part: 'thereof shall be occupied or allowed to be occupied or used
or permitted to be used by ; pny person until Occupancy Certificate is granted ‘_#by the

Authority. If the Occupancy in the building is reported before grant of Occupancy
Certificate, the security deposit of the said building shall be forfeited, and the Authority
may impose/levy penalty, as may be determined, to regulate such occupancies.

: 25) Where lighting and ventilation requirements are not met through day-lighting and natural

ventilation, they shall be enstired through artificial lighting and ventilatien in accordance
with the provisions of Part 8, Building Services- Section 1, Lighting and Ventilation,
National Building Code of India.

5 ‘26) The Owner shall establish effective sewage disposal and recycling system during the

construction and operational phase of the development. No amount of sewage shall go
into the natural stream. ;

27) This Commencement Certificate is granted under discretionary power as per regulation
no.2.4 for concession in side margin in Unified Development Control and Promotion
Regulations for Maharashtra State (UDCPR).

28) Dumping of construction ma[;enal should be outside the property, in forest or in natural

water course is strictly prohibited.

Page 3 of 4
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29) The Provision of Sewage Treatment Plant (STP) & Organic Waste Converter (OWC) are

 mandatory for land u/r bafo'{re applying for the Part/Full Occupancy Certificate, whichever

is earlier.
30) The conditions stipulated by various Authorities shall be strictly adhered to.

Failure to comply with above conditions would resylt in the revecation of this

. commencement certificate. A Set of certified Plans (5 Set — 3 Nos. Drawings) are enclosed

hcrewnh

Ofﬂce Stam'p‘ L

Date 03 JUL 205 '
Deputy Director
SPA, MSRDC (Ltd.)

e i

1. The District Collector Ofﬁce ,Satara

2. Hon. Secretary cum CEO, Maharashtra Building and Other Construction Workers’
Welfare Board, 5th Floor, MMTC House, Plot C-12, E-Block, BKC, Bandra (E), Mumbai
- 400051

Dy. Superintendent of Land, Rccords Satara, Tal —Satara , Dist.-Satara.

The Village Development Officer; Atali GrampanchayaL Taluka-Satara, Dist. Satara.
Ankita Aranay Kanakdhar, Lucky Plaza, Shop no.04, Z.P. Chowk. Sadarbazar, Satara-

415001.
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APPENDIX A-1
Floir: FORM FOR CONSTRUCTION OF BUILDING OR LAYOUT OF BUILDING /GROUP HOUSING
/ | Application for permi

ssion for devalopmen_l under Section 18/ 44 / 58 / 89 of The Maharashtra Regional and Town Planning Act,
19686 read with any other Act governing the planning Authority,if any .

Application No : MSRNM202500022
From: SAMPAT RAJARAM JADHAV

Power of attomey :
To,

Maharashtra State Road Development Corporation - New Mahabalsshwar
Maharashtra State Road Davelopment Corporation - New Mahabaleshwar

SirMadam,

lintend to carry out the under mentioned development in the site/plot of land, on Plot No.-, City Survey No./Survey No./Khasara No./
Gut No. 318 & 318, Final Plot No , Sector No. -, Village Name/Moule Atall situated at Road / Street, Society in accordance with Section
18/ 44/ 58 /69 of the Maharashtra Regional and Town Planning Act, 1966. read with Maharashtra Land Revenue Code, 1966

| forward herewith the following plans and statements (tem i to Ix), wherever applicable, in quadruplicate,signed by me SAMPAT

RAJARAM JADHAY and the Architect (License No. CA/2022/153245) who has been engaged by me and has prepared the plans,
designs and a copy of other statements /documents as applicable.

. i. Key Plan {Location Plan), (to be shiown on first copy of the set of plans)
ii. Site Plan showing the surrounding land and existing access to the land proposed to be developed; (lo be shawn on first copy of the
set of plans)

A detailed building plan showing the plan, section and elevations of the proposed development work along with existing structure to
be retained/ to be demolished, if any;

iv. Particulars of development in Form enclosed (to be submitted for development other than individual buildings);

v. Copy of sanctioned layout plan if any;

vi. An extract of record of rights, property register card (any other document showing ownership of land to be specified)
- In case of revised permission, document of consent as per Regulation No 2.2.3

. Attested copy of receipt of payment of scrutiny fees;

ix. Latest property tax receipt;

X. No Objection Certificate(s), wherever required.

| request that the proposed development/ construction may be approved and permission be accorded to me to execute the work. |
hereby undertake that | shall carry out the work according to the approved plan.

Validit)

Digitally s
D;?ia: guz
Reason: Ap
Project Code : 2585659
Apgplication Number : M. M202500022

. The above mentioned Plans are prepared by me as per UDCPR
Signature of the Architect

Signature of Owner/POA :
Name : TEJAS RAMESH SHINDE Name of Owner/POA :
License No : CA/2022/153245 Address of Owner/POA :
Contact No : 8928818590 Contact No. :
Dated: Dated :

1
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Application for permission for development under Section 18/44/58/69 of
The Maharashtra Regional and Town Planning Act, 1966.
From: Mr. Sampat Rajaram Jadhav
$/0: Rajaram Jadhav, At- Atali, Taluka- Satara,

Near by Hanuman Temple, Atali, Satara,
Maharashtra 415002,

To,

Director,

MSRDC, Smart City |,

CBD Belapur, Navi Mumbai - 400614.

Subject: - Regularization of Existing Health Resort on Land Bearing Survey No. 318 & 319 At
Village: -Atali, Taluka: -Satara, District: -Satara.

Respected Sir,

I myself intend to carry out the under mentioned Regularization of Existing Health
Resort on Land Bearing Survey No. 318 & 319 At Village: -Atali, Taluka: -Satara, District: -

Satara in accordance with Section 18/44/58/69 of the Maharashtra Regional and Town
Planning Act, 1966.

We forward herewith the following plans and statements (Item | to iv), wherever
applicable, in quadruplicate, signed by me: Mr. Sampat Rajaram Jadhav, and the Architect
MR. TEJAS R. SHINDE (License No. CA/2022/153245) who has been engaged by me and has
prepared the plans, designs and a copy of other statements /documents as applicable.

i) One Set of Drawing.
i) A detailed building plan showing the plan, section/s and elevation/s of the proposed

development work along with existing structure to be retained/ to be demolished.
iii) Particulars of development in form enclosed.
Iv) Ownership Documents.

We request that the proposed development / construction may be approved and
permission be accorded to me to execute the work. We hereby undertake that we shall
carry out the work according to the approved plan.

Signature of Owner

S

Name of Owner : - Mr, Sampat Rajaram Jadhav

S/0: Rajaram Jadhav, At- Atali, Taluka- Satara,
Near by Hanuman Temple, Atali, Satara,

Maharashtra 415002.
Contact No :- 9822046163
Dated 1-21/08/2025
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MSRDC

Maharashtra State Road Development
Corporation - New Mahabaleshwar
Receipt
Financial Year : 2025-2026

Receipt No : 33
Date : 02/09/2025

srvice Name : Bullding permission ( Pre - Payment )
roposal Number 11544712 Proposal Code : MSRNM-25-95658
pplication Number : MSRNM202500022
nwner Name : Sampat Rajaram Jadhav
: At-atali Taluka Satara.,Atall.Sahra,Maharashtra—M 5002, Flat no.1-2, Laxmivihar Vigava
ywner Address Camp, Satara, Satara City, Maharashtra 415002, W/O: Sampat Jadhav, 238, 242 3,
Yadogopal Peth, Gurushanti Apariment, Satara, Maharashtra 415002, Flat no.4, Srujan
_ Complex, Visavanaka, Satara, Satara city, Maharashtra 415002
dwner Site Address : Land Bearing Survey No. 318 & 319 At Village: -Atali, Taluka: -Satara, District: -Satare.
Vode of Payment : Online " Total Amount : 10013.00
3uilt Up Area : 1802.074 Sq. mt. Plot Area : 9824.883 Sq. mt.
GST No(MahalT) : 27TAAKCMB988L1ZG
Payment Gateway Gustomer Bank Name Bank Transaction Id Transaction Date [ Transaction Ref No.
Indusind ICICI Bank 524529022660 02/09/2025 | -
Charges Details
[ srNe . Type Account Code Demand } Paid Amount
1 Scrutiny Charges(Residential) - 9010.00] 9010.00
2 Processing Fee - 850.00| 850.00
' C-GST(8.00%) 76.50 76.50
S-GST(9.00%) 76.50| 76.50,
_ Sub Total 1003
Total Paid Amount(Rs): Ea

Total Paid Amount(in Words); Ten Thousands Thirteen Rupees .
| Note/Terms/Conditions:If any: This is computer genera

ted receipt signature not required.
Receiver Signature

-—
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i [%@

= MahaVastu s
BUILDING PLAN MANAGEMENT SYSTEM Government of
By Urban Development Department Paharashira

Proposal No t 1524712 Application No $ MSRNM202500022

Owner Name : Sampat Rajaram Jadhav;;; Addition;l Owner List s

Proposal Date : 01/09/2025 Proposal Code : MSRNM-25-95655
Proposal Type H Residential Proposal Plot Area i 9824.883

TOR Zone : A Site Area !

i
Lznd Bearing Survey No. 318 &
315 At Village: -Atali, Taluka: -
Satara, District: -Satara.

Site Location H 8

Survey Number ¢ 425_2_563213_563813 Plot Number : =
Premium FSI : 0.200 Plot Area : 9824.883

v 4 Done

A Pending

0 . Reject

ication .Duration[]n Expected Delav(]nl Project Pra Documant Site Post ' Post Architect = Certificate Statys !
i/Approve Days) Completion | Days) Verified ~ Approval Verification ' Inspection Approval  Approval  Digital lzsued Action
ate ‘ . Days By  Payment Payment  Payment Signature :

Technical ! Verification Status

1/2025 1 30 [ T NA NA v | "ONA NA | Na :mposal
3 ! &3ssign

&
Document
Reassign

. Lo c S T T S Y NA M NA Na | NA NA  Pending

4 Qe L SR R U B A T e D I S BT o ) o B i P >

. Building Permission Insepction Report Detail
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